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LOK SABHA
Tuesday, December 22, 1959/Pausa 1,
1881 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[Mr. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

Ordnance Factory, Khamaria

+
Shri Ram Krishan Gupta:
Shri S. M. Banerjee:
\ Shri D. C. Sharma:
 Shri Hem Raj:

“1125.

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 1100 on the 3rd
September, 1859 and state:

(a) whether Government have
examined the various aspects of the
case regarding the losses and defl-
ciencies found in the stores of Ord-
nance Factory, Khamaria; and

(b) if so, the result thereof?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) and (b).
A statement is laid on the Table of
the House. [See Appendix III, an-
nexure No, 92].

Shri Ram Krishan Gupta: From the
statement, I find that in regard to the
regularisation of these losses, a time
schedule has been laid down. May I
know what this time schedule is and
by which time these losses will be
rcgularised?

Shri Raghuramailah: It is only an
accounting procedure. It will depend
on the amount of work involved.

329 (Ai) LS.D—1L
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Shri Ram Krishan Gupta: From the
statement, I find that in two cases
these are attributed to misconduct on
the part of some officers. In view of
this, may I know whether any action
has been taken against these officers?

Shri Raghuramalah: In some cases,
charge-sheets have been served and
in some others the matter ig still un-
der examination in consultation with
the SPE.

Shri Ram Krishan Gupta: May 1
know whether they are still in ser-
vice, as the main allegation against
them is of misconduct?

Shri Ragh fah: Except one,
the rest are in service, as far as my
information goes. In the case of the
one, he has resigned

Shri S. M. Banerjee: The statement
says that investigations into five
cases of losses at the Ordnance Fac-
tory, Khamaria, undertaken by the
SPE have been completed. I want to
know what the SPE have said in their
report. What departmental action has
been taken against these officers? Has
any action at all finally been taken?

Shri Raghuramaiah: Departmental
action has commenced in certain cases.
We are considering the matter in other
cases. It would not be proper to dis-
close the report of the SPE until the
investigations are completed.

Mr. Speaker: Has the Public Ac-
counts Committec or the Estimates
Committee looked into this matter?

The Minister of Defence (8hri
Krishna Menon): If I may be allowed
to intervene, thig is a long-standing
matter. It has been brought up in
Parliament and before the public as
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though these losses have occurred in
the sense that stores have been pil-
fered and taken away. Now on in-
vestigation, it is found that the word
‘losses’ has been used in a way rather
different from what is popularly
known by that term. They are not
losses in the sense that somebody has
taken them away; they are losses in
the sense that those goods have not
the same value that they had at that
time, they have become obsolete and
things of that character. Then it was
also known that these stocks were ac-
cumulating in this particular place
soon after the war, In the conditions
obtaining at that time, it is doubtful
whether any proper accounting was
maintained by the people who took
them over. In the course of the
investigations, there were three
cases mentioned, which were due to
the miscounduct of these officers. So
far they are the more negligible
items. Now, we have something like
Rs. 25 lakhs worth of goods to be
investigated—that investigation has
not been completed. While doing this,
it comes to light that there are some
Rs. 54 lakhs worth of surplus stores
in that. That is to our advantage be-
cause the surplus has not been ac-
counted for. That means there has
‘been wrong procedure, even though
we have more goods. I thought I
would inform the House about this.
If it is a question of Rs. 1 crore worth
of goods coming under physical loss,
it is a very big thing. But when we
get down to it, this is the position.

Mr, Speaker: I only wanted to know
if the Public Accounts Committee or
the Estimates Committee has looked
into the matter with particular re-
ference to these losses.

Shri Krishna Menon: No, Sir.

Mr. Speaker: Has the hon. Minister
any objection to my referring this to
the Public Accounts Committee or
E:timates Committee and directing it
to look into this matter, because again
snd again this is coming up?
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Shri Krishna Menon: No, the investi-
gation is still in these people’s hands.
I do not know the procedure in this
matter, but we would not stand in
the way of any investigation.

Shri Vidya Charan Shukla: The
matter came to the notice of the Minis-
try in 1952, May I know why this
matter has been allowed to pend for
these seven years? Still it is said
in the statement that reported losses
to the extent of Rs. 62-81 lakhs have
yet to be established. Even if 2000
items are involved, may I know why
these seven years have not been
sufficient to make any progress with
regard to the completion of the in-
vestigation?

Shri Krishna Menon: I am not pre-
pared to accept this position that the
investigations have been going on
for seven years. The Minister takes
responsibility for his predecessors and
Government stand as one. Still I am
not prepared to accept that statement.
And when the House speaks about
investigation, this involves thousands
of items covering acres of space. Each
of them has to be re-mustered. This
has been going on from 1857 onwards.
There has been a general public senti-
ment in this matter and some people
who are entirely innocent have also
got into trouble. All these things
come in the way.

Shri D. C. Sharma: From the state-
ment, I find that in regard to the re-
gularisation of the losses, a time she-
dule has been laid down. May I know
what is that time schedule? What is
the last date by which this schedule
will be completed?

Shri Raghuramalah: I have already
stated that it is an accounting pro-
cedure. Tt will depend on the amount
of work involved.

Mr. Speaker: The hon. Member re-
fers to the statement and says that a
time schedule has been prescribed. Has
any such schedule been prescribed?
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Bhri Krishna Menon: The time
schedule is not in the sense of a target
date; it cannot be taken in that way.

Shri S. M, Banerjee: A one-man
Committee—with Dr. Kasbekar—was
appointed to go into this matter. I
want to know whether the report of
that Committee has also been consider-
ed by Government. If so, what are its
Andings?

Shri Krishna Menon: Yes. It is not
an original committee as such. It is a
departmental inquiry by an officer,
and when an officer writes a note, he
does not do it for Parliament., When
he writes about these losses, he does
not mean physical losses; he means
losses from his point of view. He is
the user and from his point of view
they are losses. That is why all the
trouble arose.

Shri Hem Barua: On a previous
occasion, it was said by the Deputy
Defence Minister that these losses
were due to the complete breakdown
of the accounting system from 1949
to 1052. May I know what steps
Government have so far taken against
those people who were responsible for
this complete breakdown?

Shri Raghuramaiah: I have already
said that departmental action is pro-
ceeding against some, and it is being
corisidered against others.

Shri Krishna Menon: I do not think
we said that there was a complete
breakdown of accounting.

Shri Hem Barua: It was said like
that on a previous occasion. I am
quoting verbatim.

Shri Vidya Charan Shukla: May I
know the specific reasons why it has
not been possible for Government to
establish  the losses amounting to
Rs. 82 lakhs in the seven preceding
years?

Mr. Speaker: He says there are no
losses. He has answered it already.

PAUSA 1, 1881 (SAKA)
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I know even after the hon. Defence
Minister took charge this has appear-
ed 5 or 6 times here in this House.

Shri Krishna Menon: I have no
doubt it will appear for 60 years after-
wards because we are still answering
questions about blankets of 10485.

Mr. Speaker: Therefore, I think the
hon. Minister would advise me that I
may refer the matter to the Public
Accounts Committee.

Shri Krishna Menon: We shall do
it as speedily after this particular
S.P.E. procedure is over.

Delhi Teachers

+
Shri Shree Narayan Das:
*1126. { Shri Ram Krishan Gupta
| Shri Prakash Vir Shastri.

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 892 on the 81st
August, 1959 and state the extent to
which the d ds of Delhi teachers,
for which there was some agitation
during August, 1859 and which was
unconditionally called off, have been
considered and met?

The Minister of Education (Dr.
K. L. Shrimall): A statement ghow-
ing the demands of Delhi School
Teachers’ Association which they
placed before the Government after
the withdrawal of the hunger strike
which was organised by them in Aug-
ust 1959, together with the decisions
of the Goyernment thereon is placed
on the Table of the Lok Sabha. [Sce
Appendix III, annexure No. 83].

Shri Shree Narayan Das: It appears
that some of the demands that have
been accepted by Government are to
be implemented by the Corporation.
I would like to know whether Gov-
ernment has enquired of the Corpo-
ration as to what extent the Corpora-
tion has been able to implement the

' decision?
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Dr. K. L. Shrimali: Government
have asked the Corporation to imple-
ment them as quickly as possible.

Shri Shree Narayan Das: With re-
gard to item No. 31, it is said that
‘their re-absorption in Government
schools in future cannot, however, be
guaranteed’. I would like to know
what are the reasons that stand in
the way of such re-absorption.

Mr. Speaker: It is said that re-ab-
sorption cannot be guaranteed; it
does not mean that re-absorption
would not take place,

@t wrfm wxedt o R oA
qEET F AFFQ T g5 & 5w e
e @ fowr-awes AgRT J
uF ooy e T agt F @
AT F go-ATeT A 7 ? 5 J wy
eAfaaa & aaey a9 qFF §, i,
g1 fr 387 F a7 93 § oY I€C
far mn &, @) =S F wANE
weafas foas 59 &, @ 5 oow
MAT-N0T AT §, AT G g A
&7 & ag sar wreAn § f A wAw
4y fFar wqn g0

Mo ®To ®ATo shwTelt : &7 T
¥ T H A Y, a8 A Y |

st W owwedt 0§ o3z
ST FTEdT g i wn ag wEy € ge
fearar w1 fagw-gams & oF qfv-
o fwe 7 oFgi F I
AT & Fewmeed AT AT gH R
@ % f§ 3 w iy g@fedma
® AT AT ;A §, AR FOE
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Shri S. M. Banerjee: The hon.
Minister said that rules 4(a) and 4(b)
of the Government Servants Conduct
Rules were made applicable to the
teachers. It was one of the demands
that these should be repealed. Under
what circumstances are they depriv-
ing the teachers of the membership of
the association? I would like to know
the reasons whv they have imple-
mented these ruics 4(a) and 4(b) for
the teachers.

Dr. K. L. Shrimali: The House is
aware that the Teachers Association
on several occasions had advised the
teachers to go on strike aad they
actually went on strike. It is nol pos-
sible for Government to allow their
teachers to become members of an
association which induces its mem-
bers to go on strike or actually goes
on strike. The government servants
are governed by the Government Ser-
vants Conduct Rules.

Mr. Speaker: Does the hon. Member
want to convert it into a trade union?

Shri S. M. Banerjee: No, Sir. My
submission is that for the last 17 or
18 years it has been working. Did the
Government of India ask this asso-
ciation to change its constitution?

Mr. Speaker: Is that the grievance
of the teachers that a change in the
constitution of this association which
has been in existence for the last 17
or 18 years has been ordered?

Dr. K. L. Shrimali: The question
was very simple. In the past it is
true that the teachers of Government
schools were also members of this as-
sociation. Government say that the
activities of the association were not
in the best interests of the teachers.
The teachers were not following the
Government Servants Conduct Rules;
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and, therefore, Government reminded
them of their responsibilities in this
matter and asked them to withdraw
their membership from this associa-
tion. It is obvious that (Fovernment
cannot allow the teachers to go on
strike, '

st g feag o ogE S e
waifeged &, 98 #1 oA Fedr
T §—gt aF § mAar £, a8
oA weqy T R, O fee e oag
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o ®To Wlo =itwrely : UFA
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& v G B AFAE, AW TR E
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@ & A=d F1 ae fewnn
7 fraat ¥ faeg st w7 2§ )
Exploration of Oil in Janauri and

Bathula

+

Shri Ram Krishan Gupta:
{Sardnr Igbal Singh:
*1127 J Shri Ajit Singh Sarhadi:
") Shri Hem Raj:
Shri D. C. Sharma:
| Shri Chunilal:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No.
1365 on the 11th September, 1959 and
state:

(a) the further progress made in
the exploration of oil in Janauri and
Bathula, in Hoshiarpur District;

(b) whether it is commercially feas-
ible to exploit oil there; and

(c) if so, the detailed proposals
thereof?

PAUSA 1, 1881 (SAKA)
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The Minister of Mines and Ol (Shri
K. D. Malaviya): (a) Janauri: The
data obtained from geological and
seismic surveys have now been com-
puted and studied and a new location
for a deep well will be pin-pointed
shortly.

Bathula: Testing of the last sus-
pected horizon of the well is in pro-
gress. Soon after, this well will be
abandoned and we will move to
Janauri.

(b) It is too early to s=ay.
(c) Does not arise.

Shri Ram Krishan Gupta: May I
know the total number of wells dril-
led so far in both these areas?

Shri K. D. Malaviya: There is only
one area in Bathula, One deep well
has so far been drilled to about more
than 11,000 ft; after this we will
move to Janauri where the second
well is undertaken.

Shri D. C. Sharma: May I know if
Bathula in Hoshiarpur district has
been given up altogether as a bad
proposition or efforts are still going

"on to explore oil there?

Shri K, D. Malaviya: This area of
South East Punjab from Hoshiarpur
and near about is geologically consi-
dered to be of good prospects. We
do not propose to give up this area.
Even though we have to face a few
failures as dry weclls, we proposc to
continue our search for oil in that re-

gon.

Shri D. C. Sharma: The exploration
for oil was going on in 3 places in
Hoshiarpur, one was Janauri, the se-
cond was Bathula and the third was
Dasua. May I know what has hap-
pened to the third place?

Shri K. D. Malaviya: It is not 3
separate places. We have got one
whole programme for the entire re-
gion. Somewhere geology is going on,
somewhere geophysics and some-
where gravimetry. When we get
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some good results we take finally to
drilling. We proceed in this way.
An integrated programme is going on
in the entire region and we can only
say something about it after a num-
ber of holes have been drilled.

Shri Hem Barua: May I know whe-
ther the entire oil region from
Hoshiarpur to the Himalayan foothills
in the Kangra valley has been mapped
out so far and if so whether Govern-
ment propose to carry on seismic in-
vestigation in this particular area?

Shri K. D. Malaviya: It is being
done; systematic oil prospecting ana
oil exploration is in progress.

Shri Hem Barua: Has it been map-
ped out?

Shri K. D. Malaviya: It has not
been completely mapped out; it 18
being mapped. A part of it has been
done and the rest is being done quickly
and the subsequent programme is also
under way. We hope to take it very
systematically.

o zoohw feg ;. amAT AR
Sfr 7 grew § qamar a1 5 w3% w=Ey
AR FT g F W AAAL A9
da F 7@ F o oo w1 F ag
ST ATEA § fF Fa 9y w9 EeRd
& S A Fa A ARG ag
KA gy ?

st ®o o werlw : FT dY
ag g a1 5 o § wgr )
T @A w1 e fma e g,
g gEE A o §a §, sated
aw g g wfew g A wR
FH A FT AT WG EH A F
¥3F  Fw  FF T qH g AT
q[GA TAeX qg TOIg AT T4 g q0
g w fFogw gE @kT | il
wgF A wif qfewar gad anw
agi g

DECEMBER 22, 1959

Oral Answers 6462

Shri Hem Barua: May I know
whether it is g fact that oil prospeci-
ing in the Janauri oil belt is not as
encouraging as in Cambay and if so,
whether it°*would not be advisable
for the Government to concentrate

and consolidate rather than diffuse
the efforts?
Shri K. D, Malaviya: Firstly, we

cannot say that there is oil belt in
Janauri. All these are sedimentary
basins where search for oil should be
undertaken. Secondly it is not consi-
dered advisable to concentrate the
activities of oil search at one place.
The law of averages must apply and
we must try to search in as many
places, so that if failure is met with
at one place, the success might
compensate the loss.

Manufactare of Military Vehicles
+

Shri S. C. Samanta:
*1128. Shri Subodh Hansda:
Shri R. C. Majhi:

Will the Minister of Defence be
pleased to state:

(a) whether the military vehicles
produced at Gun Carriage Factory,
Jabalpur have any advantages over
the conventional vehicles driven by
diesel or petrol engine;

(b) if so, the nature of the advant-
age;

(c) what is the cost of production
of such vehicles; and

(d) how it compares with the con-
ventional vehicles?

The Deputy Minister of Defence
(Shri Raghuramalah): (a) to (d). A
statement is laid on the Table of the
Lok Sabha.

STATEMENT
(a) If by ‘conventional’ Hon'ble
Member means other military trucks
driven by diesel or petrol, the answer
is ‘yes’.



6463 Oral Answers

(b) The Shaktiman Truck now '

being produced at the Gun Carriage
Pactory has the following advantages:

(i) a multifuel engine which ope-
rates on diesel oil, petrol, kero
sene oil, crude oil, or other
kinds of liquid fuel, etc;

(ii) more robust construction for
cross-country performance;

(iii) higher ground clearance;
(iv) greater horse-power; and

(v) better increased payload by
30 per cent.

(c) At present with a minimum of
about 30 per cent indigenous com-
ponents, the production cost of a
Shaktiman truck is approximately Rs.
36,000.

(d) In addition to the operational
advantages of Shakiman truck over
the type of Army truck hitherto in
use, there is a saving of cost amount-
ing to Rs. 7,500 per truck.

Shri S. C. Samanta: What attempts
are being made to manufacture the
remaining seventy per cent. of the
components?

Shri Raghuramaiah: On a number
of occasions that has been explained
in the House. We are trying to do it
by progressive stages and where
necessary machines complementary to
what we have are being arranged and
every step is being taken to keep up
to the schedule and perhaps, com-
plete the process even much earlier.

Shri S. C. Samanta: May I know
whether we are buying these conven-
tional trucks at present and if so,
when we expect it to be self-sufficient?

The Minister of Defence (Shri
Krishna Menon): We are buying no
trucks from outside, either in India
or abroad, of this particular category.

Shri N. N. Patel: What will be the
capacity of such veh.icles?
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Mr. Speaker: He wants the tonnage.

Shri Krishna Menon: They are, for
our regulation purposes, marked as
three ton vehicles but in the tests at
Ahmednagar in fact they carry 46
tons.

Shri Vidya Charan Shukla: The
statement says that the cost of pro-
duction of a Shaktiman truck is ap-
proximately Rs. 36,000. May I know
the break-down in the cost of pro-
duction and also whether the over-
head costs are also included in this
figure of cost of production?

Shri Krishna Menon: Without in-
cluding the overhead costs, the cost
of production cannot legitimately be
calculated; that is included. There
is a procedure laid down satisfactory
to flnance and audit in these matters.

Shri Vidya Charan Shukla: The
break-down of the cost?

Mr. Speaker: I am not going to
allow the break-down. I think the
Parliament itself will break down.

Seth Govind Das: What are our re-
quirements of these vehicles? Will
they all be available from the Jabal-
pur factory?

Shri Krishna Menon: No, Sir. On
account of the desire of the Govern-
ment not to expend immediately un-
necessary amount of money in putting
huge factories, these vechicles are
assembled at Jabalpur. The different
parts are made in different places ac-
cording to the facilities available.
For instance, some of these parts are
made in Ambarnath others are made
in Calcutta. But the factory is in
Jabalpur because that is where the
assembly line is.
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Shri Raghuramaiah: It has already
been stated that we have indigenous
components to the extent of 30 per
eent.

New Universities

*1129. Shri Harish Chandra Mathur:
Will the Minister of Education be
pleased to state:

(a) whether any new Universities
are contemplated to be opened; and

(b) whether Central Government
have been consulted in the matter?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) No, Sir. The University Grants
Commission is usually consulted in
such cases. ’

Shri Harish Chandra Mathur: What
are the places where new universities
are contemplated and may I know
whether the Central Government or
the University Grants Commission had
«iven any guidance in the matter?

Dr. K. L. Shrimali: As far as the
Commission is aware, there are pro-
posals for opening universitics in
Kanpur, Meerut and three universities
in West Bengal—Kalyani, Darjeeling
and Burdwan—Durgapur area. The
Commission has generally approvied
the proposals as far as the West
Bengal Universities are concerned. It
has asked for some more information
about the universities in U.P. and it
has not so far received that informa-
tion from the State Government.

Shri D. C. Sharma: In view of the
fact that the universities in U.P. are
not giving a very good account of
themselves, why is it that the Gov-
ernment is opening more universitles
there and not in the other States of
India? . ... (Interruptions).
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Mr. Speaker: It is no good casting
aspersion on autonomous bodies.

Shri Raghunath Singh: It should be
expunged.

Mr. Speaker: The hon. Member will
withdraw that portion,

Shri D. C. Sharma: I withdraw. 1
shall put it in a different way. Why
are so many universities being open-
ed in Uttar Pradesh and not in the
other States of India?

Dr. K. L. Shrimali; It is really a
matter for the State Government to
decide. The Commission deals with
some development programmes at the
post graduate level and the ultimate
responsibility is that of the State
Governments in this matter.
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Mr. Speaker: Next question. There
are fourteen States. Hon. Members
want to make a suggestion as to why
universities should not be opened or
strengthened.

Shri Harish Chandra Mathur: I shall
ask a general question. While speak-
ing in the last session, the hon.
Minister stated categorically that he
was opposed to the opcning of any
new universities. May I know whe-
ther he is taking any steps to pursue
that policy or he is leaving it abso-
lutely to the discretion of the State
Governments to open universities?

Dr. K. L. Shrimali: As I have al-
ready said, in this matter the ultimate
responsibility is with the State Gov-
ernment. When this proposal was
made by the U.P. Government, the
Commission told them that they must
depend upon their own reSources.
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The Commission was only concerned
with the development of studies at
the post graduate level and when tte
universities have come into existence,
then only the Commission will come
into the picture. It is true that the
General policy which has been laid
down by the Commission is not to en-
courage the development or setting
up of new universities.
and fast line can be drawn in this
matter because the universities will
have to develop in accordance with
the needs and the requirements of our
national economy.

Shri Tyagi: I wanted to know as
to who foots the bill for the uni-
versities. Is it for the Central Gov-
ernment to give grants or is it the
responsibility of the State Govern-
ment as far as finances go?

Dr. K. L. Shrimali: Well, Sir, as
far as the central universities are con-
cerned it is entirely the responsibility
of the Central Government. As far
as the State universities are concern-
ed the House is aware that we had
ereated a University Grants Commis~
sion and the University Granis Com-
mission is concerned with the main-
tenance and determination of stand-
ards. With that end in view it has
been giving grants to the State uni-
versities for developmental purposes,
particularly at the post-graduate
level. Therefore, it is sharing finan-
ces with the State Governments as
far as post-graduvate studies are con-
cerned,

Shri A. C. Guha rose—

Mr. Speaker: We will go to the
next question now. There are three
universities in Bengal, why does he
worry?

Shri A. C. Guha: I am not eager to
have more universities in West
Bengal.

Indian Cricket Team in England

Shﬂ+S. M. Banerjee:
*1130. { Shri Panigrahi:
Shri D. C. Sharma:
Will the Minister of Education be
pleased to state:
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(a) whether correct reasons have.
since been ascertained for the failure
of Indian Cricket Team in England in
recent test matches; and

(b) if so, what those reasons are?

The Minister of Education (Dr. K.
L. Shrimali): (a) and (b). A state-
ment is laid on the Table of the
House.

STATEMENT

The Board of Control for Cricket
in India, who sponsored the visit of
the Indian Cricket team to England
have informed the Government that
the tour was not a failure. The
Board has, of late, been concentrating
in building up a younger team so
that the future of Cricket in India is
assured. With this end in view, the
team to England was composed of
youngsters and their main object was
to gain experience in competitive
Cricket. Taking the above facts into
consideration the Board is of the
opinion that the team had done quite:
well.

Shri S. M. Banerjee: In the state-
ment it is said that the Board has, of
late, been concentrating in building
up a younger team so that the future
of cricket in India is assured, and
with this end in view, the team to
England was composed of youngsters
and their main object was to gain ex-
perience in competitive cricket. I
want to know whether we tried ac-
tually to gain this experience at the
cost of the name and fame of the
country?

Mr. Speaker: The hon. Member is
arguing the point. He has said that
the Board is concentrating on young
men being associated. He himself is
a young man.

“Shri S. M. Banerjee: Sir, our ques-
tion was whether India is short of fast
bowlers and whether positive steps
are being taken to improve the
standard of cricket in India.

Dr, K. L. Shrimali: As far as the
selection of teams is concerned, it is:
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entirely the responsibility of the
Board of Control. The Covernment
of India have taken various measures
to improve sports along with cricket.
We have reconstituted the Sports
Council. We are proposing to set up
.a coaching institution in the near
future and under the Rajkumari
-Coaching Sch various coaches have
been engaged to coach young players.
It is true that we have not done well
in cricket in the various test matches
and other matches. Our standards in
this matter have not been very high
and we will have to make continuous
efforts to improve our standards. In
that direction, as far as the Govern-
ment of India are concerned, I hope
the measures that we are adopting
will bear fruit in course of time.

Shri Tangamani: May I know whe-
ther the Government will consider
the question of mixing some ex-
perienced players also with young
players when teams are sent abroad,
and may I also know the steps taken
to remedy the various weaknesses
which have been pointed out, namely,
the lack of fast bowlers and also
lack of experience in facing fast
bowlers?

Dr. K. L. Shrimali: As far as the
question of selection of players is
concerned the Government do not pro-
pose to interfere in the work of the
Board of Control. It is their res-
ponsibility entirely. The Govern-
ment will assist them in training
players, coaching players and also by
giving financial aswistance, but the
Government do not propose to inter-
fere in the day to day administration
of this sports organisation.

Shri D. C. Sharma: May I know if
the Government has any proposal to
reorganise the Cricket Board of Con-
trol o that it can also have a num-
ber of young men in it?

Dr. K. L. Shrimali: As I have al-
ready said, this is an autonomous
organisation and the Government has
no intention to interfere in its affairs.

Some Hon., Members rose—
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.M.r‘ Speaker: Order, order. We
will go to the next question.

An Hon, Member: This is an im-
portant question.

Mr. Speaker: Hon. Members will
have a discussion. We will go to the
next question.

Accounting System in Hindustan
Steel Ltd.

“1131. Shri Morarka: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that the .
Auditors of Hindustan Steel Ltd.
warned the directors last year about
the unsatisfactory state of their ac-
counts and urged them to build up a
company system of accounts;

(b) if so, what steps have been taken
so far; and

(c) by what time a company system
of accounts is expected to be built up?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Last
year the Auditors had drawn atten-
tion to inadequacy of the accounting
system followed by the Company and
they had emphasised the necessity for
maintaining accounts on commercial
basis.

(b) Steps have been taken by Com-
pany for introduction of commercial
accounting procedures.

(c) Company system of accounts is
expected to be built up during the
current financial year.

Shri Morarka: May I know whe-
ther this company has appointed an-
other sct of auditors; if so, what are
the reasons for the sumc?

Sardar Swaran Singh: I am afraid,
I do not know if they have appointed
another set of auditors.

Shri Narasimhkan: Who are the pre
sent auditors?

Sardar Swaran Singh: I do not know
the name of the present auditors nor
do I know whether new auditors have
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been appointed; at any rate, that does
not arise out of this question.

8Shri Morarka: Who is the person in
charge of building up commercial ac-
counting system in this company?

Mr, Speaker: These are details.

Sardar Swaran Singh: The directors
of Hindustan Steel Ltd., have got the
responsibility to ensure that the ac-
counts are built up according to indi-
cations given by the auditors.

Shri Morarka: Is it a fact that year
after year the auditors have been
drawing the attention of the directors
of the Hindustan Steel Ltd., and the
directors have not taken adequate
steps so far? If that is so, we would
like to know to whom this responsi-
bility has now been given to build up
a satisfactory system of accounting.

Mr. Speaker: Once or twice the hon.
Member tabled a motion for discus-
sion on this report of Hindustan Steel
Ltd. Why did he not press all these
matters then? During the Question
Hour how can all these suggestions
be allowed?

Shri Morarka: Unfortunately, Sir,
time has not been found for my
motion and my motiori has not been
accepted so far.

Mr. Speaker: Very well, we will
have it next time.

Shri Narasimhan: The question, Sir,
is about the accounting system in
Hindustan Steel Ltd, and the re-
marks of auditors. I wanted to know
the name of the present auditors and
the hon. Minister said that he was
not aware of it. Is it fair, Sir, that
even the name of the auditors ought
not to be disclosed? I think this
minimum information must be given
to the House.

Mr. Speaker: The manner in which
audit takes place, proper arrange-
ments for audit etc. do not depend
on the name of the auditors.

Sardar Swaran Singh: I may add,
Sir, there is nothing secret about it.
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It the hon. Member is so anxious I
shall give the information to him
after the Question Hour.

Mr. Speaker: There are thousands
of names of God. The auditors can
have any name; what does it matter?

Shri A. C. Guba: The hon. Minis-
ter has stated that he does not know
whether the old auditors have been
changed and new auditors appointed.
But, what is the practice? Is it not
that these public sector corporations
should appoint their auditors with the
approval of the Government, or is it
that they can do it themselves?

Sardar Swaran Singh: I think the
hon. Member has experience in the
Finance Ministry and he knows how
the auditors are appointed.

Kerala Education Act § -~

+
Shri Narayanankutty Menona:
| Shri Punnoose:
| Shri Prakash Vir Shastri:
*1132. { Shri Warior:
| Shri T. B. Vittal Rao:
Shri Kodiyan:
Shri A, K. Gopalan:
[ 8hri V. P. Nayar:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Governor of Kerala
had convened a conference to consider
modifications to the Kerala Education
Act and Rules;

(b) if so, whether any decisions
have been taken; and

(c) what are the decisions taken?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes.

(b) and (c). It was decided at the
conference to constitute a small Com-
mittee to go into all aspects of the
question in detail. This Committee is
reported to have met twice in the
months of October and November,
1959, and has made certain recom-
mendations which are under the con-
sideration of the State Government.
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Shri Narayanankutty Menon: May I
know whether it is a fact that the
discussion was centered round sec-
tion 11 of the Act which provides that
teachers shall be recruited through the
Public Service Commission, and when
the teachers are paid entirely from
the State coffers may I know why the
matter was left open as a subject
matter of discussion while the Act
was in force?

Shri G. B. Pant: I understand that
# was the intention of the previous
Ministry to call a conference of the
representatives of the managements
of schools and also of the teachers
and to place these matters before such
a wonference. When the Governor
took over he followed that line.

Shri Narayanankutty Menon: May I
know whether in the conference all
the teachers organisations opposed
any further reconsideration of the
recruitment of teachers; if so, whe-
ther that objection was considered by
the conference?

Shri G. B. Pant: Well, I am not ac-
quainted with the details of the work-
ing of the conference, but the con-
ference was asked to consider matters
pertaining to the Act and the rules.

Shri Kodiyan: May 1 know what
are the specific recommendations that
have been forwarded by this commit-
tee set up by this conference to the
Kerala Government?

Shri G. B. Pant: I wonder whether
it would be proper for me to state
in detail the recommendations that
have been made by a body appointed
by the Kerala Government to that
Government. They will be consider-
ed by that Government.

Shri Maniyangadan: May 1 know
whether it is a fact that the previous
Government in fact sent out invita-
tions to various people in the State
representing educational matters for
a conference wherein this section 11
of the Act could be discussed for pur-
poses of modification?
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Shri G. B. Pant: Well, I have al-
ready said that the previous Govern-
ment had the intention of calling a
conference. They did call one, per-
haps, but many of the managers did
not respond to that invitation and,
therefore, this conference had to be
called.

Shri Narayanankutty Menon: May I
know whether pending discussions in
this conference and the consideration
of the recommendations of the com-
mittee, any provisions of the Educa-
tion Aot and also the rules have
been suspended in respect of their
implementation?

Shri G. B. Pant: So far as I am
aware this Government has not taken
any step so far.

. Shri Tyagi: Is it true that there are
some schools in the State where the
total finances are met by the Govern-
ment there and, if so, what objection
should there be if they are forced to
have their teachers through the Public
Service Commission?

Shri G. B. Pant: There is no ques-
tion of our having any objection to
anything. A certain Act has been
passed by the legislature there and
rules have been framed thereunder;
and those became subject of some
controversy, and in order to resolve
that controversy, representatives of
the management and teachers were
asked to meet iogether

Shri Tyagi: I wanted to know only
this. If there are schools where the
total expenditure is met by the State
and the management is in the hands
of other agencics, and if the Govern:
ment forces them to have teachers
through the Public Service Commis-
sion, what objection should there be
in that case?

Mr. Speaker: The hon. Member is
only repeating the previous question.
The hon. Minister has just stated that
they have absolutely nothing to say
in this matter. They have left it to
the conference and are awaiting the
results of the conference and the re-
commendations.

.
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Shri Tyagi: If there are schools
where cent per cent expenditure is
met by Government....

Mr. Speaker: That is another matter.
‘That will be considered.

Shri G. B. Pant: All that will be
taken into consideration—whether we
could make any change or not.

A Directory of Museums in India

+
Shri D. C. Sharma:

L)

1133.{ Shri Achar:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Starred
Question No. 388 on the 13th August,
1959 and state the further progress
made in the publication of ‘A Direc-
tory of Museums in India’?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): The Directory is in the last
stages of printing and will be publish-
ed within a few days. With your
permission I would like to add this.
It is being released this morning, and
1 propose to place the first copy in
the Library of Parliament. '

Shri D. C. Sharma: May I know
whether this directory will be in
English or in other Indian languages
also?

Shri Humayun Kabir: I answered
this question on a previous occasion.
The directory is now being released
in English but we are also trying to
bring it out in all Indian languages.

Mr. Speaker: It may be given to the
Library.

Shri Humayun Kabir: Yes, Sir.
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Mr. Speaker: Next question.
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Landless Labour in Kerala

*1134. Shri Kodiyan: Will the Minis-~
ter of Home Affairs be pleased te

.state:

(a) the steps that have been taken
by the Kerala Government to speed
up the distribution of Government-
owned land among the landless labour
in the State; and

(b) the total acreage of land so far
distributed?

The Minister of Home Affairs (Shri
G. B. Pant): (a) The Government had
appointed special staff in the Districts
to expedite land assignment work,
Additional staff has also been sanc-
tioned according to requirements.
The District Collectors have been
directed to pay attention to the land
assignment scheme and to take neces-
sary steps to expedite it. Proposals
for simplifying the procedure for
assignment of Government land and
further expediting the implementation
of the scheme are under the examina-
tion of the Government of Kerala.

(b) 5646 acres and 4:756 cents.

Shri Kodiyan: May I know whether
it is a fact that the land distribution
committees which have been formed
in almost all the taluks in the State
have not met for the last five months
and, if so, what arc the reasons there-
for?

Shri G. B, Pant: The committees
have been formed in the taluks, and
if they have not met, I think there
may be some reasons for it which I
am not in a position to explain.

Shri Narayanankutty Menon: Since
the President has taken over the ad-
ministration of the Kerala State, may
1 know how many persons have been
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given Government land and what is
the total acreage?

Shri G. B. Pant: I cannot say exact-
ly but I notice that this scheme was
introduced in September, 1957, and
the President has had to deal with
this matter only during the last few
months of weeks. This scheme has
been in operation for about two years
before the President took the State
over. So, he could not work miracles
during the few weeks.

Shri Narayanankutty Menon: Sir,
the question has not been answered.
This scheme was started in Septem-
ber, 1957 and the distribution of land
was going on almost every month. I
want to know how much land has
been given and to how many persons
since 31st July, 1959, because it is a
continuing process.

Shri G. B. Pant: If the question had
been framed in that form then I
would have been able to obtain pre-
cise information to that effect.

Shri V. Eacharan: May 1 know
whether it is a fact that these com-
mittees were formed only for distri-
buting Government land available in
each taluk and not for the assignment
of land to the Harijans?

Shri G. B. Pant: Some sort of taluk
committees have been formed and
they are also entrusted with the task
of assignment or submitting proposals
or considering proposals for the dis-
tribution of Government land, but
what else we have to do, I cannot
exactly say.

Shri Manlyangadan: Some Harijans
were evicted by the previous Gevern-
ment, from Government lands at
Kattampalli and other places. May
I know whether they have been re-
instated subsequently?

Shri G. B. Pant: Could the hon.
Member repeat the question?

Shri Maniyangadan: Some Harijans
were evicted from the Government
land. I wanted tc know whether
they have been reinstated subsequent-
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Shri G. B. Pant: If they have been
reinstated, I think a good deal has
been done.

Mr. Speaker: He wanted to know if
the Harijans who had been evicted by
the previous Government have since
been reinstated.

Shri G. B. Pant: I cannot say exact-
ly, but I said that if they have been
reinstated, then a good deal has been
done.

Shri Narayanankutty Menon: A
very relevant supplementary is not
answered. It arises directly out of
this question.

Mr. Speaker: Order, order. He
cannot monopolise. Shri N. N, Patel.

Shri N. N. Patel: May I know whe-
ther any top priority will be given
to landless labour among the Sche-
duled Castes and Scheduled Tribes?

Shri G. B. Pant: Presumably, be-
cause most of the landless labourers
come from that class, but again I
have no precise information before
me. *

Shri B. K. Galkwad: May I know
the number of landless labourers in
Kerala and how much land is' being
given to each family?

Shri G. B. Pant: 1 can neither give
the exact number of landless labour-
ers nor can I say how much land is
being given. After all, it is an
affair concerning a State.with which
we have come in contact only recently
and we have not got all the informa-
tion on these petty matters of detail.

Shri Narayanankutty Menon: In
answer to part (b) of the question. an
answer has been given to the effect
that so much Jland has been given. I
want to know what is the total acre-
age of land given, after the President
took over, or, if it has not been speci-
fically done, why it has been stopped
now.

Shri G. B. Pant: I said that I can-
not give the exact area that has been
given, but I gave a general answer
which indicates that efforts are being



6475 Oral Answers

made, in fact, to expedite the process
and not in anyway to stop or delay
the distribution. Efforts are being
made, and the answer to part (a)
indicates that everything is being
done to carry out this process of dis-
tribution expeditiously and not to
delay it.

Shri Tyagi: One question.

Mr. Speaker: I am sorry. Next
question.

Dlve;sion of Jamuna in Delhi

+
Shri D. C. Sharma:
. :
1. { Shri Radha Raman:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that Gov-
ernment have succeeded in diverting
the flow of Jamuna near Nigambod
and Qudsia Ghats towards the city
bank of old Delhi:

(b) if so,|whether this diversion
will remain permanent’

(c) if not, whether any attempt to
make it permanent is contemblated;
and

(d) if so, what is its nature, ap-
proximate cost involved and the
agency which is proposed to be em-
ployed to implement it?

The Minister of Home Affairs (Shri
G. B. Pant): (a) During summer, 1959,
the Delhi Municipal Corporation suc-
ceeded in temporarily diverting the
flow of the river Jamuna towards the
ghats.

(b) No.
(c) Yes.

(d) Permanent works will be re-
quired to make the river hug its right
bank near the ghats. Detailed experi-
ments on river mogels are being
conducted at the Central Water and
Power Station, Poona. The works
will be undertaken after the results
of these experiments become known.
At the present stage; it is not possi-
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ble to give any indication as to the
approximate cost of the works or of
the agency which will be employed
to carry them out.

Shri D. C. Sharma: May I know
by what time the results of the ex-
periments which are being conducted
at the Central Water and Power Re-
search Station, Poona, are going to
be known and when they are known,.
whether action will be taken by the
Home Ministry or by some other body,
in the matter?

Shri G. B. Pant: Experiments are
being carried out, as I just now said,.
by the research station at Poona. It
is not possible to say how long it will
take, but we have been asked to let
the authorities here know the results
of the experiments as soon as may
be feasible, When the results are
obtained, the work will be carried
out either by the Corporation or by
some Ministry in the Government
here.

Shri D. C. Sharma: May T know
whether the expenditure involved in
this project will be met entirely by
the Government of India or will be
sharedq between the Government of
India And the Corporation?

Shri G. B. Pant: That will be decid-
ed after the report has been received
and estimates have been prepared.

Shri C. K. Bhattacharya: May I
know whether the diversion of the
river to the right bank will in any
way be detrimental to the interests
of the places on the other bank?

Shri G. B. Pant: I think the re-
search station will take every rele-
vant factor into account.

Scholarships to Children of Political
Sufferers

+
Dr. Ram Subhag Singh:
*1136. { Pandit D. N. Tiwarl:
Shri Ramam:

Will the Minister of Education be
pleased to state:
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(a) whether any financial assistance
has been given this year to the child-
ren of political sufferers who are
studying in the educational institu-
tions of the Union Territories; and

(b) if so, how much and to how
many children?

The Minister of Education (Dr. K.
L. Shrimall): (a) ana (b). No direct
financial assistance has been given so
far by any of the Union Territories;
in Delhi, however, fee concessions
have becn granted upto the Higher
Secondary stage to 408 children.
Annual cash grants for books and
stationery to almost the same number
of children will be paid before the
close of the financial year.

I mighi add further that Himachal
Pradesh have decided to adopt the
scheme as proposed by the Govern-
ment of India. The details are being
worked out and are awaited. The
Manipur Administration have decided
to adopt the scheme as proposed by
the Goverhment of India from the
current financial year. The Tripura
Administration also have decided to
adopt the scheme as proposed by the
Government of India from the current
financial year. There are no Rolitical
sufferers in  Andaman and Nicobar
Islands.

Dr. Ram Subhag Singh: The hoa.
Minister said that no direct grant has
been given to any of the children of
political sufferers in the Union Terri-
tories. May I know in what way this
indirect grant is being given, because
he said that about 400 children have
been given grants? May I know whe-
ther all the educational institutions
have been intimated by the Govern-
ment to forward the names of such
children?

Dr. K. L. Shrimali: The Adminis-
tration first of all invites the appli-
cations from children of political
sufferers. The institutions charge the
fees, but the Administration reimbur-
ses the fees to all those students. As
“far as direct grants are concerned,
¥rom Class I to Class V, an allowance
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of Rs. 12 per annum for books will be
paid; from Class VI to Class VIII,
Rs. 25 per annum and from Class IX
to Class XI Rs. 40 per annum will be
paid. The Administration is also con-
sidering the question of extending the
benefits of cash grant to university
students also.
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Mr. Speaker: That is all hypotheti-

Raja Mahendra Pratap: Can the
Central Government consider the fact
that these political sufferers did not
work for any province, but they work-
od for all India and therefore the ques-
sion of political sufferers and their
tamilics should be taken up as a
ocentral question? Can the Govern-
ment take it up? .

320 (Ai) LS.D—2.
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Dr. K. L, S8hrimali: One question
was with regard to concession to
people who are well-off. I may inform
the hon, Member that only if the
income does not exceed Rs. 300 per
month the concession could be given.
As for the other question, it is  true
that the political workers did not
work for any particular area or pro-
vince, but they worked for the whole
country. It is with that end in view
that the Government of India have
prepared a scheme in which both the
Central Government and the State
Governments will collaborate.

Shrt B. K. Gatkwad: May I know
the number of political sufferers and
whether the Government have main-
talned any separate list of them?

Dr. K. L. Shrimali: We have no list.
The State Governments may have it,
because it is really the State Govern-
ments which are implementing the
scheme.

Biltar-West Bengal Border Dispute

+
( Shri Sadhan Gupta:
*1187. { Shri Shree Narayan Das:
{_ Shrimati Iia Palchoudhuri:

Will the Minister of Home Affairs
be pleased to state:

{a) whether a dispute exists bet-
ween the Governments of West
Bengal and Bihar on the question,
whether the village of Govindpur on
the border of the districts of Malda in
West Bengal and Purnea in Bihar is
part of West Bengal or Bihar;

(b) whether any reference has been
made to the Central Government in
this conncction; and

(¢) the steps taken so far, to settl:
the dispute?

The Minister of Home Affairs
(Shri G. B, Pant): (a) Yes.

(b) Yes.

(¢) This matter was raised at the
recent meeting of the Eastern Zonal
Council held in Bhubaneswar and it
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was decided that the Chief Secretaries
of the two Governments should make
an on-the-spot enquiry with a view to
find out the factual position and that
till then, status quo should be main-
tained.

Shri Sadhan Gupta: May I know
when the dispute arose for the first
time between the two States?

Shri G. B. Pant: We received the
communication from the Government
of West I 'nral in November, 1958.

Skrimati Dla Palchoudhuri: Is it not
a fact that the Government of West
Bengal have been realising tax from
those places since 18477

Shri G. B. Pant: I do not exactly
remember. The two Governments
have been making conflicting claims

Dr. Ram Subhag Singh: There were
no itwo Governments. The whole of
Bihar was in Bengal in 1847.

Shri Sadhan Gupta: The hon. Home
Minister has stated that the status quo
is being maintained. May I know
what the status quo is?

Shri G. B. Pant: The status quo is
the state of things as it exists today.

Shrimati Ila Palchoudhuri: May I
know whether the Government s
aware that some constables came into
this district and used very rough
language and violence against the
people? What right or authority have
the constables of Bihar to come there?

Shri G. B. Pant: If anything like
that happened, that was very wrong.

WRITTEN ANSWERS TO
QUESTIONS

Indiscipline in Educational Institutions

Shri N. R, Muniswamy:
Shri Parkash Vir Shastri:

Will the Minister of Education be
pleased to state:

*1138.

(a) whether there is any scheme or
progr. before Gover t to put
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down the growing tendency of irres-
ponsibility and indiscipline among
students; and

(b) what interim measures have been
suggested to the management of

schools and colleges to curb this ten-
dency?

The Minister of Education (Dr. K.
L. Shrimali): (a) Apart from the var-
ious steps taken for the all round im-
provement of the conditions of edu-
cation in schools and colleges and in-
creased welfare of teachers and stu-
dents, some of the measures specially
devised to mmprove student discipline
are as follows:—

(i) National Discipline Scheme;
(ii) Auxiliary Cadet Corps;
(iti) National Cadet Corps; and

(iv) Labour and
Schemes.

Social Service

It is proposed to extend progressive-
ly the scope of the National Discipline
Scheme and the National Cadet Corps
with a view to bringing larger num-
bers of schools and college students
within their purview. It is also pro-
pozed to introduce national service by
students to inculcate in them a sense

-of discipline, a spirit of social service

and dignity of manual labour and a
Committee has been appointed by the
Government to work out a suitable
programme. Besides, the University
Grants Commission have appointed a
Committee to study the problem of
student indicipline and to recommend
appropriate remedial measures,
ey
In addition, the whole question of
improving the pattern of education
has a vital bearing on the improvement
of discipline.

(b) None, Sir. The authorities of
schools and colleges are competent to
take such disciplinary and other
measures as may be considered neces*
sary by them. e !
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Smuggling

*1139. Shri Damani: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that there
has been a noticeable change in the
pattern of smugg ing operations across
the country’s land border;

(b) if so, the nature thereof; and

(¢) how far the smuggling operations
have affected the internal price of
gold during the previous twelve
months?

The Deputy Minister of Finance
(8hrimati Tarkeshwari Sinha): (a) and
(b). There is no set pattern of smug-
gling activities across the country’s
land borders. The smugglers change
their modus operandi and the nature
of smuggled articles according to cir-
cumstances.

(c) The decrease in the smuggling
of gold into the country is, it is be-
lieved, one of the important factors
responsible for the rise in internal
prices of gold since October, 1958.

Commissioner for Scheduled Castes
and Scheduled Tribes

Shrl Vasudevan Nair:
Shri Warior:

. Shri Punnoose:

) 1140 Shri Ramam:
Shri Nagi Reddy:
Shri V. P. Nayar:

Will the Minister of
be pleased to state:

Home Affairs

(a) whether the Commissioner of
Scheduled Castes and  Scheduled
Tribes has visited Kerala State very
recently;

(b) whether the Government of
India have come across certain state-
ments criticizing the previous Kerala
Government that the Commissioner
issued while he was in Kerala; and

, (¢) whether the Commissioner has
submitted any reports to the Govern-
ment of India on his visit to Kerala?
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The Minister of Home Affairs
(Shri G. B. Pant): (a) The Commis-
sioner last visited Kerala State from
16th to 23rd October, 1959.

(b) The Government of India have
seen some press reports regarding the
administration of welfare schemes for
backward classes in Kerala, but have
not seen any statement issued by the
Commissioner. In fact the Commis-
sioner has reported that he did not
issue any such statement.

(c) He has submitted his usual tour
notes for visits to several States in-
cluding Kerala.

Working of Suppression of Immoral
Traffic in Women and Girls Act

Shrimati Ila
. Palchoudhuri:
1141. Shrimali Renu
Chakravarity:

Will the Minister of Home Affairs
be pleased to state:

) (a) the progress made in the work-
ing of the Suppression of Immoral
Traffic in Women and Girls Act, 1956,
since it was enforced on the 1st May,
1958;

(b) whether any suggestions have
been received from the State Govern-
ments and Union Territories for mak-
ing the working of the Act more
effective;

(c) if so, the suggestions received in
brief; and

(d) the reaction of the Government
of India thereto?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Rules for
carrying out the purposes of the Act
have becen made by eleven State Gov-
ernments and all Union territories. 72
Protective Homes are reported to have
been started so far, and Special Police
Officers for dealing with offences
under the Act have been appointed by
the Governments of Andhra Pradesh,
Assam, Bihar, Bombay, Kerala, Mad-
ras, Mysore, Rajasthan, Uttar Pradesh
and West Bengal and the Adminis-
trations of Delhi and Himachal Pra-
desh.
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(d) and (¢). The following import-
ant suggestions have been made:

(i) It should be permissible to
appoint Inspector of Police
also as Special Police Officer
uwnder the Act.

(i) The mandatory provision for
the presence of a woman wit-
ness of the locality for search
without warrant under sub-
section (1) of Section 15, may
be removed.

(d) The suggestions are under com-
sideration.

Rihand Dam Project

*1142. Shri Vidya Charan Shukla:
Will the Minister of Home Affairs be
pleased to state:

(a) what is the result of the con-
sideration by the Central Zonal
Council of the question of distribution
of power generated from the Rihand
Project between Uttar Pradesh and
Madhya Pradesh; and

(b) by what time this matter is ex-
pected to be resolved?

The Minister of Home Affairs
(Shri G. B. Pant): (a) and (b). The
matter has been included as an item
in the agenda of the next meeting of
the Central Zonal Council which is
expected to be held in the near future,

Tripura Territorial Council Accounts

*1143. Shri »asaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the accounts of the T'ri-
pura Territortal Council have bgen
audited; and

(b) if so, whether the audit report
would be published?

The Minister of Home Affairs
(8hrt G. B, Pant): (a) The Tripura
Territorial Council is a body corporate
and its accounts are audited by the
Accountant General, Assam. It has
been ascertained from the Council
that its accounts for the period from
the 18th September, 1957, to the 31st
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May, 1958, were audited last year and
the accounts for the period from the
1st June, 1958, to the 30th Nevember,
1959, are at present under audit,

(b) It is for the Council to decide
whether the audit reports should be
published or not.

Foreign Exchange
“1144. 8hri Rameshwar Fantia: Will
the Minister of Fin be pl to

state:

(a) whether it is a fact that Gov-
ernment are considering the question
of relaxing foreign emchange restric-
tions to encourage travel by Indian
tourists; and

(b) if so, what is the decision of the
Government in this regard?

The Minister of Finance (Shei
Morarji Desai): (a) No, Sir.

(b) The question does not arise.

Disease in Paddy Fields of Andsmams

*1145. Sardar A. S. Saigal: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government are aware
that in the Andamans stem borer had
attacked a large srea in the best
paddy producing region in the Port
Blair area during the last year and
this year;

(b) if so, the estimated amount of
damage tc paddy crop; and

(c) the action taken by Govern-
ment to control the spread of the
disease?

The PDeputy Minister of Home
Affairs (Shrimati Alva): (a) An area
of 93 acres during the last year and
108 aeres this year was attacked by
stert borer.

(b) It is not possible to make eeti-
mate of damage at present as paddy
crop is still growing.

(c) A plant protection scheme i al-
ready in operation under the second
five year plan to ¢ontrol infestation of
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agriculturel erops by pests. Under
this scheme pesticides are supplied to
cultivators at 50 per cent. of the
cost price and equipment such as
sprayers and dusters are made avail-
able to them on loan. Technical ad-
vice is also rendered free of charge
to the cultivators. The services of
plant protection workers for spraying
and dusting of crops are a'so avail-
able to cultivators free of charge.

Pinto and Rotary Oil Mills

°1146. Shri Tamgamani: Will the
Minister of Finance be pleased to
state:

(a) whether Government have con-
sidered the revising of the compound-
ing rate for the pinto and rotary oil
mills;

(b) if so, in what form;
(c¢) if not, the reasons therefor; and

(d) whether representations have
been received from organisations of
oil mill-owners for revising the com-
pounded levy scheme?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a),
(b) and (d). Yes, Sir. Several repre-
sentations have been received from
organisations of oil mill-owners for
revising the compounded levy scheme,
and the whole question, therefore, is
under active examination of the Gov-
ernment. As soon as a final decision
is taken, the revised scheme will be
duly notified.

(c) Does not arise.

Manufacture of Precision Instruments

*1147. 8hri N. M. Deb: Will the Min-
ister of Defence be pleased to state
whether Government have any plan
for facturing precisi instru-
ments for ensuring self-sufficiency for
defence needs?

The Deputy Minister of Defence
(Shri Raghuramaiah): The Ordnance
Factories are already manufacturing
or developing the manufacture of a
large number of precision instruments,
Service requirements of which are si-
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gnificant. Further plans for expand-
ing the capacity in Ordnance Factories
for instrument manufacture are under
consideration.

Mineral Exploration in Orissa

*1148. Shri Sanganna: Will the Min-
ister of Steel, Mines and Fuel be
pleased to state:

(a) whether the Government of
Orissa have approached the Govern-
ment of India for any financial assist-
ance to explore the mining prospects
in the State;

(b) if so, whether any scheme has
been forwarded by the Orissa Gov-
ernment; and

(c) the action taken thereon?

The Minister of Mines and ofl
(Shri K, D. Malaviya): (a) No, Sir

(b) and (c). Do not arise.
Export of Scrap

*1119. Shri Nagi Reddy:
* 7\ Shrimati Parvathi Krishnan:

Will the Minister of Steel, MIneg
and Fuel be pleased to state:

(a) what has been the effect in
terms of export of barter export
policy in relation to scrap; and

(b) whether Government propose
to regularise the export of scrap on
barter basis?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
export of scrap has considerably in-
creased.

(b) There is no proposal to export
scrap only on barter basis.
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Excise Duty on Khandsari

*1152. Shri Ram Saran: Will the
Minister of Finance be pleased to
state:

(a) whether Government propose
%0 levy a compound exeise duty on
Khandsari sugar as announced in the
early part of this year; and

(b) how much money has been re-

alised as excise duty on Khandsart
sugar during 19597
The Deputy Minister of Finance

(8hrimati Tarkeshwari Sinha): (a)
The proposal of introducing a com-
pounded levy scheme on the Khand-
sari sugar is still under Government'’s
examination;

(b) the total excise duty (gross) col-
lected on Khandsari sugar during the
year 1959 upto November, 1959 s
Ras. 7,38,000.

Loan from U.B.A.

*1153. Shri P. G. Deb: Will the Min-
ister of Finance be pleased to state:

(a) whether India has requested
U.S.A. for a loan of 190 million from
current year appropriation of 550
million dollars;

(b) if so, the reasons for the same;
and

(c) the results of that request?

The Minister of Finance (Shri
Morarji Desal): (a) Even before the
United States Congress appropriated
$ 550 million to the Development Loan
Fund, certain programmes and pro-
jects to be financed out of the current
year's appropriation have been under
discussion. The programmes and
projects and the estimated costs are
being modified during discussions and
it is not practicable to name any figure
as a definite request.

PAUSA 1, 1881 (SAKA)

Written Answers 6496

(b) To secure foreign exchange for
the implementation of the schemes in
the Five Year Plan.

(¢) Negotiations are still continuing.

Naga Hostiles

Shrimati Mafida Ahmed:
*1154. { Shri Panigrahi:
[ Shri P. C. Borooah:

Will the Minister of Defence be
pleased to state:

(a) whether Government are aware
that 17 members of Army Ambulance
Unit were ambushed recently by naga
hostiles near Tuensang; and

(b) if so, details thereof?

The Minister of Defence (Shri
Krishna Menon): (a) No such inci-
dent took piace.

(b) Does not arise.

Oil Exploration at Sibsagar

*1155. Shri P. C. Borooah: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the up-to-date progress made so
far in the exploraiion of Oil in Longsai
at Sibsager in Assam; and

(b) the amount spent so far and
how long the work will continue?

The Minister of Mines and oil
(Shri K, D. Malaviya): (a) Seismic
exploration in the Longsai area, Sibsa-
gar, was completed by April, 1¥58.
A deep test well at Dasangmukh has
been drilled down to a depth of 3811
metres, at which depth crystalline
rocks were struck. The entire depth
of the well has been electrologged, and
certain intervals have been selected
for testing. The testing work will be
carried out in the near future.

(b) As the accounts are not main-
tained project-wise, only approximate
figures can be given. These are being
collected and will be laid on the Table
of the Sabha. Exploration work is
likely to continue during the Third

‘- Five Year Plan period.
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Residential Permits for Foreign
Nationals

1156 Shrimati Manjula Devi:
X * | Shri Khushwaqt Rai:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Government of India have decided that
all foreigners in India except nationals
of the Commonwealth countries, Dip-
lamats and Embassy Officials must get
themselves registered and secure resi-
dential permits, and

(b) it so, the reasons for this new
decision?

The Minister of Home Affairs
(Shri G. B. Pant): (a) Yes; it they
are not already in possession of these
documents.

(b) It was reported that a large
number of foreigners were without
valid passports or other travel docu-
ments.
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Separation of Judiciary from
Exsecutive

Sbri Ram Krishan Gupta:
*1158. { Shri S. M. Banerjee:
Shri Panigrahi:

Will the Minister of Home Affairs
be pleased to'refer to the reply given
to Starred Question No. 546 on the
19th August, 1959 and state the further
progress made in different States with
regard to separation of Judiciary from
Executive?

The Minister of State in the Minis-
try of Home Affairs (8hri B, N.
Datar): Since the last reply was given
there has been such separation in the
entire States of Bombay and Mysore.
In West Bengal effect has been given
to the scheme in all the districts by
executive orders. The Government of
Assam have set up a Committee to
consider this matter and its recom-
mendations are still awaited by them.
The Government of Uttar Pradesh
propose to extend the scheme to
another 14 districts from the next
financial year.

Fertiliser Plant at Neyveli

( Shri Subodh Hansda:

| Shri 8. C. Samanta:
Shri R. C. Majhi:
Shri Ram Krishan Gupta:
Shri N. R. Muniswamy:
Shri Ajit Singh Sarhadi:
Shri Hem Barua:

t Shri Achar:

*1159.

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to BStarred Question
No. 963 on the 31st August, 1959 and
state:

(a) whether the tenders received in

response to the global enquiry issyed
by the Neyveli Lignite Corporation
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for a fertiliser Plant have since been
examined;

(b) if so, the final decision taken;
and

(e) the nature of steps taken so far
in setting up this plant?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Yes.

(b) The offers of Messrs. Pintsch
Bamag—Linde (West Germany) and
Messrs. Ansaldo (Italy) for the supply
and erection of plant, machinery and
equipment for the fertiliser scheme
have been accepted and orders placed
on these firms by the Corporation.

(¢) The land required for this
scheme has been acquired. Prelimi-
nary steps have also been taken to
design the civil works. Arrangements
are being made to receive the plant,
machinery and equipment at the site
and also for their erection.

Department of Archaeology

*1160. Shri Shree Narayan Das:
Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) whether any assessment as to
the number ot persons of various
qualifications that will be required by
the Central Government to man the
expanding Department of Archaeology
has been made;

(b) if 8o, the results of assessment;
and

(c) the steps taken to meet the
requirement at different levels?

The Minister of Seientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). It has been esti-
mated that sixteen gazetted and eleven
non-gazetted officers with technical
qualifications may be required annual-
ly for the mext two years to meet
the requirements of the Union
Department of Archaeology.

(¢) A school of Archaeology has
been opened on 16th of October, 1959
to give training in Archseology.
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India’s Contribution towards U.N.
Special Fund

Shri N. R. Muniswamy:
Shri Ram Krishan Guapta:
Shri Ram Garib:
Qazi Matin:
Shri Karni Singhji:

{_ Shri Manabendra Shah:

Will the the Minister of Finance be
pleased to state the amount of Gov-
ernment of India’s contribution
towards the United Nation’s Special
Fund which has been recently
constituted?

*1162.

The Deputy Minister of Finance
(Shrimati Tarkeshwarl Sinha):
Rupee equivalent of $600,000 for the
year 1969.

Special Type of Steel

*1163. Shri Vidya Charan Shukla:
Will the Minister of Defence be
pleased to refer to the reply given
to Starred Question No. 1466 on the
23rd March, 1959 and state:

(a) the present cost of production
of special types of steel in Ordnance
Factories; and

(b) whether the 12 ton electric Arc
Furnace has gone into operation?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) The cost
of production of special and alloy
steels is competitive. 113 varieties of
different qualities are produced. Some
are of security nature required for
defence purposes.

(b) Yes, Sir, it was commissioned
on the 23rd September, 1959 before
the target date which was October.

Durgapur Steel Plant

1364 Dr. Ram Subhag Singh:
'\ Shri Sublman Ghose:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that some
new defects have been noticed in the



6501  Written Answers

Power Plant of the Durgapur Steel
Plant on the 2nd November, 1959;

(b) it so, the details of the same;

(c) the steps taken by Government
to remedy it; and

(d) whether any penalty has been
imposed therefor on Indian Steel
Works Company Limited?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(d). No new defects were noticed on
2nd November, 1959 in the power
plant of Durgapur Steel Plant. On
22nd October, 1959 it was noticed
that R.C. Water duct of the Power
Plant had developed some cracks.
After investigating the matter the con-
tractors took immediate remedial
measures by insertion of welded steel
pipes within the R.C. Duct and by
reinforcing and pressure grouting the
space in between the steel and con-
crete ducts.

Under the contract all defects in
the plant have to be rectified by
Indian Steel Works Construction Co.
Ltd. at their own cost.
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American Aid to India

*1164-B. Shri P, C. Borooah: Will
the Minister of Finance be pleased
to state:

(a) whether the attention of the
Government of India has been drawn
to a United States Government report
alleging shortcomings in the handling
of aid to India; and

(b) if so, the details thereof?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir. Certain
reports on this subject have appeared
in the Press.

(b) According to Press Reports the
results of audit of the U.S. aid pro-
gramme in India from July 1954 to
June, 1958 have recently been pub-
lished in U.S.A. The audit report is
said to contain some observations re-
garding inadequate reporting by Gov-
ernment of India to the International
Co-operation Administration of US.A.,
inadequate staffing of the 1.C.A, Mis-
sion in India, some instances of
ineffective utilisation of aid goods and
certain probl in administration of
local currency funds accruing to the
U.S. account. The report is also said
to accept on the whole that the pro-
ject objectives in the different aid
programmes in India have been met
and that administrative and account-
ing arrangements in India have
improved considerably.

Foreign Nationals without Passports

Shri Rameshwar Tantia:
1165 Shri Anirudh Sinha:
“) Shri 8. A. Mehdi:
Shrimati Manjula Devi:
Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a large
number of foreign nationals have been
detected to be living in Durgapur,
Asansol, Burnpur and other places
without valid travel documents and
passports;
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(b) it so, to which country these -

nationals belong;

(c) how they manageéd to come in
the country without passports; and

(d) what further action has been
taken against them?

The Minister of Home Affairs (Shri
G. B. Pant): (a) to (d). The infor-
mation is being collected and will be
laid on the Table of the House as
soon as available.

Indo-Pak Financial Talks

Shri P. G. Deb:

Shri Ram Krishan Gupta:
Shri Hem Barua:
Shrimati Ila Palchoudhuri:

Will the Minister of Finance be
pleased to state:

‘*11686.

(a) whether a meeting of the
officials of India and Pakistan took
place on the 8th December, 1959 in
New Delhi;

(b) it so, the topics discussed; and
(c) the results of the conference?

The Minister of Finance (Shri
Morarji Desai): (a) to (c). Attention
is invited to the statement I made in
the House on 18th December, 1959.

Seizure of Knives in Delhi

1167, Shri Mohan Swarup:
Shri P. C. Borooah:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that over
2,000 knives have been seized by Delhi
Police in the month of November,
1959; and

(b) whether the Police authorities
have been able to find out the pur-
pose for which knives in such large
numbers were being stored?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes.

(b) It appears that most of the
knives were kept fgr sale.
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Military Training for Youths

Shri Ram Krishan Gupta:

Shrimati Ila Palchoudhuri:
*1168.
Shri Prakash Vir Shastri:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that a
scheme has been drawn up by the
Government of India to bring under
arms more than two lakh youths of
the country in the age-groups of 15
and 19;

(b) if so, the details thereof; and

(c¢) when it will be enforced?

The Minister of Defence (Shri
Krishna Menon): (a) to (c). The
details of a scheme for a large increase
in the N.C.C. have been considered and
progressively worked out. It is plan-
ned to initiate the necessary steps
shortly. The age group we have at
present under consideration is 16 to
19.

Smuggling of Gold

*1168-A. Shrimati Mafida Ahmed:
Will the Minister of Finance be
pleased to state:

(a) whether Government are aware
that the Bombay Customs have
recently detected smuggling of gold in
powdered form through postal
envelopes; and

(b) if so, the broad details thereof?

The Deputy Minister of Finance
(Shrimati Tarkeshwarl Sinha): (a)
and (b). Yes, Sir. In pursu-
ance of prior information that
Shri Vrijlal Vasanji Lalji, Bombay
was receiving gold in powdered
form from Aden through the
medium of the post. On 2nd Decem-
ber, 1959, the Bombay Customs autho-
rities searched his premises and re-
covered three envelopes, which had
just been delivered, containing about
one tola of gold each in powdered
form. Immediately on the recovery of
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these envelopes eontaining gold, the
Foreign Post was checked up and 21
more envelopes containing approxi-
mately one tola of gold each in
powdered form were also recovered.
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Steel Plant at Bokaro
I’ Shri Ram Krishan Gupta:

Shrimati Renu Chakravartty:

11168, ) Dr. Ram Subhag Singh:

* Y Shri Ramakrishna Reddy:
] Shrimati Ila Palchoudhuri:
| Shri D. C. Sharma:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Unstarred Question
No. 725 on the 13th August, 1959 and
state the nature of progress since
made in setting up a fourth steel plant
at Bokaro?

The Mimister of Steel, Mines and
Fuel (8ardar Swaran Singh): Pre-
liminary investigations regarding soil
conditions and the ficld work for a
contour survey have been completed.
Over 100 holes have been drilled into
hard rock and more than 150 pits dug
to determine the sub-soil water level
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and the nmture and quality of soil
and water.

The construction of temporary
offices and bachelors’ quarters at the
site camp is nearing completion. The
Indian firm of Consultants appointed
to prepare a preliminary project report
has submitted an interim report eon
the market survey.

Gold Smuggling

"1170. Shri N. R. Muniswamy: Will
the Minister of Finance be pleased to
state:

(2) whether the objects and aims
contemplated in introducing special
rupee notes for circulation in West
Asia by the Reserve Bank of India
were achieved in inhibiting the flow
of smuggled gold from traditional
sources; and

(b) whether the smugglers haye
switched on to a change in pattern of
smuggling operation to circumvent the
currency regulations and exchange
controls by reviving their business
links snapped by these restrictive
measures?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
Yes.

(b) Smuggling of gold into India is
also financed through other means
than the export of Indian notes to the
areas in which special Indian currency
has been issued. Such smuggling is,
however, very difficult, and there is
no reason to believe that it has
increased recently to any significant
extent.

Harijan Welfare Department in Kerala

1171 J Shri Narayanankutty Menen:
\ Shri V. Eacharan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Kerala Government
have decided to conduct any inquiries
into the working of the Co-operative
Societies and the Harijan Welfare
Department in lhf Kerala State; and
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(b) if g0, what are the reasons for
the same?

The Minister of Home Affairs (Shri
G. B. Pant): (a) The State Govern-
ment have instifuted an inquiry into
the working of the Coir Co-operative
Societies in Kerala. As regards the
Harijan Welfare Department, evalua-
tion of the work done by the Depart-
ment was undertaken to assess how
far the measures taken by the Depart-
ment had resulted in the achievement
of the objectives.

(b) These measures were taken to
find ways and to see if any changes
were necessary to improve the work-
ing of the Societies and the Harijan
Weifare Department.

Ex-Members of Income-tax
Investigation Coramdssion

“1172. Shri Vidys Charan Shukis:
Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 2270 on the 7th
May, 1959 and lay a statement showing:

(a) the dates on which the two
fortner members of the Income-tax
Investigation Commission had retired
from Government service;

(b) the dates on which they first
appeared before the Directors of
Income-tax (Special Investigation) on
behalf of the party concerned;

(c) whether any prior permission
was applied for and given in respect
of their appearance; and

(d) if not, the reasons therefor?
The Deputy Minister of Finance

(Shrimati Tarkeshwari Sinha): (a)
The two Members of Income-tax
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(c) and (d). Government’s prior
permission for their appearance before
the Directors of Inspection (Special
Investigation) was not necessary. A
retired Class I Officer has to obtain
prior permission of Government only
for pting  “Cc cial ploy-
ment”, within 2 years of retirement.
Professional service like Income-tax
practice is nof, however, considered
as “Commercial employment”.

Production of Ot

*1173. Dr. Ram Subhag Singh: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether the production of oil
in the Indian ofl fields is capable of
being stepped up;

(b) if so, by what percentage; and

(e) what efforts are being made to
step up production?

The Minister of Mines an¢ Ol (Shri
K. D. Malaviya): (a) Yes, Sir.

(b) By about 20 per cent in the
Assam Oil Company aress. Commer-
cial production in the Oil India areas
has not started yet.

(c) No efforts are being made just
now to step up commercial produc-
tion, till additional refining capacity
at Gauhati and then Barauni becomes
available, to process the increased
output of crude oil.

Free Education fer the Handicapped

1174 Shri Sabodh Hansda:
. Shri 8, C. Samanta:

Will the Minister of Education be
lewsed to state:

Investigation Commission mentioned
in reply to Starred Question No. 2270,
retired from Government service on
19th April, 1952 and 1st May, 1956.

(b) They first appeared before the
Director of Inspection  (Special
Investigation) as Income-tax Practi-
tioners on 17th December, 1966 and
10th October, 1957 respectively.

(a) whether it is a fact that Gov-
ernment propose to give free educa-
tion to the handicapped;

(b) if so, whether the szeheme has
been worked out; and

¢c) when this scheme will be:
implemented?
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The Minister of Education (Dr. K. L.
Shrimali): (a) to (c). No special
scheme for providing free education
for the handicapped has bcen drawn
up.

Applications for Naturalisation by
Chinese Nationals

“1175. Shri P, G. Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether many Chincese nationals
in Calcutta have applied for natura-
lisation certificates;

(b) if so, how many have applied
for the same since October, 1959; and

(c) how many have becn granted
the said certificates?

The Minister of Home Affairs (Shri
'G. B. Pant): (a) Information is being
collected from the State Government;

(b) Government of India have
received only three applications;

(c) The applications are under con-
sideration.

Raid by Naga Hostiles

Shri P. C. Borooah:
Shri P. G. Deb:
*1175-A. { Shri Hem Barua:
Shrimati Mafida Ahmed
tShri 8. A. Mehdi:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that Naga
hostiles raided Bazalkata, Nanginijuri
and Raidangathengalagaon villages on
the night of 9th December. 1959, 30
miles from Jorhat;

(b) it so, the full details thereof;
and

(c) the steps taken to prevent such
occurrences in future?

The Minister of Home Affairs (Shri
‘G. B, Pant): (a) to (c). On the night
of 9th December, 1959 about 20 hos-
tile Nagas wemring olive green uni-
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forms and armed with rifles and guns
raided Bajalcata, Nagunijurithangala-
gaon and Naga Bastethangalgaon in
the jurisdiction of Titahar Police
Station in the Sibsagar District of
Assam and took away 2 S.B.B.L. guns,
45 cartridges, clothes, ornaments and
cash amounting to Rs. 6,130. Village
defence parties are being organised
and patrolling has been intensified.

State Bank of India Branches

Shri Ram Krishan Gupta:
'15hrl D. C. Sharma:

Will the Minister of Finance be
pleased to state the total number of
branches of the State Bank of India
opened so far in Punjab, Himachal
Pradesh and Rajasthan, separately?

1899,

The Minister of Finance (Shri
Morarji Desal): Since its inception on
the 1st July, 1955, the State Bank of
India has opened 22 branches in
Punjab and 2 each in Himachal
Pradesh and Rajasthan upto the end
of November, 1859.

Visit of Commissioner for Scheduled
Castes and Scheduled Tribes to
Bombay

1900. Shri Pangarkar: Will the
Minister of Home Affairs be pleased
to state:

(a) how many times the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes visited Bombay during
1959 so far; and

(b) the places visited by him in the
State?

The Deputy Minister of Home
Affajrs (Shrimati Alva): (a) Eight
Times.

(b) Dohad, Jhalod, Kushalgarh,
Badwas Loharia, Sajjangarh, Godhra,
Karoli, Vajalpur, Rameshra, Baroda,
Surat, Bombay, Nagpur, Dahanu Road,
Mokhada, Washale, Kortad, Jawahar,
Talwada, Kainad, Bordi, Gholvad,
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Billimora, Borkhadi, Bulsar, Dharam-
pur, Vadkhambha, Nanapondha, Mota
Pundha, Ameti, Nanivahial Kaprada
Mandwa, Narel, Karjat, Gaur-Kamat,
Chawk Khalapur, Chive, Vavloli, Pali,
Roha, Khargaon, Kolad, Pen, Kalyan,
Nasik Road, Malegaon, Sattana, Nasik
Road, Orale, (Bas:in) Kosbad, Dehanu
Road, Kasa, Sarvodya, Kendra Tala-
sari, Kasa, Tel Wada, Murbad, Pawan,
Theronda, Ashagad.

Polytechnics in Punjab

Shri Hem Raj:
Shri D. C. Sharma:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Un-
starred Question No. 212 on the 5th
August, 1959 and state:

1901.

(a) whether  Government have
received proposals from the Punjab
State Government for the location of
three Centrally sponsored polytechnics
and one additional State-sponsored
polytechnic; and

(b) if so, the details thereof?

The Deputy Minister of Sclentific
Research and Cultural Affairs (Dr.
M. M. Das): (a) and (b). The State
Government have proposed to locate
the three Centrally-Sponsored poly-
technics at Sirsa, Hamirpur and
Batala. No proposal has yet been
received regarding the location of the
State-sponsored polytechnic.

Allahabad High Court

1902. Shri Kalika Singh: Will the
Minister of Home Affairs be pleased
1o state: -

(a) the number of Writ petitions of
the years 1955-56, 1956-57, 1957-58 and
1958-59 in Allahabad High Court,
pending for disposal till 30th Septem-
ber, 1959; and

(b) the measures adopted to clear
off the arrears?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
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and (b). The information is being
collected and will be laid on the Table
of the Lok Sabha.

Remission of Sentences of Prisoners

1903. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state the number of (i) murder
cases and (ii) other cases in which
pardong or remissions of sentences
have been granted by the Central
Government or the President during
July-November, 1959?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Death sentence was commuted to
imprisonment for life in the case of 28
prisoners and remission of sentence
was granted in one case, during the
period from 1st July to 30th Novem-
ber, 1959.

Collection of Taxes in Delhi

1904. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether there was any fall in
the collection of Central taxes in
Delhi during 1958-59; and

(b) if so, the reasons therefor?

The Minister of Finance (Shri
Morarji Desai): The required informa-
tion is being collected and a statement
will be laid on the Table of the House.

Hall-cum-Auditoriums in Orissa

1905. Shri Panigrahi: Will the Minis-
ter of Education be pleased to state:

(a) whether under the campus work
projects, applications have been
received from educational institutions
in Orissa for grants to construct hall-
cum-auditoriums;

(b) it so, what amount has been
allotted to Orissa for this purpose;

(c) the names of the institutions
which have applied for such grants;
and

(d) when they are going to receive
these grants?
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The Minister of Rducationm (Dr.
K. L. Shrimali): (a) Yes, 8Sir.

(b) No State-wise
made for this purpose.
(c) 1. Bhadrak College, Bhadrak.

2. University College of Engi-
neering, Burla.

3. P.M. Academy, Cuttack,

4. Salipur High School, Salipur,
Cuttack.

5. Alnahat High School, Cuttack.

allotment is

6. Sundergram High School,
Sundergram.
7. Khalikote Collegiate High

School, Berhampur.

8. BM. Bagrai High School,
Bhadrak.

(d) The matter is under considera-
tion.

S.C. and 8.F. Conmissioner’s Visit to
Punjab

1968. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) how many times the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes visited the Punjab State
during the year 1958-59; and

(b) the places visited by him in the
State?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) Five times.

(b) Pathanket, Chakarpur, Gurgaen,
Rewari, Rohtak, Jhajjar, Rohat, Sone-
pat, Nangal, Asron, Ambala, Anloh,
Doraha, Ludhiana, Barowal, Bhaure,
Phagwara, Jullundur, Jallowal, Mal
sian, Amritsar, Pokha, Jaurda, Chandi-
garh and Dinanagar.

Education of Girls in Punjab

1907. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the amount allocated by Central
Government for 1959-60 to the Gov-
ernment of Punjab for the education
of girls; and
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(b) whether the Government of
Punjab had sought any amount for
this purpose?

The Minister of Edueation (Dr. K. L.
Shrimali): (a) A sum of Rs. 3.00 lakhs
has been allocated under the Centrally
sponsored scheme for expansion of
girls education and training of women
teachers at the elementary stage.

(b) Yes, for Rs. 3.00 lakhs, for
which administrative approval has
been issued.

Welfare Extension Projects in Punjab

1908. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the kind of welfare extension
projects established in Punjab by the
Central Social Welfare Board with
Central assistance during 1958-59; and

(b) the location of these projects?

The Minister of Education (Dr. K. L.
Shrimall): (a) Welfare Extension Pro-

. jects of the Co-ordinated Pattern.

(b) 1. Machhiwara, District
Ludhiana,
. Samana, District Patiala.

. Dasuya, District Hoshlarpur
. Pundri, District Karnal,

. Bohana, District Gurgaon.

. Fatehabad, District Hissar.

. Phulwest, District Bhatinda.

W W N

Tribal Development in Punjab

1909, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the actual expenditure incurred
during the last three years for tribal
development in Punjab (year-wiae);v

(b) whether the entire amount al-
Tovated during the Second Five Year
Plan will be fully utilised; and

(¢) the progress of tribal welfare
schiemes carried ou* in 1989 so far?
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The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a)
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The required information ig given be-
low:—

Year State Central Total
Sector Sector
(Rs. in lakhs)
1956-57 1-80 188 368
1957-58 2-47 431 678
1958-59 2:98 585 8:83
ToraL . 7-25 12:04 19:29

(b) No, Sir.

(c) During the current flnancial year
upto 30th September, 1959, a sum of
Rs. 1'985 lakhs under the State
Sector and Rs. 7036 lakhs under the
Central Sector has been spent for
{ribal welfare.

Welfare of S.C,, S.T. and other Back-
ward Classes in Punjab
1910. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased to
state:
(a) the share of the Central Gov-
ernment in 1959-60 for welfare of

Scheduled Tribes, Scheduled Castes
and other Backward classes (separate-
ly) in Punjab; and

(b) the share of the Central Gov-
ernment in 1959-60 for setting up of
special multi-purpose  blocks in
Punjab?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The allocation made for the welfare
of Scheduled Tribes, Scheduled Castes
and Other Backward Classes in Punjab
during 1959-60 is as follows:

Category of Backward Classes

State Central ~ Total
Sector Sector

(1) Scheduled Tribes
(2) Scheduled Castes
&

(3) Other Backward Classes .

(Break up of allocations bc.lwccnl(z) and

(3) has yet to be ascertained).

ToTAL

(Rs. in lakhs)
6:95 12:04 18:99

> 3498 756 42°54

41:93 19: 60 61-53

The share of the Central Govern-
ment will be 50 per cent. of the
actual expenditure incurred on State
Sector Schemes and the entire actual
expenditure  incurred on Central
Sector Schemes.

(b) Nil; because at present there is
no special multipurpose tribal block
in the Punjab.

Children Kidnapped in Delhi
Shri D. C. Sharma:
Shri Pangarkar:

Will he Minister of Home Affairs be
pleased to state:

329 (Ai) LSD.—3.
.

1911,

(a) the number of children kid-
napped in Delhi during 1959 (upto the
30th November, 1959);

(b) the number of children

recovered; and

(c) the number of persons convict-
ed for this offence?

The Minister of Home Affairs (Shri
G. B. Pant): (a) 116.

(b) 81.
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(c) 8. Cases against 95 persons are
pending in court.

Visit of Commissioner for S.C. and
S.T. to UP.

1912. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) how many times the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes visited Uttar Pradesh
during 1959 so far; and

(b) the places visited by him in the
State?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) Twice.

(b) Allahabad, Lucknow and Morad-
abad.

General Education Schemes of Delhi

1913. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state the amount of grants allotted by
the Centre to the Delhi State during
1959-60 for diffcrent projects under
general educational schemes only?

The Minister of Education (Dr. K. L.
Shrimali): The funds required by the
Delhi Administration for the imple-
mentation of various educational
schemes are provided in the Adminis-
tration’s budget itself and no separate
grants as such are given by the
Centre to the Administration. A pro-
vision of Rs. 113 lakhs was made for
the various educational schemes of
the D:clhi Administration under the
Second Five Year Plan in the current
year's budget estimates.
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Unauthorised Entry into India’

1914, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state the number of persons
arrested in Punjab and West Rajas-
than for crossing the West Pakistan
border into Pakistan and coming
back to India without passport dur-
ing 1959-60 so far?

The Minister of Home Affairs (Shri
G. B. Pant): The information is being
collected and will be laid on the Table
of the House as soon as it is available.

Cases under Untouchability (Offences)
Act in Delhi

1915. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state the number of persons who
had been prosecuted in Delhi during
1959 so far under the Untouchability
(Offences) Act, 1955 and have been
acquitted?

The Minister of Home Affairs (Shri
G. B. Pant): Four persons were pro-
secuted and all were acquitted.

Scheduled Castes and Scheduled
Tribes in Punjab

1916. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the amount sanctioned so far
under the Second Five Year Plan for
the welfare of Scheduled Castes and
Scheduled Tribes in Punjab; and

(b) the amount spent so far out of
these allocations?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The information is given
below:—

Scheduled Scheduled  Total
Tribes  Castes

Amount Sanctioned.

Amount spent upto 30-9-59

(Rs. in lakhs)
61-19 127-72 188-91@

28-31 101 72" 130°03

) *Includes some additional expendi ture which was incurred by the State

Government out of their own funds.

@Includes provision for the year 1988-60.
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Aligarh Muslim University

1917. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the amount of grant or loan
'made to the Aligarh Muslim Uni-
versity in connection with its scheme
for the Second Five Year Plan; and

(b) the nature and amount of such
grants and loans for each scheme?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b). Information
is being collected and will be laid on
the Table of the House in due course.

Pakistani Books Banned in India

1918. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of books written
by Pakistani authors which have been
banned by the Government of India
during the last five years; and

(b) whether the question was taken
up at any time by Pakistan with the
Government of India during the above
period?

The Minister of Home Affairs (Shri
G. B. Pant): (a) During the last five
years, the Central Government prohi-
bited the entry into India of the fol-
lowing three books which were print-
od and published in Pakistan:

(1) “Bhupatsinh” written by
Kaluwank Rawatwank and
printed and published in
Pakistan,

(ii) “Amecrican Military Aid to
Pakistan (Its full implica-
tions) “written by Salahuddin
Ahmed and published by
Abdus Salam and printed by
G. A. Chowdhury at Para-
mount Press Ltd., Dacca,

(iii) “Captive Kashmir” written
by Aziz Beg, published by
Allied Business Corporation,
Lahore and printed by the
Pakistan Herald Press,
Karachi.

(b) No.
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Import of CI. Sheets

'1919. Shri Daljit Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the quantity of C.I. sheets
imported from abroad in 1959-60 so
far; and

(b) the imported price per bundle?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
There have been no imports of cor-
rugated iron sheets in 1959-60 so far.

(b) Does not arise.
Corruption Cases in Finance Ministry

1920. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) the number of corruption cases
detccted by the vigilance staff against
the personnel of the Finance Ministry
and its subordinate offices in New
Delhi and Delhi area in 1958-59; and

(b) how they have been dealt with?

The Minister of Finance (Shri
Morarji Desai): (a) Thirty-five.

(b) In one case, which related to
wrong particulars given for employ-
ment purposes, the services of the
person concerned wcre terminated.

20 cases were dropped after enquiry.
In the remaining 14 cases enquiries
are continuing.

[Note.—The above information does
not include cases of the Indian Audit
Department.]

Arrest of Pakistanis in India

1921. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state the total number of Pakistanis
arrested since 1st September, 1959 for
unauthorised entry into India?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
information is being collected and will
be laid on the Table of the House as
soon as it is available.
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Agricultural Colonies for Sclisduled
Castes and Scheduled Tribes in Punjab

1922. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the names of places where
agricultural colonies were started for
Scheduled Castes and Scheduled Tribes
in the State of Punjab in the year
1958-59 under the Centrally spon-
sored schemes;

(b) the names of places where they
are proposed to be started in the year
1959-60;

(c) the amount of grant sanctioned
by the Central Government for the
years 1958-59 and 1959-60 for the pur-
pose; and

(d) the amount actually spent in
the year 1958-59?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The places where land is
to be purchased for the Settlement of
Scheduled Castes have not yet been
finalised.

(c) 1958-59—Rs. 6:40 lakhs (as
grants to beneficiaries),” Provision for
1959-60—Rs. 7-64 lakhs.

(d) Rs. 640 lakhs.

Training of Defence Personnel in
Foreign Countries

1923. Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) how many officers of Army,
Navy and Air Force were sent to
foreign countries for higher training
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during 1958° (upto 30th November,
1959); and

(b) the names of the countries other
than the UK. to which they were sent?

The Minister of Defence (Shri
Krishna Menon): (a) 38 officers were .
sent during 1959 upto the 30th Novem-
ber 1959 for higher training abroad
i.e., on courses other than in the
maintenance of equipments etc.;

(b) Australia, Canada and U.S.A.
Gandhi Bhawans in Universities

1924, Shri D, C. Sharma: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 2639 on the 11th Septem-
ber, 1959 and state the names of
Universities where Gandhi Bhawans
have been established so far?

The Minister of Education (Dr. K, L.
Shrimali): Gandhi Bhawans have not
been established in any of the Univer-
sities so far. The foundation-stone of
the Gandhi Bhawan at the Delhi Uni-
versity was laid by the Prime Minis-
ter on the 17th December, 1959 and
the construction work is expected to
start shortly.

Development Works in the Andamans

1925. Shri D, C. Sharma: Will the
Minister of Home Affairs be pleased
to state the amount proposed to be
spent on development works under
different heads in the Andaman Is-
lands during the year 1959-60?

The Deputy Minister of Home
Affairs (Shrimati Alva): The amount
proposed to be spent on the various
heads of development in the Andaman
and Nicobar Islands during the year
1959-60 is as follows:—

(I) Agricultural and Commuriry Development

(11) Irrigation & Power

(I1I) Industry & Mirirg

(IV) Transport & Commumcanorr
(V) Social Services

(VI) Miscellaneous

(VII) Development of Minor Ports

Rupees in lakhs

. 42237
0350

1-862

21-034

19-781

0-234

5000

90- 498

ToTAL
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Sangeet Natak Akademi

1926. Shri D, C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the names of organisations in
Punjab which received grants from the
Sangeet Natak Akademi in 1958-59 and
the amount thereof;

(b) whether the Sangeet Natak
Akademi has decided to give grante
for promotion of music during 1959-
60; and

(c) if so, the amount thereof?

The Deputy Minister of Sclentific
Research and Cultura]l Affairs (Dr. M.
M. Das): (a) The Sangeet Natak
Akademi  sanctioned a grant of
Rs. 2,000 during 1958-59 to the Haribal-
Tabh Sangeet Maha Sabha, Jullundur.

(b) The question of sanctioning
grants to cultural organisations during
1959-60 is under consideration of the
Akademi.

{c) Does not arise.
Delhi Schools in Tents

1927, Shri D. C. Sharma: Will the
Minister of Education be pleased to
state the number of Government
schools in Delhi still running in tents?

The Minister of Education (Dr. K. L.
Shrimali): (i) Schools running
wholly in tents. .. 36.

(ii) Schools housed parily in
buildings and partly in tents. .. 37.

Hindi in Delhi Administration

Shri Ram Krishan Gupta:
| Shri Padam Dev:
1928. { Shri Bhakt Darshan:
Shri Naval Prabhakar:
LShr} D. C. Sharma:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 2356 on
the 8th September, 1859 and state:
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(a) whether Government have con-
sidered the report of the Committee
appointed to draw up a time schedule
for the progressive adoption of Hindi
as the language of Delhi Administra-
tion; and

(b) if so, the result thereof?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). The report
of the Committee is still under con-
sideration.
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Extensions for Superannuated Staff

1930. Shri N. Keshava: Will the
Minister of Defence be Pleased to
state: (s

(a) whether it is a fact that exten-
sions beyond the age of superannuation
are granted only in cases of technical
.personnal in the EM.E. and A.O.C.
Establishments; and

(b) how many civilians clerks have
been granted extensions beyond the
age of superannuation in EM.E. and
A.O.C. establishments in 1959 so far?

The Minister of Defence (Shri
Krishna Menon): (a) Non-technical
personnel are granted extension of
service beyond the age of superannua-
tion either in cases where such exten-
sion is in the public interest or where
they are entitled to continue upto the
age of 60 years under their terms of
appointment. In either case, physical
fitness and the capacity to maintain
standards of efficiency based on the
recommendations of the appropriate
Departmenta] Promotion Committee, is
taken into consideration.

(b) 35, out of whom 22 belong to
the AOC while 13 belong to the EME.

State Museums

1931 f Shri Panigrahi:
* 3 Shri D. C. Sharma:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Starred
Question No. 688 on the 22nd August,
1959 and state:
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(a) the wvarious State Museums
which asked for financial help from

. the Government of India during 1959-

60;

(b) the amount of help asked for
by them; and

(c) how the sanctioned amount of 9
lakhs of rupees has been allotted to
the various State museums?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M. Das): (a), (b) and (c). A statement
is laid on the Table of the Sabha.
[See Appendix III, annexure No. 94].

Grants to Akhil Bharat Sarva Seva
' Sangh

1932. Shri Panigrahi: Will the Minis-
ter of Home Affairs be pleased to state:

(a) whether Government have made
,any further grants to Akhil Bharat
Sarva Seva Sangh for development of
Gramdan villages in Orissa  during
1958-59 and 1959-60 to date; and

(b) if so, the amount thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No, sir.

(b) Does not arise.
Expenditure on Steel Plants

1933. Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to Starred Question No, 1249 on the
8th September, 1959 and state:

\4) whnether the estimates of various
items of expenditure connected with
the three steel projects have been
received from the Hindustan Steel
Lid: and

(b) it so, the result thereof?

]

The Minister of Steel, Mines and
Fuel (Sardar $waran Singh): (a) and
(b). The estimates are at present being
reviewed by the Hindustan Steei
Limited. ‘
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Rise in Land Prices in Delhi

1934. Shri Ram Krishan Gupta: Will
the Minister of Home Affairs be pleas-
ed to refer to the reply given to
Unstarred Question No. 1059 on the
19th August, 1859 and state:

' (a) whether Government have con-
sidered the report regarding rising
prices of land for house-building in
Delhi; apd

(b) it so, the action taken in the
matter?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b), The report
is still under consideration.

Panna Diamond Mines

1935. Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to Unstarred Question No. 480 on the
10th August, 1959 and state at what
stage is the question of setting up an
autonomous statutory corporation or
company for the Panna Diamond
Mines?

The Minister of Mines and Ol] (Shri
K. D. Malaviya): Large amount of
prospecting work is to be undertaken
before commercial exploitation can be
predicted. Prospecting is proposed to
be undertaken through the National
Mineral Development Corporation
Limited.

White Cement

1936. Shri Ram Krishan Gupta: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to refer to
the reply given to Unstarred Question
No. 209 on the 5th August, 1959 and
state:

(a) whether the suitability from
commercial point of view of the pro-
cess developed for production of white
cement has been ascertained; and

(b) if so, with what results?
The Deputy Minister of Sclentific

Research and Cultyral Affairs (Dr. M,
M. Das): (a) Not yet, Sir.
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(b) Does not arise.

Salary Structure in Engineering Insti-
tutes

Shri S. M, Banerjee:

Shri Ram Krishan Gupta:
1937,
Shri Panigrahi:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Starred
Question No. 817 on the 27th August,
1959 and state the progress made so
far in the implementation of the
scheme of rationalising and improving
the staff and salary structure in
Engineering institutions?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M. Das): The State Governments of
Assam, Andhra Pradesh, Uttar Pra-
desh, Rajasthan and Jammu and Kash-
mir have accepted the scheme finally.
Detailed procedures concerning the
implementation of the scheme have
been formulated and communicated to
them.

Fim Finance Corporation

{ Shri Ram Krishan Gupta-
1938. { Shri Padam Dev:
Shri D, C. Sharma:

Will the Minister of Finance be
pleased to refer to the reply given t-
Unstarred Question No. 2346 on the
8th September, 1959 and state:

(a) whether Memorandum and Arti-
cles of Association of the Film Finance
Corporation have been prepared; ana

(b) if so, when the Corporation wi!!
be set up?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir

(b) The necessary formalities for re-
gistering the Corporation art under-

way. 4
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Licences for Business in Nicobar
Islands

1939 Shri S. C. Samanta:
*\ Shri Subodh Hansda:
Will the Minister of Home Affairs
be pleased to state:

(a) whether any licensing system
is followed for carrying on general
business with the Nicobar Islands
and Port Blair;

(b) if so, when it was introduced;

(c) whether any condition is im-
posed before a person is granted
licence;

(d) whether licences are renew-
able; and

(e) how many persons were grant-
ed licence since 1952 (year by year)?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes.

(b) 1st July, 1956.

(c¢) Yes. The conditions to be ful-
filled by the licencees are indicated in
the application form and the form
of licence.

(d) Yes.

(e) Licences were issued from the
year 1957, under the provision of the
Andaman and Nicobar Islands (Pro-
tection of Aboriginal Tribes) Regula-
tion, 1956. '

The number of licences given from
year to year is given below:—

No. of licences.

1957 .. 4
19568 .. 4
1959 .. 3

Post-Matric Scholarships

Shri S. M. Banerjee:
1940.9 ‘Shri Panigrahi:
Will the Minister of Education be
pleased to state the amount released
towards payment of post-Matric
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scholarships  to students belonging to
Scheduled Castes and Scheduled
Tribes in U.P. during 1959-60?

The Minister of Education (Dr. K.L.
Shrimall): Uptilnow i.e., during 1959
60 a sum of Rs. 26,82,000 has been
released towards the payment of post-
Matric scholarships to Scheduled
Castes students belonging to Uttar
Pradesh. There are no Scheduled
Tribes in the State.

Show Rooms for Articles Produced i
Ordnance Factories

1941. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state whether show rooms for display
of articles manufactured in Ordnance
Factories which were shown in ‘India-
1958' Exhibition have been arranged
in important places?

The Minister of Defence (Shri
Krishna Menon): No, Sir.
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Educational Grants to Institutions

1943 Shri Ajit Singh Sarhadi:
*\ Shri Ram Krishan Gupta:

Will the Minister of Education be
pleased to refer t& the reply given to
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Unstarred Question No. 425 on the
10th August, 1959 and state:

(a) the names of 75 institutions that
applied for non-recurring grants; and

(b) the criterion applied for giving
such grants?

The Minister of Education (Dr. K.L.
Shrimali): (a) and (b). A statement
is laid on the Table of the Sabha.
[See Appendix III, annexure No. 95]

Indian Botanical Garden, Sibpur
(Howrah)

1944, Shri Shree Narayan Das: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the terms and conditions on
which the herbarium attached to the
Indian Botanical Garden at Sibpur has
been taken over by the Central Gov-
ernment to be transferred into a
National Herbarium;

(b) whether since the take over any
plan of its expansion and development
has been drawn up; and

(e¢) if so, its important features?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) to (c). A statement
giving the required information is laid
on the Table of the Sabha. [See Ap-
pendix III, annexure No. 96).

Houses in Kasauli

1945. Shri D, C. Sharma: Will the
Minister of Defence be pleased to state:

(a) whether it is a fact that a
scheme has been framed to utilise the
houses lying vacant in Kasauli;

(b) if so, the details thereof; and

(c) when all those houses are likely
to be occupied?

The Minister of Defence (Shri
Krishna Menon): (a) to (c¢). No De-
fence Services accommodation at
Kasauli is lying vacant at present.
Civil accommodation is hired, as and
when necessary. No specific scheme
for utilising civil accommodation that
may be vacant is urder consideration.
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Expenditure on Higher Education

Shri D. C. Sharma:
1946. 2 Shrl S. M. Banerjee:

Will the Minister of Education be
pleased to refer to the reply given
to Starred Question No. 1381 on 1“e
11th September, 1959 and state:

(a) what is the average expenditure
which a student has to incur to take
a degree in (i) mining, (ii) agricul-
ture, (iii) medicine, (iv) engineering
and (v) three years Degree course; and

(b) what steps, if any, are being
taken to make such education cheaper
and within the means of average
Indian student?

The Minister of Eduacation (Dr. K. L.
Shrimali): (a) Information will be col-
lected and laid on the Table of the
House in due course.

(b) Government has already insti-
tued schemes of scholarships for Sche-
duled Castes, Scheduled Tribes and
Other Backward Classes and scholar-
ships and loan scholarships for other
deserving but poor students. These
schemes are proposed to be enlarged
as far as possible in the Third Five
Year Plan period.

Antimony Ore in Nagpur

1947. Shri Vidya Charan Shukla:
Will the Minister of Steel, Mines and
Fuel be pleased to state the action
taken by Government on the Tariff
Commission’s recommendations relat-
in to Geological Survey of India giving
highest priority to the further work
to be done at Kolari in Nagpur district
of Bombay State to prove the pos-
sibility of commercial exploitation of
deposits of antimony ore located there?

The Minister of Mines and Ofl (Shri
K. D. Malaviya): In accordance with
the Tariff Commission’s recommenda-
tions large scale mapping for anti-
mony areund Kolari in the Nagpur
district of Bombay was carried out by
the Geological Survey of India during
1958-59 in continuation of the mapping
carried out in this area by Geologica!
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Survey of India in 1955 when some
indication of the possibility of min-
eralisation wae there. However the
.detailed mapping during 1958-59 has
not yielded any promising results.
Numerous quartz veins were plotted
between north west of Kolari and west
of Saigaon. None of them showed any
mineralisation.

Government Rubber Factory, Kerala

1948. Shri Warior: Will the Minister
of Illome Affairs be pleased to state:

(a) whether it is a fact that the
ex-manager of Government Rubber
Factory, Trivandrum, Kerala State,
was reinstated in the old post;

(b) if so, for what reason; and

(c) whether Government is aware
that he was formerly removed as a
result of the recommendations of the
-Estimates Committee of the Kerala
Legislature?

The Minister of Home Affairs (Shrl
G. B. Pant): (a) to (c). In 1851 the
Rubber Expert of the Travancore
Rubber Works Trivandrum was also
made responsible for the administra-
tion of the factory and was given the
designation of General Manager. In
its 5th report submitted to Govern-
ment in March 1858 the Estimates
Committee for Government commer-
cial concerns recommended that a full
time General Manager should be
appointed for administrative functions.
In pursuance of these recommenda-
tions separate posts of technical expert
and General Manager were created
by Government in January 1959.
Experience however showed that the
revised arrar.gement had resulted in
deterioration in the factory's work
and that there was no justification for
separate posts of technical expert and
General Manager. Orders were there-
fore issued combining the two posts
and appointing the technical expert
to function as the General Manager
also.
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Red Fort, Delhi

1949. Shri P. C. Borooah: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the Red Fort in Delhi
has any cellars;

(b) whether the portion of the Red
Fort under military occupation con-
tains important historic monuments or
sites; and

(c) if so, whether Government will
consider throwing open the cellars
and the historic monuments and sites
to the visitors?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Yes, Sir. The Rang
Mahal has a cellar.

(b) The monuments in the area
under occupation of the military are
relatively unimportant and are not
centrally protected.

(¢) It is not considered safe to
throw the cellar open to the public
due to inadequate light and ventila-
tion. The protected monuments and
sites’ under the Union Department of
Archaeology are open to the visitors.

Industrial Projects

1950. Shri Morarka: Will the Minis-
ter of Finance be pleased to state:

(a) the total amount invested in all
the industrial projects in the public
sectors during the First and the
Second Five Year Plan periods;

(b) how much of it is by way of
loan and how much by way of capi-
tal;

(c) the dates on which interest was
paid and the amount outstanding at
that time; and

(d) when will the amount of loans
be repaid?

The Minlster. of Fipance (Shri
Morarji Desal): ™ (a) The total amount
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;invested by the Central Government

. in the Industrial Projects in the Pub-

' lic Sector during the First Five Year

. Plan is Rs. 52'20 crores. As regards
- the Second Five Year Plan period, the
information is being collected and will
be laid on the table of the House as
early as possible.

(b) to (d). The information is
being collected and will be laid on
- the table of the House as early as
* possible.
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Strike in Kerala

Shri Narayanankutty Menon:

1952. Shri Punnose:

Will the Minister of Home Affairs
be pleased to state:

(a) whether INTUC, H.M.S., and
U.T.U.C. had served a strike notice on
the Government of Kerala on 10
demands;

(b) it so, wna: were the demands;
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(c) whether the
withdrawn; and

demands were

.(d) what action Government has
taken on the demands?

The Minister of Home Affairs (Shri

'G. B. Pant): (a) No such notice has

been received by the Government of
Kerala in recent months.

(b) to (d). Do not arise.

Mineral Oil in Bombay

1953. Shri Pangarkar: Will the
Minister of Steel, Mines and Fuel be

pleased to state:

(a) whether it is a fact that mineral
oil is found in Ratnagiri district of
Bombay State;

(b) whether any tests have been
carried out; and

(c) if so, the results thereof?
The Minister of Mines and Oil (Shrd

. K. D. Malaviya): (a) No Sir, not to

our knowledge.

(b) and (c). Do not arise.

Silver

1954. Shri Pangarkar: Will the
Minister of Steel, Mines and Fue! be
pleased to state whether any new
fields or mines containing silver have
been discovered in Rajasthan and
Bihar?

The Minister of Mnes and Oil
(Shri K. D. Malaviya): No new fields
or mines containing silver have been
discovered in either Rajasthan or
Bihar.

R.T.E. List of Assistants

1955. Shri A. M. Tariq: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that perma-
nent government servants are consi-
dered senior to all temporary govern-
ment servants and whether selection
for higher posts is made from amongst
eligible confirmed persons:
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(!_)) whether as a rule, the interest
of permanent Government servants is
safeguarded by Government by ensur-
ing that permanent government ser-
vants are not superseded by tempo-
rary persons; and

(c) if so, the reasons for giving pre-
ference in the Third R.T.E. list to
temporary Assistants and Assi ts
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sion of such temporary Assistants in
the Third R.T.E. of Assistants have
been ‘explained in the reply to part
(d) of Unstarred Question No. 976
answered on the 4th December, 1959

Foreign Exchange

1956. Shri Khimji: Will the Minister
of Fi be pl d to state the

confirmed in the lower grade over
Assistants confirmed in the Initial
constitution of Grade I?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). Normally permanent
government servants are considered
senior to all temporary government
servants in the same grade but there
is no absolute rule that promotions to
higher posts or grades should be con-
fined only to permanent government
servants.

(c¢) In the Third RTE of Assistants
25 per cent of the vacancies have been
reserved for the inclusion of perma-
nent Grade I Clerks of the C.S.C.S.
The remaining 75 per cent of the
vacancies have been allotted for the
inclusion of quasi-permanent Assis-
tants, Second Test qualified Assistants
and other temporary Assistants
appointed as such before the coming
into being of the Central Secretariat

amount of foreign exchange sanctioned
during each of the last three years for
travel to the following categories of
persons:—

(i) Officials of Central and State
Governments and statutory
Corporations;

(ii) Businessmen;

(iii) Students; and
(iv) Others?

The Minister of Finance (Shri
Morarji Desai): The information asked
for is of a very voluminous nature and
is being collected from various sour-
ces. The bulk of the foreign exchange
release to official delegations is made
through the Missions in the shape of
daily allowance and part of salary
drawn abroad. An estimate giving
the figures would be laid on the Table
of the House in due course.

The following amounts of foreign
exchange were released to business-
men, students and others during 1957,

Clerical Service with effect from 1st 1958 and January to  September,
May, 1954, The reasons for the inclu- 1959:—
(Rs. in lakhs)
Jan.—Sept..
1957-58 19538 1959

businessmen 87 91 96-55

s:(xdcms 310 349 31184

Others fexchulivg official trave), business and edu-

cation) . . . . . 265 274 29882

Steel Plant at Neyveli
1957. Shri Tangamani: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether there is a proposal to
set up a small Steel Plant in Neyveli
during the Third Five Year Plan; and
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(b) if so, the details of the same?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) In
the studies which are now going on
on the development of the iron and
steel industry in the Third Five Year
Plan an iron and steel plant based on
the ores of Salem and lignite of
Neyveli is under consideration.

(b) Does not arise at present.

Infirmaries

1958. Shri Chuni Lal: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that Gov-
ernment are running centres for the
vocational training of inmates of the
Infirmaries and Homes in Punjab;

(b) if so, the number of inmateg in
each Home and Infirmary;

(c) how many of them are attend-
ing the training centres in each Home
and Infirmary;

(d) for what period they receive
training and what standard of
efficiency is attained by them before
they are dispersed;

(e) how many of them have become
self-supporting so far; and

(f) the amount that has been spent
on this training in every Home and
Inflrmary during last five years?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes.

(b) to (f). The information is being
collected from the State Government
and will be laid on the Table of the
House in due course.

Transfer of Teacherg in Kerala
Shri Warlor:

1959. { Shri Kodiyan:
Shri V. P. Nayar:

Will the Minister of Home Affairs
be pleased to state the total number
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of teachers transferred from private
schools in the months of August and
September, 1959, in Kerala State as
against the number in the previous
year for the corresponding two
months?

The Minister of Home Affairs (Shri
G. B. Pant): 934 teachers were trans-
ferred from private schools in the
months of August and September,
1959; during the corresponding
months of 1958, 133 teachers were so
transferred.

Central Scientific Instruments
Organization

Shri Ram Krishan Gupta:
1960. { Shri Osman Ali Khan:
| Shri Mohan Swarup:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state at what stage is the proposal
to set up a Central Scientific Instru-
ments Organisation?

The Deputy Minister of Sclentific
Research and Cultural Affairs (Dr.
M. M. Das): The Governing Body of
the Council of Scientific and Indus-
trial Research at its meeting held om
the 17th October, 1959 approved of the
setting up of a Central Scientific
Instruments Organisation under the
auspices of the Council of Scientific
and Industrial Research. A Director
for the Organisation has been
appointed.

Corruption Cases

r Pandit J. P. Jyotishi:
1961 J Shri Kumbhar:
*) Shri D. C. Sharma:
L Shri Sarju Pandey:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of cases of charges
of corruption brought to book against
the Central Government officers of

" the different categories during the

year 1958-59;
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(b) the number of officers prosecut-
ed, punished and acquitted (category-
wise); and

(c) the number of officers depart-
mentally (i) dismissed, (ii) reduced in
rank, (iii) fined and (iv) warned
(Category-wise)?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
A statement regarding cases dealt
with by the Special Police Establish-
ment during the year 1958-59 is
placed on the Table of the House.
[See Appendix III, annexure No. 97)
Information regarding such cases
dealt with without the help of Special
Police Establishment will be furnished
as soon as possible.

« Kerala State Transport Body

J Shri A. K. Gopalan:
1962, \ Shri V. P. Nayar:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it js a fact that Gov-
ernment have stayed the election
fixed for the 5th October, 1959 to the
Appeal Board to the Control Com-
mittee of the Kerala State Transport;

(b) if so, for what reasons; and

(c) whether the elections have
been held since then?

‘ The Minister of Home Affairs (Shri
*@. B. Pant): (a) and (b). Elections

to the Appeal Board were stayed as

certain changes in the constitution and

functioning of the Transport Board
._/ére under consideration.

+ «(c) The Appeal Board has been
abolished and the question of holding
.elections to it does not now arise.
Y
Soviet Collaboration for Oil
Development

1963. Shri Ajit Singh Sarhadi: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether there had been a meet- ’

ing of the Chairman of Foreign
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Affairs Commission of the Supreme
Soviet of U.S.S.R. and Union Minister
of Mines and Oil about the Soviet
collaboration for development of Steel
and Oil Industry in India; and :

(b) if so, decisions arrived at?

The Minister of Mines and Oil’
(Shri K. D. Malaviya): (a) Yes, Sir..

There was a general talk between
the Union Minister of Mines and Oil
and Chairman of the Foreign Affairs
Commission of the Council of
Nationalities of the U.S.S.R. regarding
the oil industry and the Soviet assist-
ance in this connection.

(b) No concrete decisions were
taken as the talks were informal and
were meant only for an exchange of
information.

Mineral Survey in Punjab

( Shri Ajit Singh Sarhadi:
1964.< Shri Hem Raj:
| Shri D. C. Sharma:

Will the Minister of Steel, Mines
and Fuel be pleased to state the
result of mineral survey that was
conducted in Punjab in 1958-59?

The Minister of Mines and Oil (Shri
K. D. Maiaviya): The reports on the
investigations conducted by the
Geological Survey of India in Punjab
in 1958-59 are under preparation. A
brief summary of the reports will be
incorporated in the ‘Annual Records’
and ‘Memoirs’ of the Geological
Survey of India. Copies of such
publications are invariably sent to
Parliament Library.

Appot t of Gover t Plead
in Trivandrum
1965. Shri Easwara Iyer:

Shri M. K. Kumaran:

Will the Minister of Home Affairs
be pleased to state:

(a) whether in respect ot appoint-
ment of a Government pleader for
dealing with land acquisition cases
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before the District Court of Trivan-
drum, Kerala State, applications were
cnlled for from advocates;

(b) whether the District Judge was
requested to forward a panel of
names for these appointments; and

(c) whether the person now
appointed for dealing with lana
acquisition cases was an applicant?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes.

(b) The District Collector, Trivan-
drum in consultation with the District
Judge forwarded a panel of names in
acordance with the rules.

(¢) Yes.

0Oil Equalisation Fund

Shri Ram Krishun Gupta:

1966. 9 Shri Madhusudan Rao:

Will the Minister ot Steel, Mines
and Fuel be plecased to state at what
stage is the proposal to set up an Oil
Equalisation Fund?

The Minister of Mines and Oil (Shri
K. D. Malaviya): There is no propo-
sal under consideration of the Gov-
ernment to set up ar Oil Equalisation
Fund as such. However, in terms of
the recent ad hoc arrangement arrived
at with the Oil Companies regarding
prices of petroleum products, an
account to be known as “C & F
Adjustment Account” is to be main-
tained for each product separately
with effect from 1-11-1959 in order to
give effect to the fluctuations in the
Cost and Freight elements in the
prices of the major refined petroleum
products from time to time. The
opening balance of this account,
which is in favour of Government,
will consist of the variations in the
C & F elements. during the period
1-4-1959 to 31-10-1859.

Royal Indian Navy Mautineers

1967. Shri Vidya Charan Shukls:
Will the Minister of Defence be
pleased refer to the reply given to
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Unstarred Question No. 404 on the 17th
February, 1959 and state the result
of Government's consideration of the
petitions received from the Royal
Indian Navy mutineers of 1946 who
are still unemployed?

The Minister of Defence (Shrl
Krishna Menon): The petitioners were
informed of the Government's
decision that they could not be re-
instated in the Armed Forces but that
there was no bar to their re-employ-
ment under Government in civil em-
ployment, except where such dis-
missal was with disgrace.

Nepali Language

1968. Shrimat] Renu Chakravartty:
Will the Minister of Home Affairs be
pleased to state whether instructions
have been issued to enumerate all
people speaking Nepali and its dialects
in Darjeeling District of West Bengal
in the coming census and not to
categorise their mother tongue on the
basis of castes?

The Minister of Home Affairs (Shri
G. B. Pant): The instruction pronosed
to be issued at the 1961 census is—

“Write the mother tongue in
full including dialect as returned
by the person enumerated. Mother
tongue is language spoken in
childhood by the person’s mother
to the person or mainly spoken
in the household.”

Tribal Zhumias, Tripura

1969. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Tribal Zhumiag of
Damchhera, Dhermanagar, Tripura,
have been rehabilitated;

(b) if so, their number; and

(¢) if not, whether they are per-
mitted zhum cultivation for thelr
livelihood?

The Minister of State in the Minis-
try of Home Affalrs (Shri Datar):
(ay and (b). Rehabilitation of
Zhumias desirous of being settled on.
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land in Dhamchhera area under
Dhermanagar Sub-Division is in pro-
gress and 100 families out of about
600 families, have been settled so far.

fc) Yes, except in Reserved Forest
and within half a mile on either side
of P.W.D. roads and navigable
streams.

Agreement with Marconi Wireless
Telegraph Company

1970. Shri Ram Krishan Gupta: Will
the Minister of Defence be pleased to
state.

(a) whether the agreement between
Union Defence Ministry and Marconi
Wireless Telegraph Company provid-
ing for the manufacture in India
under licence of Marconi V.H.F. Multi-
channels radio terminals and re-
pea‘ors, Valves and ancillary equip-
ment has been signed; and

(b) if so, the main terms of the
agreement?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) An agreement was signed on
15th August, 1959 betwcen the Gov-
ernment of India and M|s Marconi’s
Wireless Telegraph Company Limited,
of the United Kingdom for technical
assistance and collaboration for the
production in India of Multi-channel
V.H.F. equipment etc. It will not be
in the public interest to disclose the
details of the agreement.
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Import of Mild Steel Sheets

1972. Shri K. U, Parmar: Will the
Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether under the Steel Import
Policy mild steel sheets of prime qua-
lity such as are rolled in the country
are licensable to the actual users; and

(b) if not, whether any engineering
works who themselves are not manu-
facturing any steel articles or recept-
acles were given licences to import
mild steel sheets which is a banned
item?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a®
Under the current import licensing
policy (October, 1959/March, 1960),
mild steel sheets of specifications nor-
mally rolled in the country are not
licensable.

(b) No such case has so far come to
the nctice of Govetnment.

Taccavi Loans in Andamans

1973. Sardar A. S. Saigal: Will the
Minister of Home Affairs be pleased
to state the reasons for the Andaman
Administration realising the arrears

of land revenues from the taccavi
loans?
The Deputy Minister of Home

Affalrs (Shrimati Alva): Taccavi loans
are not sanctioned to defaulters of
land revenue. The question of re-
covery of arrears of land revenue fr?m
taccavi loans does not, therefore, arise.
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‘Export of Coconut from the Andamans

1974. Sardar A. 8. Saigal: Will the
Minister of Home Affairs be pleased
10 state:

(a) what is the quantity of coconuts
exported from Andamans to the main-
land since 1951 to-date (year-wise);
and

(b) the reasons for the fall in ex-
ports? '

The Decputy Minister of Home
Affairs (Shrimati Alva): (a) The
quantity of coconuts exported from
the Andamans to the mainland from
1851-52 to 1959-60 is as follows:—

Year. Quantity (tons)
1951-52, 454
1952-58. 487
1953-54. 458
1954-55. 517
1955-56. 412
1956-57. 438
1957-58. 535
1958-59. 181
1959-60. (April-September,

1959). 90

(b) Information is being collected
and will be laid on the Table.

Saraikala and Kharswan

1975 f Shri Surendranath Dwivedy:
"\ Shri Punigrahi:

Will the Minister of
be pleased to state:

Home Affairs

(a) whether he received a deputat-
jon and representation on behal? of
the Utkal Sammelani during the
course of his visit to Cuttack this
month in regard to the transfer of
Saraikala and Kharswan to Orissa;
and

.(b) what action is proposed to be
taken in the matter?

The Minister of Home
(8hri G. B. Pant): (a) Yes.

Affairs

- (b) The States Reorganisation Com-
mission examined Orissa’s claim to
Saraikala and Kharswan and came to

329 (Ai) LSD—4
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the conclusion that these areas should
continue to be part of Bihar. After
careful consideration, this recommend-
ation was accepted by Government and
approved by Parliament. The Gov-
ernment of India therefore do not pro-
pose to take any action in the matter.

Delhi Darwaja, Arcot

1976. Shri N. R. Muniswamy: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that ‘Delhi
Darwaja’ at Arcot in Madras State
is in a state of disrepair;

(b) whether steps are being taken
to effect necessary repairs; and

(c) whether tourist guides have
been provided at the site?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M. Das): (a) No, Sir.

(b) Normal repairs are carried out
as and when required.

(¢) No, Sir.

" Appointment of Judges to Kerala
High Court

1977. Shri Narayanankutty Menon:
Will the Minister of Home Affairs be
pleased to state:

(a) whether any recommendation
was made for appointment of judges
to the High Court of Kerala by the
Kerala Government recently;

(b) if so, what action has been taken
on the recommendation; and

(c) whether any judge has been
transferred from any other High
Court to Kerala?

The Minister of Home Affatrs
(Shri G. B. Pant): (a) Yes.
(b) Shri P. Govinda Menon and

Shri T. C. Raghavan, both Advocates,
have been appointed as  Additional
Judges of the Kerala High Court for a
period of two years each.
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(¢) Yes; Shri Justice M. A. Ansari
has been transferred from the Andhra
Pradesh High Court to the Kerala
High Court

Coconut Plantations, Port Blair

1978. Sardar A 8, Saigal: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that at Port
Blair on the 18th October, 1958, the
Coconut Development Officer invited
tenders for clearing 400 acres of
forest area at Mohwa-dera for coconut
plantations, and declared the area as
heavily worked and devoid of com-
merical trees on the basis of the
Forest Department’s report;

(b) whether it is a fact that actually
3 to 5 tons or more of commercial
timber per acre were found as un-
felled in the aforesaid area;

(¢) if so, reasons therefor; and

(d) what action has the Adminis-
tration taken in the matter?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes.

(b) to (d). Information is being col-
lected and wi.l be laid on the Table
of the Lok Sabha.

Harijan Welfare Departmment, Keraia

1979. Shri V. Eacharan: Will the
Minister of Home Affairs be pleased
to state:

(a) what are the proposals submit-
ted by the Harijan Welfare Depart-
ment of Kerala since last three years
for sanctioning grants for welfare of
Scheduled Castes;

(b) what is the amount sanctioned
each year against the scheme and
also for general welfare measures;

(c) whether the sanctioned amounts
have been spent completely for the
purpose for wiich they were san-
ctioned; and

(d) whether these were diverted for
any other purposes by the depart-
ment?
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The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (c). A statement is laid on the
Table of the House. [See Appendix
III, annexure No. 98.] No amount
was sanctioned for general welfare
measures other than Plan schemes for
welfare of Scheduled Castes.

(d) No, Sir.

Customs Duties

1980. Shri Khimji: Will the Minister
of Finance be pleased to state:

(a) whether on the morning of the
1st November, 1959 the Office pre-
mises and the press buildings of
“Kutch-Mitra”, a daily published from
Bhuj (Kutch) and the country resi-
dence of its Editor at Mandvi in
Kutch were simultaneously raided by
the customs authorities of Kutch and
were subjected to search for three
hours; and

(b) if so, whether any objectionable
material was found?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir.

(b) Nothing objectionable was found
at the press premises at Bhuj. How-
ever nine dozen unbanderolled match
boxes of foreign origin were found in
the residential house at Kutch Mandvi,

Study Team for Scheduled Castes and
Scheduled Tribes

1981. Shri Sanganna: Will the Muin-
ister of Home Affairs be pleased to
state:

(a) whether any study team has
been appointed for Scheduled Tribes
and Scheduled Castes for the Third
Five Year Plan; and

(b) if so, whether they have sub-
mitted any report to the Government
of India?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
As for the other development sectors,
a working group has been set up for
formulation of the Third Five Year
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Plan for Scheduled Castes, Scheduled
Tribes and other Backward Classes
also.

(b) No, Sir. They have drawn up
only a note regarding the general
approach to the subject.

Pamphlets on Indian Culture

1982. Shri P. G. Deb: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether some pamphlets have
been prepared about Indian culture
for circulation abroad;

(b) if so, how much amount has
been spent on them and to which
countries they have been sent so far;
and

(c) who are the persons entrusted
with thig work?

The Deputy Minister for Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a), (b) and (¢). No
pamphlets have been prepared about
Indian Culture with the primary
object of circulation abroad. But the
Information Services of India of the
Ministry of External Affairs do send
pamphlets on Indian Culture, pro-
duced by the Publication Division of
the Ministry of Information and
Broadcasting and by the Tourist
Division of the Ministry of Transport
and Communications, along with
other Indian literature, to our Mis-
sions abroad. No separate figures of
expenditure on pamphlets on Indian
culture ure available.

* Grants to Orissa State

1983. Shri Sanganna: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any special grants have
been applied for by the Government
of Orissa for the implementation of
the schemes for the Scheduled Castes
and Scheduled Tribes during the
remaining period of the Second Five
Year Plan;

(b) if so, the amount of special
grants asked for; and
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(¢) the amount sanctioned in this
regard? '

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes, Sir.

(b) Rs. 3'25 crores for Scheduled
Tribes.

(c) The proposal is under considera-
tion.

Minerals in Bombay

1984. Shri S. A. Mehdi: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether there are traces of
minerals in the South Bombay
Kaladgi System (Western India);

(b) whether any survey has been
undertaken; and

(c) the results thereof?

The Minister of Mines and Oll (Shri
K. D. Malaviya): (a) Yes, Sir.

(b) and (c). Yes, Sir. The survey
undertaken by the Geological Survey
of India hag revealed the presence of
the following principal minerals im
the Kaladgis:

Abrasives, construction materials
(Building stone, slates, road-
metals, ballast etc. calcite,
clays, glass-sand, lime-stone,
dolomite, lithographic stone and
ochres).

Alum, copper and manganese-ores,
though traced are not considered to
be of any economic significance.

Ferrous Scrap —

1085 J Shri Nagi Reddy:
* \_ Shrimati Parvathi Krishnan:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a). whether Government have
received any memoranda from Scrap
Traders and Exporters Association,
Bombay and Indian Merchants’
Chamber, Bombay regarding ferrous
scrap problems facing them; and
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‘/(b) if so, what action do Govern-
ment propose to take in this matter?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
/b). Yes, Sir. The memorandum is
under consideration.

Price of Petrol

1986. Shri P. G. Deb: Will the
Minister of Steel, Mines and Fuel be
pleased to state:
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(a) whether the price of petrol in
India is higher than those prevailing
in the United Kingdom; and

(b) if so, the reasons thereof?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) and (b). No,
Sir; a comparison of the retail selling
prices of petrol (standard grade) inm
London (as on 1-11-1959) and in
Bombay is given below:—

Per gallon
Retail sclling price Less duty Tax free selling price
(retail)
London Rs. 2-83 Rs. 1:67 Rs. 1-16
(4sh-3d) (28h-6d) (1sh-9d)
Bombay Rs. 2-58 Rs. 148 Rs 1.10

Housing for Police Personnel

1987, Shrimatl Ila Palchoudhari:
‘Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
Central Government have advanced
huge sums to various States for pro-
viding better housing accommodation
to their Police personnel during the
last 3 years; and

(b) if so, the details of advances
made each year (State-wise) during
the above period?

The Minister of Home Affairs (Shri
G. B. Pant): (a) The Government of
India have advanced loans to State
Governments to assist them in the
implementation of their Police Hous-
ing Schmes.

(b) A statement is laid on the
Table of the Sabha. [See Appendix
II1, annexure No. 99.]

LAF. Officers on Loan to Ghana

1988. Shri S. A. Mehdi: Will the
Minister of Defence be pleased to
state:

(a) whether some senior officers
have been loaned to Ghana Govern-
ment to organise their air force; and

(b) if so, what are the terms of
agreement and the particlars of the
officers?

The Minister of Defence (Shri
Krishna Menon): (a) Two ILAF.
officers have been loaned to the Gov-
ernment of Ghana.

(b) The terms of the deputation
have been settled by mutual agree-
ment between the two Governmengs.
Normal Courtesy to the Government
of Ghana, requires that the concur-
rence of that Government has to be
obtained before thig information can
be given.

False Late-Sitting Certificates

1989. Shri Sarju Pandey: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that certain
officers of the Home Ministry were
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found in the habit of issuing false
late sitting certificates to their sub-
ordinates;

(b) if so, whether the matter was
investigated by the Special Police
authorities; and

(c) it so, what are the findings of
such inquiry?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a),
(b) and (¢). In January 1959, an
anonymous complaint wag received
that certain Ministerial and Class IV
staff in the Ministry had been wrong-
ly allowed over-time allowances, The
complaint was investigated by the
Special Police Establishment and cer-
tain irregularities in the payment of
over-time allowances were noticed. A
scrutiny of the irregularities did not
reveal any deliberate malafides.
Payments which were considered
irregular were, therefore, recovered.

Export of Scrap Iron

1990. Shri Chandak: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) whether export of scrap iron
has been allowed in exchange for im-
port of other items; and

(b) if so, what are the details as to
the quantity and value of scrap iron
allowed for export and destinations,
and the names and values of items
allowed for import in exchange there-
of together with the countries of
origin during the period from April,
1958 to March 1959 and from April to
November, 19597

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
. (b). Since June, 1958 exports of
scrap against import of steel items
have been allowed. So far 1,26,000
tons of scrap, valued at Rs. 2,18,40,000
has been exported mostly to Japan on
barter basis. A statement containing
the categories of steel items together
with their values imported during
April, 1958 to March 1959 and April
to November 1959 is laid on the Table
of the Sabha. [§ee, Appendix III,
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annexurc No. 100]. The imports of
steel are being made from Japan and
the continent.
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Acquisition of Land in Manipur

1992. Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it ig a fact that lands
are being acquired at Lilong in Mani-
pur for the expansion of the Lilong
Bazar (under the Land Acquisition
Act);

(b) if so, whether Government will
undertake construction of the Bazar;
and

(c) if so, at what cost?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes. Proceedings
for the acquisition of land measuring
a little over 11 Bighas have been
initiated at the request of the Manag-
ing Committee of the Lilong Bazar.

(b) and (c). No. All expenditure
in connection with the expansion will
be incurred by the Managing Com-
mittee. It is, however, open to the
Committee to approach the Adminis-
tration for a suitable grant for this

purpose.

Contracts of Fisheries and Forest
Mahals in Manipur

1993. Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it ig a fact that mem-
bers of scheduled castes and sche-
duled tribes who are given contracts
of fisheries and forest mahals in
Manipur have to deposit only 75 per
cent of the amounts of security as
earnest money; and

(b) the number of contractors
registered with the P.W.D. fishery
and forest pattadars in Manipur who
have been granted the privilege?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The information is being
eollected.
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Loans to Muslims in Tripura

1994. Shri Dasartha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any kind of loan was
given to those Muslims of Dharma-
nagar who once left Tripura during
1950, but returned to their homes in
1951 for residing in India permanent-
ly;

(b) if so, the amount thereof; and

(c) whether any notice has been
served for realisation of such loans.

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). Yes.
Altogether 112 families were granted
agricultural loans ranging from Rs.
100 to Rs. 250 on the merits of each
case. -

(c) Only 13 families have repaid
their loans in full. Recovery pro-
ceedings have been drawn up against
the defaulters under the Public
Demand Recovery Act. All the
borrowers are understood to be in a
position to repay the amount.

Taccavi Loans in Tripura

1995. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any taccavi loan prior
to integration remains to be repaid in
Tripura;

(b) if so, the total amount of such
loans; and

(c) whether any certificate notice
has been served for the realisation of
such loan?

The Minister of Home Aflairs (Shri
G. B. Pant): (a) and (b). Yes. To
meet the situation caused by scarcity
in some tribal areas during 1946-47,
the erstwhile State Government of
Tripura issued taccavi loans amount-
ing to Rs. 1,11,117-2-0. A sum of
Rs. 1,01,879-5-3 still remains to be
realised.

(c) 1186 certificate notices were
issued for the reqovery of the loans.
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As a result of representations receiv-
ed from the borrowers subsequently,
further proceedings to realise the
loans were suspended pending a
decision on the question of total
waiver of recovery.

Migration of Riang People

1996. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
1o state:

(a) whether a large number of
Riang people of Lushai Hills and
Cachar area of Assam have migrated
to Damchara of Dharmanagar Sub-
Division, Tripura:

(b) if so, what is the cause of their
migration; and

(c) whether’such Riang people have
received any financial aid for their
settlement in Tripura?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). In 1952,
169 Riang families migrated to Tri-
pura from the Lushai Hills as a
result of friction with the Lushai
Tribes, who constitute a majority of
the population in that area. Another
15 families have similarly migrated
during the current year.

(¢) Yes. The families which mig-
rated in 1952, were given Rs. 3,000 as
gratuitous relief and Rs. 6,000 as
agricultural loans. All these families
have been rehabilitated in Tripura.
‘The 15 families of new migrants have
settled themselves in Tripura without
any special help from the Adminis-
tration.

Travelling Allowance of Government
Employees

1997. Shri Dinesh Singh: Will the
Minister of Finance be pleased to
refer to the reply given to Unstarred
Question No. 509 on the 10th August,
1959 and state:

(a) the rate of travelling allowance
admissible to officials and non-officialg
travelling on Government business;
and . e i
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(b) whether it is a fact that some
officials draw T.A. according to old
rate of 1st class fare, which is about
the same as Air-conditioned class,
while non-officials are allowed first
clasg fare according to current rates?

The Minister of Finance (Shri
Morarji Desal): (a) A statement
showing the rates of travelling allow-
ance admissible to officials and non-
officials travelling on Government
business is laid on the Table of the
Sabha. [See Appendix III, annexure
No. 101.]

(b) No.

Employees of Former Indo-Mercantile
Bank in Kerala

1998, Shri Kodiyan: Will the Minis-~
ter of Finance be pleased to state:

(a) whether the employees of the
former Indo-Mercantile Bank in
Kerala who were retrenched as a
result of the merger of that bank with
the Travancore Bank have since been
re-employed; and

(b) if not, the reasons for the delay?

The Minister of Finance (Shri
Morarji Desal): (a) Eight former
employees of the Indo-Mercantile
Bank are reportedq to have been
taken into employment by the
Travancore Bank.

(b) The absorption of the other
retrenched employees will depend on
their suitability and also on the
needs of the banks for additional
staff. The Travancore Bank and the
State Bank of India will examine the
possibilities of providing employment
for this other staff, but the matter is
entirely within their discretion.

Journalists in Defence Ministry

1999. Shri Bahadur Singh: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that re-
cruitment and promotion rules in
respect of the journalists working in
the Ministry of Defence especially in
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Defence Headquarters are different
from those applicable to their
counterparts in the Information and
Broadcasting Ministry; and

(b) if so, the reasons therefor?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). The
recruitment and promotion rules in
respect of the editorial staff of “Sainik
Samachar” are somewhat different
from those applicable to similar posts
in the Central Information Service of
the Ministry of Information and
Broadcasting. The rules in respect
of other journalistic posts are the
same as those of the Central Infor-
mation Service; in fact they are
mostly filled by officers on deputation
from the Central Information Service.

In the case of Sainik Samachar, the
cadre to which recruitment is made
through the Employment Exchange
consists of 30 posts of Translators
(pay scales Rs. 80—200 for non-
graduates and Rs. 100—300 for
,graduates), and 10 posts of Sub-
Editors (Rs. 200—330); the latter posts
are filled 100 per cent by departmental
promotion from the former. The
higher posts (2 in number) of Assis-
tant Editor (Rs. 530—710) and the
Editor (Rs. 720—1000) are filled by
recruitment through the UPSC. In
the case of the Central Information
Service, the cadre in the lowest rungs
contains posts of Sub-Editors, Trans-
lators, Assistant Journalists, etc. (pay
scale Rs. 200—400) and recruitment is
confined to graduates who have one
year's journalistic experience or
diploma in journalism. The higher
grades of Assistant Editors, Asstt.
Information Officers, etc. (pay scale
Rs. 300—620), Assistant News Edi-
tor, News Reporter, etc. (pay scale
Rs. 350—850) and Chief News Editor,
Information Officer, Editor, etc, (pay
scale Rs. 600—1150) are filled partly
by departmental promotion and partly
by direct recruitment through the
UPSC.

The main reasons for these differ-
ences are:—

(1) Persons recruited to the initia"
cadre of the “Sainik Samachar”.
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editorial staff are not regarded
as sufficiently qualified, parti-
cularly the non-graduates, to
fill the higher posts of which
there are only two.

(ii) Such of them as are qualified
for the higher posts have a
chance of being recruited
through the UPSC,

The gap between the salary
scales of the lower rungs and
the higher posts is substantial
and it is not desirable to make
promotions from one to the
other.

(iv) Although in the Central Infor-
mation Service there js a very
wide field of cho'ce for making
departmental promotions to the
higher grades, a proportion of
these posts in each grade has
been earmarked for being filled
by direct recruitment through
the UPSC. In the case of
“Sainik Samachar” the number
of higher posts is only 3.

Engineering College at Warangal

2000. Shri Madhusudan Rao: Will
the Minister of Scien'ific Research
and Cultural Affairs be pleased to
state:

(iii

~

(a) what is the progress made in
the  construction of Engineering
College at Warangal since the
foundation-stone of the College was
laid by the Prime Minister on the
10th October, 1959;

(b) when the building will be com-
pleted; and

(c) what will be the cost of the
building?

The Deputy Minister of Scientifio
Research and Cultural Affairs (Dr.
M. M. Das): (a) Soil investigation
of the site has been completed and
detailed plans for the 'uilding have
been prepared by architects.

(b) The buildings are expected to
be completed by the end of 1962.

(eV The college building is ten-
tatively estimated at Rs #0.42 lacs.
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Flood Relief

2001. Shri §. A. Mehdi: Will the
Minister of Finance be pleased to
state:

(a) the amount of aid given to
Bengal, Orissa and Assam for con-
struction of houses in the flood affect-
ed areas; and

(b) if so, on what terms these
amounts will be distributed to the
affected people in these regions?

The Minister of Finance (Shri
Morarji Desai): (a) No aid has so
far been given to any of these States
for the purpose during the current
year.

(b) The normal procedure is that
the State Governments render assist-
ance to the affected people according
to their judgement and seek
reimbursement from the Central
Government under the scheme of
Central assistance to States for
natural calamities. A copy of the letter
addressed to the State Governments
outlining the pattern of such assist-
ance was placed on the Table of the
House on the 3rd March 1958 along
with the answer to Unstarred Ques-
tion No. 787. The pattern provides
for sharing of expenditure by the
Central and State Governments in
respect of amounts spent on repairs
of houses damaged by floods upto a
maximum of Rs. 300 per house.

Voluntary Corps

2002. Shri Ram Krishan Gupta: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is a fact that Gov-
ernment are considering a proposal to
increase the strength of voluntary
forces of Home Guards; and

(b) if so, to what extent?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). The Home
Guard Organisations, wherever they
are set up, are under thce adminis-
trative control of the State Govern-
ments and are their responsibility
The strength of the organisation as

PAUSA 1, 1881 (SAKA)

Written Answers 6564

originally set up and its increase ar:
matters for consideration by the State
Governments.

Ancient Monuments in Jammu and
Kashmir

2003. Shri P. G. Deb: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that Gov-
ernment have taken over maintenance
of the protected ancient monuments
in Jammu and Kashmir recently;

(b) it so, their location; and

(c) the amount earmarked for their
upkeep during 1959-60?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Yes, Sir.

(b) Statement is laid on the Table
of the Sabha. [See Appendix III,
annexure No. 102].

(c) Rs. 39,000,

House Rent and Compensatory
Allowances

2004. Shri Tangamani: Will the
Minister of Finance be pleased to
state:

(a) whether some cities like
Madurai and Tuticorin etc. have been
up-graded after the receipt. of the
Pay Commission’s Report, for the pur-
pose of House Rent and Compensatory
Allowances;

(b) if so, the number and names of
cities so up-graded; and

(c). if not, the time by which the
list will be finalised?

The Minister of Finance (Shri
Morarji Desai): (a) No, Sir.

(b) Does not arise.

(c) The Commission have recom-
mended that the present system of
classification of cities on the basis of
the population should continue, and
it would not be advisable to make a
general review until 1961 when the
rext decennial census is due. The
next review will, therefore, be under-
taken when the 1961 census figures
become available. '
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Museum at Kamalpur

2008. Shri Agadi: Will the Minister
of Scientific Research and Cultural
Affairs be pleased to refer to the
reply given to Starred Question
No. 1389 on the 11th September, 1958
and state the further progress made
towards the construction of a Museum
in  Kamalpur village in Bellary
District (Mysore State) to preserve
the antiquities of Vijayanagar Empire
period from Hampi?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): The Chief Engineer,
Central P.W.D. has been requested to
send an architect immediately to
Kamalpur to see the selected site and
prepare a design of the building in
question, . '
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Steel Plant

2009. Shrimati Ila Palchoudhuri:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether it is a fact that an
American citizen has offered to build
a Steel Plant in India entirely at his
own cost; and

¢(b) if so, the reaction of the Gov-
ernment of India thereto?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) No,
Sir. 1 am not aware of any such
offer.

(b) Does not arise,

Central Secretariat Service

2010. Shri Ram Garib: Will the
Minister of Home Affairs be pleased
1o state:

(a) the names of Central Govern-
ment offices in Delhi/New Delhi which
are not included in Central Secretariat
Service Scheme;

(b) whether these offices were ask-
<d to join the scheme;

(c) if so, with what results;

(d) whether the newly set up
offices after the constitution of the
scheme are also asked to join this

scheme; ye

(e) what is the position of the
Department of Parliamentary Affairy;

(f) whether such offices are also pro-
posed to be included in the scheme;
and

(g) if not. the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
A statement showing the names of
Ministries|Departments of the Govern-
ment of India and Attached Offices
under them located in Delhi/New
Delhi which are participating in the
Central Secretariat Service Scheme
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(R & R Scheme) is laid on the Table
of the House. [See Appendix III,
annexure No. 104]). No other Depart-
ment/Office located in Delhi and New
Delhi participaties in this Scheme.

(b) and (c). All Ministries/Depart-
ments were consulted for participa-
tion of those Ministries/Departments
and offices under them in the Scheme
before it came into existence. Offices
where the nature of the work was
similar to the Secretariat and which
wanted to participate in the Scheme
were included.

(d) No.

(e) The Department of Parliament-
ary Affairs does not participate in
the Central Secretariat Service
(R & R) Scheme.

(f) and (g). No; such offices have
their own cadres and recruitment
rules for manning the posts under
them.

Fines on Traffic Rules Offenders

2011. Shri Ram QGarib: Will the
Minister of Home Affairs be pleased
to state:

() whether  Government have
issued any instructions to the police-
men on duty in Delhi to collect a fine
of Rs. 5 from each cyclist having no
lamp and in case he is not having
cash money with him hix cycle should
be deposited; and

(b) if so, what are the reasons for
the same?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). No. How-
ever, the police obtain a security of
Rs. 5 for their appearance in court,
if necessary, from cyclists who are
found breaking the traffic regulations.
Where the offending cyclists do not
furnish such cash security their cycles
are taken as security in lieu.
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Hindl Assistants

2014 J Shri U. L. Patil: )
) '\ Shri Prakash Vir Shastri:.

Will the Minister of Home Affairs
be pleased to state: '

(a) whether it is a fact that the
Union Public Service Commission
held examination for Hindi Assistants
in June, 1959;

(b) if so, how many candidates
passed the examination;

(c) how many candidates were re-
commended by the Union Public
Service Commission for the Posts of
Hindi Assistants;

(d) how many have been_appointed
so far;

(e) whether the Home Ministry had
called for the number of Hindi Asaist-
ants required by various Ministries;

(f) if so, how many Ministries have
sent in their requirements and the
action taken thereon; and

(g) the number of Hindi Assistants
required by various Ministries in 1960~
617 .
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The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) and (c). 46 candidates have
qualified in this examination and all
of them have been recommended by
the Union Public Service Commission
for appointment as Hindi Assistants.

(d) to (f). Information regarding
the number of existing posts of Hindi
Assistants in the various Ministries
was called for and 42 posts of Hindi
Assistants were reported to be in
existence. Out of this number, 7
were vacant, 9 were held by regular
Assistants, and the remaining one
filled by the ad hoc appointment of
suitable Upper Division Clerks/Lower
Diwision Clerks or persons recruited
from other sources, e.g., Employment
Exchange /Subordinate Offices, etc. 16
qualified candidates were immediately
appointed as Hindi Assistants by re-
placing the regular Assistants and by
nomination, against the vacant posts,
and orders of appointment of 15 more
candidates as Hindi Assistants have
also since been issued. Two of the
qualified candidates were already
working as Hindi Assistants and one
has resigned. The remaining twelve
candidates will be appointed as and
when vacancies are made available.

(g) It is not possible to estimate
the further likely requirements of
posts of Hindi Assistants during the
year 1960-61.

Anti-Fraud Squad

2015. Shri Mohan Swarup: Will the
Minister of Home Affairs be pleased
to state whether it is a fact that an
anti-fraud squad is to be set up in
Delhi to watch trade in cut-piece
cloth?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): No
such proposal is under consideration.
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Higher Secondary Schools in
Lodi Road, New Delhi

2016. Shri Tangamani: Will the
Minister of Education be pleased to
state:

(a) the number of new Higher
Secondary Schools opened in Lodi
Road, New Delhi in 1959;

(b) the number of schools ugraded
to higher secondary schools; .

(c) whether in all these schools
there is proper staff to teach langu-
ages, drawing, science and other spe-
cial subjects;

(d) whether the schools have equip-
ment to teach science; and

(e) if not, the reasons therefor?

The Minister of Education (Dr.
K. L. Shrimali): (a) Nil

(b) Only one in 1959 in this colony.
(¢) Yes, with the exception of one

Domestic Science teacher and one
Drawing teacher.

(d) Yes, Sir.
(e) Does not arise.

Fire in Sita Ram Mills, Kerala
Shri Sarju Pandey:

7 Shri Maniyangadan:
( Shri V. Eacharan:

J Shri Narayanankutiy Menon:
2017.

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a part
of the Sitaram Textiles, Trichur,
Kerala was destroyed by fire;

(b) if so, whether the working of
the whole Mill has been stopped; and

(c) what measures have been taken
to help the workers who are un-
employed?

The Minister of Home Affajrs (Shri
G. B. Pant): (a) Yes.
(b) Yes.

(c) Measures for rehabilitating the
workers are under active considera-
tion of the Government of Kerala.
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12 hrs

PAPERS LAID ON THE TABLE

AMENDMENTS TO CENTRAL SALES Tax
(REGISTRATION AND TURNOVER) RurEs

The Minister of Finance (Shri
Morarji Desai): I beg to lay on the
Table, under sub-section (2) of sec-
tion 13 of the Central Sales Tax Act,
1956, a copy of Notification No. GSR
1321 dated the 5th December, 1959
making certain amendments to the
Central Sales Tax (Registration and
Turnover) Rules, 1957. [Placed in
Library. See No. LT-1835/59.]

REPORTS OF ENQUIRY INTO EXPLOSIONS

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): I beg to
lay on the Table a copy of each of the
following Reports:

(i) Report of enquiry into the
explosion at Jamuria Bazar,
Asansql on the 29th Novem-
ber, 1959. [Placed in Library.
See No. LT-1836|59.]

(ii) Report of the Commissioner
of Police, Hyderabad dated
the 16th December, 1958 on
the explosion on 13th Decem-
ber, 1959 in a three-storeyed
building in Begum Bazar,
Hyderabad. (Placed in Li-
brary. See No. LT-1837|59.]

AMENDMENT TO COMPANIES (CENTRAL
GOVERNMENT’S) GENERAL RULES AND
Forms

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
On behalf of Shri Kanungo I beg to
lay on the Table, under sub-section
(3) of section 642 of the Companies
Act, 1956, a copy of Notification
No. GSR 1364 dated the 12th Decem-
ber, 1959, making certain amendment
to the Companies (Central Govern-
ment’s) General Rules and Forms,
1956. [Placed in Library, See No.
LT-1838/59.1

Kerara MoNEY LENDERs RuLes

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): [
beg to lay on the Table, under sub-
section (3) of section 21 of ¢the
Kerala Money Lenders Act, 1958,
read with clause (b) of the Proclama-
tion dated the 31st July, 1959, issued
by the President in relation to the
State of Kerala, a copy of Notification
No. 8045/59|IA4 dated the 13th Octo-
ber, 1959, published in Kerala Gazette
containing the Kerala Money Lenders
Rules, 1959. [Placed in Library. See
No. LT-1839/59.1

KERALA MINISTERS' AND SPEAKER'S
T. A. anp D. A. RuLEs

Shri Datar: I beg to lay on the
Table, under sub-section (2) of Sec-
tion 10 of the Payment of Salaries
and Allowances Act, 1951 read with
clause (b) of the proclamation dated
the 31st July, 1959 issued by the Pre-
sident in relation to the State of
Kerala, a copy of Notification No.
G. O. (P) 552 dated the 2nd June,
1959 published in Kerala Gazette, con-
taining the Kerala . Ministers’ and
Speaker’s Travelling Allowance and
Daily Allowance Rules, 1959. [Placed
in Library, See No. LT-1840/59.]

LoocaTION oF DRUGS PROJECTS AND
INTERMEDIATES PROJECTS

The Minister of Industry (Shri
Manubhai Shah): I beg to lay on the
Table a copy of the statement regard-
ing the location of Drugs Projects and
the Intermediates Projects.

There is a small correction on page
2 of the statement. It should be
Rongo hills in Assam and not Ronge
hills. [Placed in Library. See No
LT-1841/59.]
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ReroRT OF THE COMMISSIONER FOR
SCHEDULED CASTES AND SCHEDULED
TRIBES

The Deputy Minister of Home
Affairs (Shrimati Alva): I beg to lay
on the Table, under article 338(2) of
the Constitution, a copy of the Report
(Parts I and II) of the Commissioner
for Scheduled Castes and Scheduled
Tribes for the year 1958-59. [Placed
in Library, See No. LT-1842/59.]

AMENDMENTS TO MEDICINAL AND TOILET
PREPARATIONS (Excise Dures) RuLEs

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): I beg
to lay on the Table, under sub-section
(4) of section 19 of the Medicinal and
Toilet Preparations (Excise Duties)
Act, 1955, a copy of Notification No.
GSR 1363 dated the 12th December,
1959 making certain further amend-
ments to the Medicinal and Toilet
Preparations (Excise Duties) Rules,
1956. fPlaced in Library, See No.
LT-1843/59.]

R¥: CORRECTION OF ANSWER TO
STARRED QUESTION No. 585

Shi Harish Chandra Mathur
(Pali): You will observe from the
correction that a big slip was made
by the Deputy Minister. It was stat-
ed on the floor of the House that a
committee was appointed in May 1959,
whereas it is obvious now by the cor-
rection that the committee was cons-
tituted as early as 1955. Therefore,
the complaint of the Auditor-General
has a lot of substance, that the high-
powered committee has not function-
ed. May I have a clarification now
from the hon. Deputy Minister as to
the stage in the working of this com-
mittee, when it was appointed as
early as 19597

Mr. Speaker: The hon. Minister has
just laid a paper on the Table.
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Table

Shri Harish Chandra Mathur: It is
@ correction to the reply given to a
supplementary question.

Mr. Speaker: He is referring to
something else. This is item No. 8.
relating to Papers laid on the Table.

Shri Harish Chandra Mathur: It is
just correcting the answer given to
my question.

Mr. Speaker: No, that correction of
a reply to a question comes later. He
is anticipating it.

RE: PAPERS LAID ON THE TABLE

Mr. Speaker: I would like to make
an observation regarding the two
statements laid on the Table of the
House by Shri K. C. Reddy today.
This is not an ordinary report, sub-
mitted in the usual course, relating to
the administration of any property, or
any autonomous corporation. So far
as this is concerned, two adjournment
motions were tabled here on the ex-
plosions in Asansol and Hyderabad.
Naturally, the hon. Minister was not
in a position to give sufficient details
on the horrible explosions that took
place. Whenever such information
is sought to be given to the House,
because at an earlier stage the hon.
Minister wanted time to collect in-
formation, when he presents a report
of this kind, he should make some
observation as to what exactly is the
cause of the accident. It should be a
summary of the report, which gives
the details. Whenever matters come
up before this House by way of ad-
journment motions, if the Minister 1s
not in a position to give a reply then
and he takes time, whenever they get
some more information, instead of
merely putting it on the Table of the
House, I would urge upon them to
make a statement as to what exactly
has happened. When these serious
explosions took place people were
naturally agitated, and the hon. Min-
ister was not in a position to give the
information then.
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the Table

The Minister of Works, Housing

and Supply (Shri K. C. Reddy): The

reports which I have laid on the Table

of the House today contain all the in-
formation 'on this subject.

Mr. Speaker: How many people
died in each case?

Shri K. C. Reddy: The report of the
enquiry committee gives all the de-
tails. They are placed on the Table
of the House. It is for the House to
decide whether they would like to
have a discussion in this House.

Shri Braj Raj Singh (Ferozabad):
Have you now come to know how
many people died?

Mr. Speaker: With respect to audit
reports, annual reports relat-
ing to autonomous corporations etc.,
they stand on a differing footing and
in such cases it must be left to  the
members to ask for discussion. Other-
wise, the report stands approved as it
is. But with respect to accidents
etc. in respect of which adjournment
motions and other motions have been
brought up beforc this House, if the
hon. Minister takes time to give some
more information, beside the informa-
tion that he is able to give to the
house in the report, he must give a
summary of the report when the
places the report on the Table of the
House. Otherwise, the House would
not take notice of it, and the coun-
try would not take notice of it, even
though it has been laid on the Table.

So, I want a different procedure to
be adopted in relation to matters with
respect to which the hon. Ministers
promise to supply information to the
House, instead of merely placing a
report on the Table of the House.
They must also give a summary of
the report relating to accidents etc.
This procedure may be followed in
future.

Shri Hem Barua (Gauhati): The
summary of the report should be read
out in the House.
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of Members
Mr. Speaker: That is right. Where-
as the report is laid on the Table, the
summary should be read.

Shri K. C. Reddy: That is noted
and it will be done. So far we had
been following the same procedure
that is followed with regard to judi-.
cial and other enquiries in connection
with railway accidents from time to
time. That has been followed in this
case also.

Shri Braj Raj Singh: May I know
the number of deaths in each case—
Asansol and Hyderabad?

Mr. Speaker: The hon. Minister
does not have a summary with him.
Whenever any accidents are brought
to the notice of the House relating to
any Ministry and information is
sought, if the Ministers are not in
possession of the information, if on a
future date they lay a copy of the re-
port on the Table, the House would
not be satisfied with that..They have
to give a summary of what happened,
what a~tion has been taken to pre-
vent recurrence and so on, in addition
to placing the entire report on the
Table of the House.

COMMITTEE ON GOVERNMENT
ASSURANCES

MINUTES OF SIXTEENTH SITTING

Pandit Thakur Das Bhargava (His-
sar): I beg to lay on the Table the
minutes of the Sixteenth sitting of the
Committee on  Government Assur-
ances held during the Ninth Session.

COMMITTEE ON ABSENCE OF
MEMBERS

MINUTES OF THE SEVENTEENTH SITTING

Shri Achar (Mangalore): 1 beg to
lay on the Table the minutes of the
Seventeenth sitting of the Committee
on Absence of Members from the sit-
tings of the House held during the
Ninth Session.
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MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(1)

)

()]

‘In accordance with the pro-
visions of sub-rule (8) of rule
162 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am direct-
ed to return herewith the
Sugar (Special Excise Duty)
Bill, 1959, which was passed
by the Lok Sabha at its sit-
ting held on the 17th Decem-
ber, 1959, and trensmitted to
the Rajya Sabha for its re-
commendations and to state
that this House has no recom-
mendations to make to the
Lok Sabha in regard to the
said Bill."

‘In accordance with the pro-
visions of sub-rule (8) of rule
162 of the Rules of Procedure
and Condu~t of Business in
the Rajya Sabha, I am direct-
ed to return herewith the
Mineral Oils (Additional Du-
ties of Excise and Customs)
Amendment Bill, 1959, which
was passed by the Lok Sabha
at its sitting held on the 18th
De~ember, 1959, and trans-
mitted to the Rajya Sabha
for its recommendations and
and to state that this House
has no recommendations to
make to the Lok Sabha in re-
gard to the said Bill.

‘In accordance with the pro-
visions of sub-rule (6) of rule
162 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am direct-
ed to return herewith the
Indian Tariff (Amendment)
Bill, 1959, which was passed
by the Lok Sabha at its sitting
held on the 17th December,
1959, and transmitted ¢o the
Rajya Sabha for its recom-
mendations and to state that
this House has no recommen-
dations to make to the Lok
Sabha in regard to the said
Bill’ ,

329(Ai) L'.S.D.—S.'

12.10 hrs.

COMMITTEE ON SUBORDINATE
- LEGISLATION

SEVENTH REPORT

Shri Sinhasan Singh (Gorakhpur):
I beg to present the Seventh Report
of the Committee on Subordinate
Legislation.

ESTIMATES COMMITTEE

SIXTY-EIGHTH, SIXTY~-NINTH AND
SEVENTIETH REPORTS

Shri Dasappa (Bangalore): I beg to
present the following reports of the
Estimates Committee:

(i) Sixty-eighth Report on the
Action taken by Government
on the recommendations con-
tained in the Thirty-ninth
Report of the Estimates Com-
mittee (First Lok Sabha) on
the Ministry ©of Defence—
Bharat Electronics (Private)
Limited, Bangalore.

(ii) Sixty-Ninth Report on the Ac-
tion taken by Government on
the recommendations contain-
ed in the Fourth Report of the
Estimates Committee (Second
Lok Sabha) on the Ministry
‘of Education—Elementary
Education.

(iii) Seventieth Report on the Ac-
tion taken by Government on
the recommendations contain-
ed in the Sixty-first Report of
the Estimates Committee
(First Lok Sabha) on the
Ministry of Transport—Inland
Water Transport.

Shri T. B, Vittal Rao (Khammam):
May I seek a clarification? These re-
ports were submitted to the House
early in 1967. Now we are at the
fag end of 1959. That means it has
taken nearly three years. Questions
on these Estimates Committee recom-
mendations are not admitted because
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[Shri T. B. Vittal Rao ]

the Government decision is not made
known, or the Estimates Committee’s
decisions on the revised recommenda-
tions are not made known. Therefore,
I would request you to ask the Esti-
mates Committee to expedite the exa-
mination of this, or allow us to put
questions on the Estimates Commit-
tee’s recommendations.

Shri Dasappa: These are no! re-
ports of an original character. These
are merely about the action taken on
the recommendations made by this
Committee which have gone to the
Government. Therefore, it takes
some time. With regard to some, the
recommendations are accepted; with
regard to others, further clarifications
are sought. So, there is some amount
of time.

As regards the other suggestion
made by the hon. Member, that, of
course, is left to your good self whe-
ther to allow or not to allow ques-
tions.

Mr. Speaker: There is no difficulty
that any hon. Member need feel in re-
gard to this matter. As soon as the

. Estimates Committee’s Reports are
placed on the Table of the House, they
may read them. Quite a number of
recommendations could be carried out
or implemented immediately. Some
others may be long-term recommenda-
tions which have to be carried out
later on. Therefore, the same rule
does not apply ¢o every one of these
recommeéndations.

Hon. Members will look into this
from time to time. Whatever re-
commendations can be implemented,
Government is implementing. There
may be delay, but if hon, Members
find after a reasonable time that im-
plementation does not take .place,
they are entitled to put questions-as
to why it has not been implemented, I
will certainly allow them. They can
even now look into this.

As a matter ot ‘tact, hitherto the
hon. Minister of Pdrliameéntary
Affairs used to make a statement to
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1o Starred Question

No. 585
the House that such and such recom-
mendations had been implemented.
We have now adopted a different pro-
cedure. The implementation may
not be implementation in full. There-
fore, before a statement is made here,
I have advised them to write to the
Estimates Committee as to whatever
has b2en implemented, so that the
Estimates Committee may look into it,
and if it is not real implementation,
th~ W-timates Committee will say that
this is no implementation at all, and
write back to them and satisfy them-
selves that the implementation really
takes place, and then the Estimates

Committce presents the report.

-

Hon. Members will read it. If there
is any delay in any one of these
matters, I will certainly allow ques-
tions as to why the delay has occur-
red.

Shri T. B. Vittal Rao: In this case
three years.

Mr. Speaker: I do not know. Hon.
Member may put down a question. If
it is a question on a small matter, of
course I may not allow. Ifitis an
important matter, I will certainly
allow all those questions.

CORRECTION OF ANSWER TO
STARRED QUESTION No. 585

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): With
your permission, Sir, I beg to correct
the reply given to supplementaries
asked on: Starred Question No. 585 on
the 4th December 1959.

During the course of supplementa-
ries on .the question, Shri Harish
Chandra Mathur -asked as under:

“Is it not a fact that a committee
consisting of the Cabinet Secretary,
-the Finance Secretary and a repre-
sentative 6f the Comptroller and
‘Auditor-General, was to go into this
matter, and mey I know whether
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they have given any thought to this
matter?”

to which I replied as follows:

“Yes, Sir. In May 1959, the Prime
Minister did appoint a committee of
three officers with the Cabinet Sec-
retary as Chairman. They went into
the entire question and it was de-
cided in a meeting 'of the Cabinet
Sub-Committee that a small Sub-
Committce of the Home Ministry
should be set up with the Director of
the O. & M. Division as Chairman,
with a representative of the Home
Ministry. Finance Ministry and a
representative of  the Comptroller
and Auditor-General. That com-
mittee went into the entire question
and they made certain re~ommenda-
tions. Meanwhile, the Pay Commis-
sion was also going into the entire
question of the service conditions of
these officers. Therefore, the whole
thing has to be amalgamated.”

The correct position, however, is that
the Prime Minister appointed the
committee of three officers with the
Cabinet Sccretary as Chairman, in
May 1955 and not in May 1959

May I offer a clacification? I read
that rep.y from the pad and I remem-
ber to have read 1955. I think it was
a typing' error which just by-passed
my notice unfortunately, and it was
not corrected from 1959 to 1955 as 1
should have corrected in the proceed-
ings. Therefore that mistake re-
mained, and I take this opportunity
of correcting that reply.

Whatever the hon, Member, Shri
Mathur, has referred to is an entirely
different question, because this com-
mittee had nothing to do with the
comments made by the Comptroller
and Auditor-General which he brought
before the House.  This committee
was appointed to go into the question
which from my reply is quite clear.
When he asked that question about
the comments which the Comptroller
and Auditor-General had made about
the procedures and }he delay in the
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procedureés, what I replied was that
the Finance Ministry had already re-
plied to the Auditor-General and that
necessary action was  being taken.
That should not be confused with
this.

Shri Harish Chandra Mathur rose—

Mr. Speaker: Is there s.ill any con-
tusion?

Shri Harish Chandra Mathur (Pali):
It makes a world of d.flerence when
one says that the committee was ap-
pointed in 1959 and when one says
that the committee was appoinied in
1955. And nothing has been done
during the four years. As a mat.er of
fact, one expects to get a rea ex-
planation as to how this committee has
been engaged all these four years. I
could have understood if it was re-
ferred to the Pay Commission and all
that. I wonder if the hon. Deputy
Mnister has gone into the document
which was referred to by me. As a
matter of fact, the Auditor-General.

Mr. Speaker: I am not going to
-allow a discussion on this matter. As
I understand i‘, the hon, Minister read
out 1955 for 1959. If it is 1955, four
years have elapsed; if it is 1959, then
not even one year has elapsed, and
therefore, all the supplementaries
would be out of order as to why there
has been delay and so on. Now the
whole thing stands corrected.

Shri Tangamani (Madurai): The
actual position is that the original re-
ply was 1959 and the corrected rn.ply
is 1955. Therefore, the question arises
what has happened since 1955.

Mr. Speaker: What is the correct
‘position?

Shrimati Tarkeshwari Sinba: This
committee was appointed in 1855, but
due to a typing mis’'ake, it was left
as 1959 in the proceéedings, and there-
fore I take this opportunity -of correct-
ing it. From the reply you will notice
that this committee could not have
een ‘appoin‘ed in May, 1959 because
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1 had referred to the Pay Commission
which had been constituted mean-
while.

Mr. Speaker: Now it is clear. The
committee was, in fact, appointed in
1855. The hon. Minister inadvertantly
referred to it as 1959. There is no
quarrel now.

Hon. Members want to know why
there has been so much delay from
1955 to 1959. I will allow the hon.
Member to put a supplementary ques-
tion.

Shri Harish Chandra Mathur: This
committee was apointed to eliminate
delays, and if the committee itself de-
lays like this from 1955 to 1959, we
do not know what has happened.
There are two questions which I want
to refer to.

Firstly, how is this period of four
years explained, when a person like
the ‘Comptroller and Auditor-General
had written a strong letter to the
Prime Minis‘er himself about these
irritating delays and all that?

Secondly, the Auditor-General has
very recently, only during the last
three months, referred again to this
matter. It may also be explained how
that committee is different from this
committee.

Mr. Speaker: What is this delay of
four years due to?

Shrimati Tarkeshwari Sinha: This
committee went into the entire ques-
tion of what delay is taking place, im-
provement of procedure and o‘her
things. Meanwhile the Pay Commis-
sion was also appointed and it was
in their terms o" reference also to go
into the entire question. So, actually
when this committee concluded ite
deliberations, the report did not come
out and the whole thing was amalga-
mated with the working of the Pay
Commission. We were awaiting the
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final report of the Pay Commission to
look into the entire question in a
different manner al ogether as the
Pay Commission would have thought.
Therefore, we amalgamated the re-
commendations of that committee with
the recommendations of the Pay Com-
mission and wanted to see the whole
thing in one perspec‘ive, with both
these things taken together.

Shri Harish Chandra Mathur: Now
that the report of the Pay Commission
is out, will the Deputy Minister te'l us
what is there in the report of the Pay
Commission  which relates to this
matter?

Mr. Speaker: Evidently, the hon
Member wants to say that the Pay
Commission has not referred to this

Shri Tyagi: That is what she is try-
ing to avoid.

Mr. Speaker: ...... as to how de-
lays are occurring and how they could
be eliminated.

Shri Harish Chandra Mathur: What
is there in the Pay Commission’s re-
port which relates to this matter?

Shrimati Tarkeshwari Sinha: The
Pay Commission has gone into the
question of improvement in the pro-
cedures and working conditions, and,
therefore, all that matter is under ex-
amination by Government.

Shri Tangamani rose—

Mr. Speaker: This is all that can be
allowed in answer to a question. Hon,
Members may refer to all these mat-
ters while discussing the Pay Com-
mission’s report. This is al that the
Deputy Minister has to say in reply.
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MOTOR VEHICLES (AMENDMENT)
. BILL

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): I beg to move:

“That the Bill further to amend
the Motor Vehicles Act, 1939, be
taken into consideration”.

The Motor Vehicles Act, 1839, ex-
cept Chapter VIII thereof, came into
force on 1st July, 1939 in what were
then known as the Provinces of
India. Chapter VIII relates to com-
pulsory insurance of motor vehicles
against third party risks. Chapter
VIII was brought into force in the
said Provinces on 1st July, 1946. This
Act itself was extended to Part B
States under the Part B States (Laws)
Act, 1951, with effect from 1st April,
1951. Chapter VIII was extended to
these States on 29th October, 1956,
except to the former State of Tra-
vancore-Cochin, It was not considered
necessary to extend this Act to the
Travancore-Cochin State, because, at
that time, the Ministry of Finance
had under their consideration the
question of taking over the entire
insurance business. It was, therefore,
thought proper to allow the State
Government to continue to do the
business, till a broad decision on
policy was taken in the matter.
Though the consideration of the
matter has now been deferred for
some time, it has been considered
proper to maintain the status quo for
the present.

Meanwhile, States’ reorganisation
has taken place, and under the States
Reorganisation Act, 1956, a new State
of Kerala has come into being, com-
prising a major portion of the former
Travancore-Cochin State plus the
Malabar area of the Madras State,
excluding, of course, the islands and
the Kasergod taluk of the present
Mysore State, that is, the taluk which
has now been transferred to the
Mysore State from the Malabar dis-
trict. Some portions of the former
Travancore-Cochin have been trans-

ferred to the States of Madras,
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Under section 119 of the States Re-
organisation Act, 1956, any law in
force in the States immediately before
the reorganisation, was to continue to
be in force until otherwise provided
for by a competent legislature or other
competent authority. The result has
been that two sets of laws are in oper-
ation in the same State, in respect of
insurance of motor vehicles against
third party risks in different parts of
the State. It is desirable that each
State should have a uniform law on
the subject.

It is obvious that Chapter VIII of
the Motor Vehicles Act, 19839, is in force
in the Ma'abar port of the present
Kerala State, Similarly, Chapter VII
of the Travancore-Cochin State Motor
Vehicles Act, 1125 is in force in the
part of the territory which has been
transferred from the Kerala State or
from the former Travancore-Cochin
State to the Madras State.

So, in order to achieve uniformity
in law on the subject, so far as this
particular question of insurance of
motor vehicles against third party
risks is concerned, we have decided,
ard we have thought it proper, to bring
forward the necessary legislative
measure for the purpose. This Bill
is designed to achieve that object.
The effect of this Bill, when passed,
wcould be that Chapter VIII of the
Motor Vehicles Act, 1939, will apply
to the whole of the territory of the
State of Madras, and Chapter VII of
the Travancore-Cochin Motor Vehicles
Act, 1125, will be in force throughout
the territory of Kerala. It is provided
that whenever Chapter VIII is decided
to be extended to the Kerala State
as a whole, it can be done by a neces-
sary announcement in the official
gazette.

I think this is a non-controversial
measure. It is a measure which is of a
consequential nature, following in the
wake of the States’ reorganisation, and
hence I think it would be readily
accepted by the House.

Sir, I move.
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Mr. Speaker: The question is:
“That the Bill further to amend
the Motor Vehicles Act, 1939, be
taken into consideration”.
The motion was adopted.
Mr. Speaker: The question is:

“That clause 2 stand part of the
Bin”.

The motion was adopted,
Clause 2 was added to the Bill.
Clause 3 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Raj Bahadur: I beg to move:
“That the Bill be passed”.

Mr. Speaker: The question is:
“That the Bill be passed”.

The motion was adopted.

12°21 hrs.

MOTION RE: COAL MINES RESCUE
RULES

Mr. Speaker: The House will take up
consideration of motions for modifica-
tion of the Coal Mines Rescue Rules,
1659. The time allotted for this is 2
hours.

Who are the hon. Members who
want to participate in this discussion?
Shri S. C, Samanta has tabled some
motions. But he is absent. Then, there
is Shri T. B. Vittal Rao. Does any-
body else want to speak? I find that
there is none. So, I shall call the hon.
Minister after Shri T. B. Vittal Rao
finishes. pes

Shri T. B. Vittal Rao (Khammam);
But where is the Minister in charge?

Mr. Speaker: Is there anybody to
teke charge of this item?
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The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): I am taking
charge, for the present.

Mr, Speaker: Has he been instructed,
or is he taking charge voluntarily?

Shri Raj Bahadur: I have just now
been instructed.

Shri Rane (Buldana): The Minister
in charge is just coming.

Mr. Speaker: There is the Whip,
and there is one Minister here. Seo,
there are sufficient people to take
note of the points, and they will ans-
wer. The Minister in charge will
come and answer.

Shri Raj Bahadur: I shall be taking
note of the points.

Shri T. B. Vittal Rao:
move:

Ibeg to

Rule 3 [sub-rule (1)]

(1) This House recommends that in
the Coal Mines Rescue Rules, 1859,
laid on the Table on the 6.h August,
1859, in clause (i) of sub-rule (1) of
rule 3; for the word ‘“President” the
word “Secretary” be substituted. (8)

{ *IM Rule 3[sub-rule (2)]

(2) This House recommends that in
the Coal Mines Rescue Rules, 1969, laid
on the Table on the 6th August, 1958,
for sub-rule (2) of rule 3 the follow-
ing be substituted, namely:—

“(2) Election and term of office
of the Chairman: (i) There shall
be a Chairman for the Rescue
Station Committee who shall be
elected by the members of the
committee from among themselves.
He shall hold office for a period of
two years.

(ii) As soon as may be after the
constitution of the Rescue S'ation
Committee under rule 3 a meet-
ing of the committee shall be son-
vened by the Secretary for elect-
ing the Chairman. The Secretary
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to the Government of India, Minis-
try of Labour and Employment
shall preside at such meeting.

(iii) For fllling up a casual
vacancy in the office of Chairman
a meeting of the committee shall
be convened by the Secretary and
the election shall be held. The
Secretary to the Government of
India, Ministry of Labour and
Employment shall preside.” (9)

Rule 4 [sub-rule(1)]

(8) This House recommends that in
the Coal Mines Rescue Rules, 1959,
laid on the Table on the 6th August,
1059, in sub-rule (1) of rule 4, for
the word “three” the word ‘two” be
substituted. (10)

Rule 5

(4) This House recommends that in
the Coal Mines Rescue Rules, 1959,
laid on the Table on the 6th August,
1969, in rule 5, wherever it occurs, for
the word “President” the word
“Chairman” be substituted. (11)

Rule 5

(5) This House recommends that in
the Coal Mines Rescue Rules 1959,
Inid on the Table on the 6th August,
1959, in rule 5, for the words “Chief
Inspector” the words “Secretary to the
Government of India, Ministry of
Labour and Employment” be substi-
tuted. (12)

Rule 8

(8) This House recommends that in
the Coal Mines Rescue Rules, 1959,
laid on the Table on the 6th August,
1959, for rule 8, the following be sub-
stituted, namely: —

“8. Powers and duties of the
Chairman: The Chairman shall
preside at the meetings. In his
absence one of the members may
be elected by the Committee to
preside at that meeting only.” (13)

I welcome to a certain extent this
revision of the Cpal Mines Rescue
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Rules. These are very important, for,
after nearly twenty years, we are re-
vising these rules. 1 am very glad
that for the first time, representation
is given to the coal-flelds other than
Bengal-Bihar coal-fields. As regards
the Singareni coal-flelds, there are
25,000 miners working in these ceal-
fields in Andhra Pradesh; there are
nearly 30,000 miners working in
Madbya Pradesh, but up to this day,
there has not been a single rescue
station there.

Rescue stations and rescue squads
play a very important part in this min-
ing industry. Whenever an accident
takes place or accidents like explo-
sions, fire or flooding take place in the
mines, those personnel who are trains
ed in this rescue work can go and
rescue the people. It has happened in
our country that these rescue men
could save some lives. When one of
the coal mines was flooded in 1957,
some men had been saved, and it was
amazing to find after a lapse of 11
days ‘hat some 9 m'ners were brought
to the surface alive. There are ins-
tances in foreign countries where
people were rescued even after the
lap-e of 15—21 days from coal mines.
Rescue work in our country is im a
very infant stage. I do not know why
Government have not given enough
importance to this work. If you read
the annual report presented to us only
a few days ago, you find there are
only two rescue stations in India. One
is in Dhanbad and the other at Sita-
rampur in the Raniganj coal fleld. The
number of workers trained in this
work is very low. That is about 1,000
to 1,300. If you take the whole mining
population in the coal fields, it is
3,70,000,

Mr. Speaker: In all coal flelds in
India?

Shri T. B, Vittal Rao: Yes.

So there is much to be done. During
my trip to Poland, I visited some of
the rescue stations there. I found the
number of the apparatuses and the
number of personnel in charge far far
greater. Not only that. Sufficient
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emphasis is being given to rescue work.
This is one aspect. Rescue squads go
in when an accident takes places and
rescue people who are behind the fire
or have been trapped in mines.

There is one more important aspect
which this rescue squad can attend to.
That is to extinguish the fire or, if
there is any gas, see that the gas is
diluted and sent out. They are spe-
cially trained for this work. If there
are not trained personnel, the fire may
spread or the gas may increase. This
has been occurring. I am glad that in
the last report, it has been men‘ioned
that our rescue stations squad were
able to retrieve the Porbellia colliery
which was sealed for mining opera-
tions for well over 3 years. This
mine contains 40 million tons of
metallurgical coal,

In our country, there is a huge
shortage of me‘allurgical coal. With
the three steel plants going into opera-
tion and with the expansion of the two
in the private sector, we are going to
face a shortage of metallurgical coal.
In this situation, the rescue squad
going in and retrieving the Porbellia
colliery is a very noteworthy thing.

Only the other day T along with the
Minister and one or two MPs saw a
fire in one of the mines. That was in
the Bowrah colliery. This also is a
mine which contains very good coal,
metallurgical coal. It was burning
and the flames and smoke could be
seen for several miles.

Therefore, I need not elaborate the
importance and significance of these
rescue stations. For the first time,
in these revised rules, representation
is being to Singarenj coal flelds.
But there are no rescue stations es-
tablished as yet either in Madhya
Pradesh coal fields or in the Singareni
coal fields. I ask the Minister when
these rescue stations are going to be
established in these areas which have
been neglected, though mining ope-
rations in these areas have been
carried on for the last 60 years.

Therefore, I strongly urge upon the
Minister not to wait until the cees is
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collected until funds are realised for
the establishment of these rescue
s‘ations. The es.ablishments of rescue
stations in these two coal flelds is an
immediate necessity.

We need not wait for funds to be
collected by the levy of the cess.
Afterwards, the amount that has been
spent in the establishment of these
stations could be adjusted against the
cess amount realised.

The amount which we collect by
levying a cess of 1'9 nP on every ton
of coal raised is not very sufficient. It
will not meet the expenditure for the
establishment of these rescue stations.
Last year, a sum of Rs. 84 lakhs only
had been collected while we raised in
the country coal worth about Rs. 70
crores according to the revised price.
This sum is very insignificant and we
may not be able to establish many
more rescue stations.

I have moved some amendments to
the Coal Mines Rescue Rules which
have been laid on the Table of the
House. One of the amendments is to
the effect that the person nominated by
the Chief Inspector of Mines should
not be the Chairman of this Rescue
Stations Commit‘ee but shall be the
Secretary to the Committee. The
Chairman of this Committee should
be one who should be elected by the
members who have been nominated or
appointed on this Committee. The
inspectorate as it is today, as every-
body knows, does not consist of very
talented persons. There are in coal-
fields people far more talented in
mining engineering. That is why if
the person nominated by the Chief
Inspector of Mines is made Chairman
of the Committee, the best of men
will not be appointed to this Com-
mittee by the mining managers’ asso-
ciation or the trade unions or the
owners themselves.

Therefore, I have suggested that a
non-official should be the Chairman of
this Committee. Recently we have
seen even in our Zila Parishads that
the Collector is not the President.
Firct Government , thought that the
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Collector should be the President, but
subsequently the Act was amended
and a non-official made Chairman. The
best talented person should be the
Chairman of the Committee.

Secondly, a non-official should be
the Chairman of the committee which
is to operate the finances running to
about nearly Rs. 8} lakhs.

Then, I have said that the first
meeting to be convened for the
purpose of the election of the chair-
man should be presided over by a
very responsible person; and that res-
ponsible person, I have put down as
the Secretary to Government. In this
case it will be the Secretary to the
Ministry of Labour and Eployment.

The term of office of these nomina-
ted members or those appointed is
put down as three years. I want it
to be reduced to 2 years. This is very
essen‘ial in view of the fact that some
representatives of some organisations
are there on this committee who do
not really represent labour at all.
There have been changes. Therefore,
if the term is kept at 2 years, once in
two years we can nominate such of
those persons who are really repre-
sen‘atives of the organisations of that
particular section for whom represen-
tation has been provided in the rescue
rules. ,

Some of the amendments are mere
procedural matters. If my amend-
ment is accepted, other things are
merely procedural, how a vacancy has
to be filled if the chairman of the
Rescue Station Committee resigns and
so on and so forth.

If my amendments are accepted
they will go a long way in improving
the working of the rescue stations.
It will also enable the establishment
of rescue stations in outlaying coal-
fields which are not there now. There-
fore, I strongly commend my amend-
ments to the House. |
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Shri 8. C. Samanta (Tamluk): Sir,
I beg to move:

Rule 3 [sub-rule (1)]

(1) This House recommends that in
the Coal Mines Rescue Rules, 1959,
laid on the Table on the 6th August,
1959, in clause (i) of sub-rule (1) of
rule 3, the words “who shall be the
President” be omitted. (1)

Rule 3 [new sub-rule (14)]

(2) This House recommends that in’
the Coal Mines Rescue Rules, 1959,
laid on the Table on the 6th August,
1959, after sub-rule (1) of rule 3, the
following sub-rule be inserted, name-
ly:—

“(1A) The members shall elect one
of their members as President.” (2)

Rule 3 [sub-rule (2)]

(3) This House recommends that in
the Coal Mines Rescue Rules, 1959,
laid on the Table on the 6th August,
1959, in sub-rule (2) of rule 3, after
the words “The President” the words
“in consultation with the members of
the Committee” be inserted. (3)

Rule 18 [sub-rule (1)]

(4) This House recommends that in:
the Coal Mines Rescue Rules, 1959,
laid on the Table on the 6th August,
1959, in sub-rule (1) of rule 18, for
the word “two” the word “three” be
substituted. (4)

Rule 384 [New]

(5) This House recommends that in
the Coal Mines Rescue Rules, 1958,,
laid on the Table on the 6th August,
1959, after rule 38, the following rule
be inserted, namely: —

“38A. Only one team at a time can
be sent underground but the Superin-
tendent of the Rescue Station or any
other responsible officer in the absence
of the Superintendent can send an
additional team or teams if he is satis-
fied that the circumstances permit and’

" require it. (5)
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Rule 39 [new sub-rule (6)]

(6) This House recommends that in
the Coal Mines Rescue Rules, 1959,
laid on the Table on the 6th August,
1959, afier sub-rule (5) of rule 39,
the following sub-rule be added, name-
ly:—

“(6) Air sampling instrument
shall be part and parcel of the
breathing apparatus donned by the
leader of the brigade who shall
take air samples.” (6)

Schedule

(7) This House recommends that in
the Coal Mines Rescue Rules, 1959,
laid on the Table on the 6th August,
18569, af'er item No. (15) of Schedule
I, ‘he following item be added, name-
ly:—

“16. Two portable haldane gas
enalysis apparatus or the like to
be maintained in working order.”
(4]

I commend my amendments for the
consideration of Government. As you
know, the Governmnt, the public the
coalminers and the colliery owners are
all trying to avoid accidents in coal
mines and in o her mines also. It is
true that prevention is better than
cure. But, when something happens
we must try to do our best to lessen
the gravity of the accident.

In England in 1938, in the report of
the Royal Commission on Safety in
Coal Mines it was suggested that in
each big coal mine there should be
some rescue organisation; or else, with-
in an area of 7 or 10 miles, all the
mines joined together should have
some organisa‘ion. In India we have

pted that principle and we had 2
rescue stations, one at Dhanbad and
the other at Sitarampur which cover-
ed the whole of India. But now we
find that it is very insufficient and
there are big areas in distant places
where such arrangements should be
made. So, we are glad that by the
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amendment of the rescue rules Gov~
ernment hag taken the decision to
open other rescue stations in the coun-
try. .

Sir, these rules have been framed
under the rule-making powers of
Government under the Mines Act. The
committee used to choose its owm
Chairman or President. But now it
has been said that the Chief Inspector
of Mines will nominate one of the
inspec.ors to the rescue committee and
he will be the chairman. 1 think
this is not right. I would request
Government to give thought to this
and restore the position as it was.

Different interests are represented
in the committee and why should
the Chief Inspec.or of Mines whose
responsibility is there in every aspect
of the Mines Organisation be given
the power to nominate the chairman?
I have no objection to his nominee
being there on the committee, because
he has the responsibiliiy for the whole
thing. But other sections who have
been represented on it should not be
debarred from being chairman of the
comittee. I would like to know from
the hon. Minister what difficulties be
found when there was this system of
electing the chairman by the members
of the committee. If there had been
any difficulty we must know it. But,
from our point of view, we find that
the organisation was going on well.
The procedure that was there should
remain. So, I have given an amend-

ment to the effect that the Chief
Inspector’'s nominee will be there
but the members of the committee

will elect their chairman from amongst
themselves.

My second proposition is this. Now
the President shall appoint a person to
act as the Secretary of the com-
mittee. But I propose that the Presi-
dent, in consultation with the com-
mittee, shall appoint this Secretary.

Then my suggestion ig that in 18(1)
not less than three competent ins-
tructors including the Superintendent
shall be employed at each rescue
station to train. the rescue workers.



6599 Motion re:

Whenever a superintendent ig absent
from office the compeent instructor
who is there has to act as superinten-
dent. If there be only two competent
instruc'ors, when the superintendent is
absent the training work will suffer.

1250 hrs.

[PanDIT TRAKUR Das BHARGAVA in the
Chair.]

That is being felt by the organisation.
If there is to be not less than two,
generally two are appointed. 1 would
therefore request the hon. Minister to
put it at not less than three so that
the organisation’'s work will not
suffer. I am referring to rule 18(1)
which says that not less than two
competent ins ructions, including the
superintendent, shall be employed. If
there are two competent instructois
including the superin:endent and if the
superintendent is forced to be absent,
there will be only ‘he other person
who will be the superintendent and
there will be none to give instructions.
Because of my practical experience, I
am suggesting this amendment.

I want to add one new section 38(A).
My amendment No, 5 reads:

“Only one team at a time can
be sent underground but the
Superintendent of the Rescue
Station or any other responsible
officer in the- absence of the Supe-
rintendent can send an additional
team or teams if he is sa'isfled
that the circumstances permit and
require it.”

In the Chinakuri accident, we find
that at 9.45 p.M, there was the acci-
dent and at 10.45 p.Mm. the rescue ‘eams
began to come. At least two parties
were present and then the other
parties came. But only one party
was sent down. The occasion may
demand that two or three parties
should go to different quarters in
search of persons. There may be a
necessity. According to the rules
framed one party can be sent. That
party will come back and the other

H
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party will go. The accident took place
at 9.45 p.M. and the rescue work was
completed at 4 Am. Within this time
only three parties could enter. I
would like that power should be given
to the superintendent or the officer in-
charge of the mine there to use his
discretion to send more than one team
al a time if circumstances require it.

I now come to my amendment No. 6
which is for the additional of a new
sub-rule (6) to rule 39. It is also
my experience that in courts they ask
why sample of air was not taken
when the reccue party went under-
ground. Therefore, I say here that
air sampling instrument shall be part
and parcel of the breathing apparatus
donned by the leader of the brigade
who shall take air samples. When
the leader goes underground with his
party in search of persons they should
automaticaliy take air samples so
that after examining that the next
step can easily be taken.

In the schedule I wanted to add
this and myv.amendment No. 7 to the

schedule reads:

“16. Two portable haldane gas
analysis apparatus or the like to
be maintained in working order.”

They should be in the rescue station.
It is very necessary. So, I request
that this should be taken up.

Over and above this rescue orga-
nisation, its work and other things,
some researches should be done in the
Centra] Institute of Mines to see how
accidents can be avoided besides see-
ing how rescue work could be done
when accidents happen. We are glad
that the quality and the number of
persons that have been produced in
these rescue stations are really high.
I had an opportunity to see and
examine them in the court. In the
other rescue stations that are going
to be formed in different parts of the
country, the same number ¢t persons
should be trained. Even in the soutk
or extreme east, if there are rescue
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stations, where there are less number
of mines, I would request Govern-
ment to send people from Bengal and
Bihar there to have training so that
the needs of the rescue organisations
could be met.

If the men who are working in the
mines are trained, if and when
accidents happen they can get hold
of the situation. It takes one hour
or more for the rescue party to reach
the mine when an accident happens.
If some preliminary work is being
done by those who are working there,
it will be good. I am glad that this
eystem has been taken up by the
Government and in every mine,
especially big and moderate mine,
there should be sufficient trained
people who, at the time of the
accident, will not wait for the help
of the rescue stations but they will
themselves begin to work according
to the instructions of the officer res-
ponsible there. That arrangement is
being done and we hope that in
future every big mine will have suffi-
cient number of trained persons,
trained in these rescue stations. These
rescue stations. can produce two
brigades or three brigades at the
station; they can also give training
to those persons who are sent from
different mines for training in the
rescue station. That work is com-
mendable and we hope that in the

" near future every coal mine will be
equipped with a number of such
persons who would come forward and
not let the accidents in mines do that
much mischief as they want to do.

13 hrs.

Sir, I hope the hon. Minister will
give thought over the suggestions 1
have made and accept them.

Shri Aurobindo Ghosal (Uluberia):
Mr. Chairman, Sir, the Coal Mines
Rescue Rules of 1939 were very much
old and anti-dated and were subject
to much criticism. The present rules
are certainly an improvement over
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the old rules, but still there are
some lacunae as pointed out by the
amendments of Shri Samanta and
Shri Vittal Rao. .

Sir, the rescue problems are inti-
mately connected with the safety
issues of the coal mines and the
magnitude of the tragedies of these
coal accidents can be reduced if
timely rescue operations are taken.
Specially, the rescue parties are to
be very cautious. They arc to look
after the safety of persons involved
in the accidents and also their own
safety during the rescue operations.
They are just like the Fire Brigade
system.

Firstly, 1 strongly object to sub-
rule (1) of rule No. 3 where the
Mine Inspector has been proposed to
be the President of the Rescue Station
Committee. My objection is on tweu
grounds. Firstly, the Mine Inspec-
torate is too inadequate. We are
running the whole show with the staff
depleted by 50 per cent. A Mine
Inspector cannot even inspect a mine
once in three years, whatever, of
course, might be the reason. Why
are you saddling this inspector with
more responsibility, with the res-
ponsibility of looking after the rescue
operations which is more time absorb-
ing and onerous? Secondly, rescue
parties not only do rescue operations
but they also serve as an important
agency through which the cause of
accidents can be known or verified to
a great extent. They play an import-
ant role in the enquiry into the causes
of ignition in Chinakuri accident. As
the Mine Inspector might be one of
the parties to the accident, he should
not be made the President or some
other responsible person whereby
influence can be exerted.

In this connection, I would like to
mention one thing, that if you could
implement the old safety rules, that
is, the rules which are in axistence,
most of these accidents could be
avoided. But we have found that
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there is no adequate staff to imple-
ment the old rules, the old “rescue
rules or the safety rules nor is there
any co-ordination in the different
departments of the Labour Ministry
—the Ministry, the Coal Commis-
sioner’s Department and the Mines
Inspectorate.

The Deputy Minister of Labour
(Shri Abid Ali): The Coal Commis-
sioner is not under the Labour Minis-

ry.

Shri Aurobindo Ghosal: In the
Safety Mines Conference representa-
tives of all these different depart-
ments were quarrelling in the con-
ference itself and differing from each
other. In that connection, in the open
session of the Safety Mines Confer-
ence the late Shri P. C. Bose of
Dhanbad opined that it would be
better if the hon. Minister could bring
co-ordination between the different
departments which will help in pre-
venting mine accidents. Therefore,
that co-ordination is also lacking. The
suggestion of Shri Samanta  should,
therefore, be accepted.

Regarding Rule No. 38, there is no
provision as to how many teams can
be sent underground for rescue
operations. It is provided that at a
time only one team should go under-
ground. In the case of Chinakuri also
it has been found that before a team
came up another team was sent
down. If the accident is wide-
spread and is a very dangerous and
serious one, the Superintendent of the
Coal Mine Rescue Station must be
authorised to send two teama for
rescue operations. This was decided
in the Chinakuri Enquiry also,
because two teams are necessary to
have proper rescue operations carried
out if the accident is a widespread
one, if the accident has been on a
wide scale. 1t is an enabling clause.
That power should be given to the
‘Superintendent so that he can send,
if he thinks fit, a second team for
.rescue operations underground.
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Lastly, regarding air-sampling
instruments I have to say something.
Due to inadequate samples of air the
Chinakuri Enquiry Committee had to
suffer. Therefore, the Judge of that
Enquiry has on page 2726 of the
Gazette of India said like this:

“As to the second ground of
criticism, although there is noth-
ing in the Coal Mines Rescue
Rules, 1939 which govern rescue
operations, to indicate that only
one brigade at a time has to be
sent underground....etc. etc.”

That is regarding sending two teams
underground. Regarding air samples
on page 2687 he has said like this:

“This statement of his was left
unchallenged in his lengthy cross-
examination, and there is hardly
any reason why. it should not be
accepted. It would certainly have
been better if more air samples
on the surface had been taken
and if more samples of the
underground air had been taken
by the Rescue Parties or others
who went underground after the
first explosion.”

Naturally, an amendment in that line
has been brought by Shri Samunta
and it should also be accepted by the
hon. Labour Minister.

With these words, Sir, I would
request the hon. Minister to accept
the amendments brought forward by
Shri Samanta.

Dr. Melkote (Raichur): Mr. Chair-
men, Sir, the amendments brought
forward by the Government at this
juncture are very welcome because
they improve the situation from what
it has been so far. Rescue parties are
necessary in mines for various
obvious reasons. There is the sudden
collapse of roof, sudden flooding of
mines, sudden emission of foul gas
and due to non-ventilation after
explosives are used people take in
foul gas and accidents occur. For all
these and other causes rescue parties
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have got to be sent up. They should
be of sufficient number and the num-
ber depends upon the nature of the
mine itself.

More parties may be necessary and
may have to be set up particularly
in con] mines. I am aware of one
instance in the Hatti gold mines.
Even in gold mines accidents of this
nature occur. I remember of a case
where five or six persons died from
poisonous gas. The reason there was
that an explosive was used as
detonator, foul gas was emitted, in-
sufficient ventilation was caused and
when people went down they inhaled
that foul gas and succumbed. By the
time the rescue party went down
they died. People were actually
afraid whether they could go in,
because they did not know what
would happen to them. In such
things length of time takes place and
even if rescue was possible it was
made impossible because people did
not know the source of danger.
These and other causes have led the
Government to set up these bodies.
It is the duty of the inspectorate to
see from day to day that every aspect
of the rules in regard to the safety
in mines is conformed to by the
management, but once an accident
occurs it should not be the inspec-
torate as such which should take up
the matter, because it inspects the
mines and after finding it all right
and making a report, it is difficult
for them to proceed in the case of
accidents. So, it becomes the func-
tion of the rescue parties not merely
to rescue those who have been aftect-
ed but to bring—and they do bring—
very valuable information to the
surface. If they are subjected to the
service rules, there are to be under
the inspectorate, and naturally the
evidence that they would give will
be vitiated. Therefore, the rescue
party should be a separate organisa-
tion by itself. These parties should
be in sufficient numbers and the
evidence that they adduce should be
untampered.
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Whlle welcoming this measure, 1
feel that a resuce party in sufficient
numbers should be set up and the
operation of this Act should be made
applicable even to such mines as the
Hatti gold mines and other mines
where the depth may be sufficient to
cause accidents that are prevalent in
the country. When the accidents
occur, it is difficult to imagine that
the people will be bold enough to
volunteer themselves to work there,
unless they know that if something
happens there is sufficient attempt on
the part of the company and the
Government to rescue the miners
from out of the disaster. I would,
therefore, commend to Government
the idea of enlarging the scope of
this Act so that it could operate in
respect of other mints in the country.

Shri Abid Ali: I _am thankful to
the hon. Members who have parti-~
cipated in this discussion and have
given the benefit of their experiences
in the coal fields and particularly to
the hon Member from West Bengal,
Shri S. C. Samanta, for the help
which he has given to the committee
for some years. He was good enough
to accept our request to work on the
committee of enquiry about which he
made a reference, and there too he
was of considerable assistance to the
court. Since then he has been taking
a keen interest in the avoidance of
accidents in mines by giving us sug-
gestions from time to time.

Some hon, Members have mixed the
two things—accidents in mines and
rescue operations. These are quite
separate departments, so to say,
although they are very much inter-
connected and interdependent. The
hon. Member who made a reference
to the accident enquiry committee
said that the person who is connect-
ed with the inspectorate should not
be allowed to preside on these com-
mittees because he is the party con-
cerned. As I have said earlier, these
are separate functions and whatever
may be the cause of the accideat,

.
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after the accident, everyone is very
much anxious and active in the area
to rescue those who are entrapped or
to extinguish the flre and take part
in other rescue operations.

6607

Reference was made to accidents
and to the working of this depart-
ment, although they are very much
unconnected with this particular dis-
eussion. Perhaps hon. Members are
under some misapprehension because
‘some people say that accidents in
mines are increasing. This year has
been somewhat a good year because
of the kindness of God and because
in the history of Indian mining—so
far as the records up to date are con-
cerned—we have the least number of
persons who have died this year
because of the accidents in mines.

Let me compare our mining
accidents with the position obtaining
in other countries. I have the hgures
for Canada, France, Germany, Japun,
United Kingdom, United States of
America and Africa. The maximum
is that of Canada with 2:'65 per
thousand workers. The death-roll is
2'65 per thousand. The minimum is
in the United Kingdom. It.is 0-62.
The figure for India is 0°72. So, we
are the second best in the world, and
still some Members, in their enthus-
iasm to criticise the department, tor-
getting the figure which they general-
ly come across and the informauon
which we also supply from time to
time, say that accidents arc increas-
ihg and that the working of the
mines department is not very satis-
factory. I hope that they will take
some lesson from these flgures ana
will be kind enough to the depart-
ment which is certainly doing very,
very good work.

Shri D. C. Sharma (Gurdaspur):
From where can they get these
figuresr

Shri Abid AN: They have to
expiain. May be in dream! With
regarq, t0 the suggestions which huve
been made, pnrticul.arly about the
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appoimnument of the chairman, this
particutar section is in  operation
since 1939. Up to this time, we have
no resirictions about the election and
every time the inspector has bheen
elected as the chairman. There was
not even one year when there was
any suggestion for electing any other
person except the inspector. ‘l'aking
the clue and the advantage of this
experience and also the necessity
wnen public funds are expected to
be spent, we have provided that there
should be an official chairman. This
's an  additional reuson. But tne
maln reason is that, since 1939 up to
this time—these 20 years—not even
on one occasion was a non-official
elected as chairman. Therefore, the
persons who are appointed in the
rommittee themselves feel the neces-
sity o° having an official chairman
and we are only acknowledging the
existing fact.

About the suggestion that it should
be for two years and no' three,
because if the trade unionists or
other persons representing other
organisations are apvointed, they
may lose their representative charac-
ter, I may say that that suggestion
for recalling them can be considered.

13.18 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

But it takes time for the peopie,
after appointment, to get themselves
acquainted with the working of this
section. So, some reasonable time
snould be allowed to them to gan
experience.

S8hri S. C. Samanta: According to
the coal mines regulations and rescue
rules, 1939, there is a provision tor
election. “The members shall eteet
one of the members as president”. '1f
he Wwas not appointed by the Chief
Inspector of ‘Mines . . .

Shri Abid Ali: That is what I say.
That is the position. He is elected,.
and always an official is elected. 8o,
the amendment, as I said earlier, s
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only acknowledging the existing fact.
No non-official up to this time nhas
been elected; in spite of the power
having been vested in the committee
to have their own chairman elected,
they have elected an official. The
addit‘onal reason that I have sub-
mitted is, where these funds are.

Shri S. C. Samanta: Then where
does the necessity arise to appoint
one? Let it remain as it is.

Shri Abid Ali: Because of this
additional reason, no one is appoint-
ed. 1 am repeating.

About co-ordination, some officers
were mentioned. I interrupted and
said that we are not connected with
it and they are not under the Labour
Ministry. All the departments which
are working under the Labour Minis-
try have got co-ordinated working
through the Labour Ministry itself.
In case any particular defect has
come to the notice of hon. Members,
they will be obliging us by pointing
it out the same and we shall be very
glad to look into it and do whateves
iy necessary for ensuring proper,
effective and wusefu] co-ordinated
working.

A suggestion was made that
workers should be trained. It is a
very good suggestion. This was also
mentioned at the safety conference.
Certainly we shall take it up with
all earnestness and seriousness,
because those who are actually in the
mines should know how to rescue
themselves, how to avoid accidents
and if accidents occur, how to mini-
mise their severity.

I am glad that hon. Members have
appreciated that this department is
doing good work and have felt the
necessity of its expansion. We desire
to increase the present cess and make
it 1'9 nP or 2 nP, so that it may
have more income. Hon. Members
‘have been suggesting that its opera-
tions should also expand, both so far
as the area and the place where it is
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working are concerned. The inten-
tion is to have more rescue stations
and I hope that this proposal also will
materialise soon.

There is an amendment about the
nomination of the Chairman and
there are certain other consequential
amendments to it. As I have said I
am not accepting those amendments.
But some other amendments are
acceptable. One such amendment is
amendment No. 3 where Shri Samanta
has suggested:

“In sub-rule (2) of rule 3,
after the words “The President”
the words “in consultation with
the members of the Committee”
be inseried”.

Then, so far as amendment No. 6 Is
concerned, I am moving a sorl of
alternative amendment to what has
been suggested by Shri Samanta. I
hope he will also like the amendment
to go in this form:

1 beg to move:

Rule 39 [new sub-rule (6)]

(1) This House recommends that
in the Coal Mines Rescue Rules,
1959, laid on the Table on the 6th
August, 1059, after sub-rule (5)
of rule 39, the following sub-rule
be added, namely:—

“(6) Whenever the Superin-
tendent or a person authorised by
him or an Inspector specifically
requires air sample(s) to be col ec-
ted by a brigade, the leader of the
brigade shall carry an air sampling
apparatus.”.

There is one more amendment No.
7 to the Schedule. The suggestior
made by Shri Samanta is,

“Two portable haldane gas analy-
sis appartus or the like to be main-
tained in working order.”

What I am sungesting 1s:

“Two portable haldane gas
ana'ysis apparatus or similar appa- '
ratus”.
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1 hope he will welcome this change.
I formally beg to move:

Schedule 1

(2) This House recommends that
in the Coal Mines Rescue Rules,
1959, laid on the Table on the 6th
August, 1959, after item No. (15)
of Schedule 1, the following item
be added, namely:—

“(16) Two portable Haldane
Gas Analysis Apparatus or similar
apparatus.” (15).

1 hope the explanation which I have
given concerning the other points will
be welcomed by hon. Members.

Shri 8. C. Samanta: What about my
other amendments?

Shri Abid All: 1 am not accepting
them.

Shri S. C. Samanta: When the
Superintendent is absent, that man
will have to work as Superintendent
or Instructor,

Shri Abid Ali: Under the existing
rules, not less than three competent
instructors shall be employed at each
rescue station to train rescue workers,
whereas under the revised rules not
less than two competent instructors
shall be employed. This reduction was
made as the rescue stations proposed
for the coal fields of Madhya Pradesh,
Andhra Pradesh and Bombay are
smaller ones and there is no need for
appointment of three instructors. The
requirement of two is the minimum
and there is no bar to employing more
instructors, If necessary. The staff
at the Jharia and Sitarampur Rescue
Stations will be maintained at its
present strength, The rescue stations
which we are proposing to open will
be of much smaller strength, as their
sphere of activity will also be much
smaller. For the existing rescue sta-
tions, the present rule as it is will
apply.

Mr. Deputy-Speaker: I am putting
those thrcez amendments first which
the Government are prepared to
accept. *
329(Ai) LS.D.—86.
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The question is:

This House recommends that in
the Coal Mines Rescue Rules, 1959,
laid on the Table on the 6th
August, 1959, in sub-rule (2) of
rule 3, after the words “The Presi-
dent” the words “in consultation
with the members of the Commit-
tee” be inserted (3).

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

Rule 39 [new sub-rule (6)]

This House recommends that in
the Coal Mines Rescue Rules, 1959,
laid on the Table on the 6th August,
1959, after sub-rule (5) of rule 39,
the following sub-rule be added,
namely: —

“(6) Whenever the Superin-
tendent or a person authorised by
him or an Inspector specifically
requires sir sample(s) tc be (-
lected by a brigade, the leader of
the brigade shall carry an air
sampling apparatus.” (14).

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

Schedule 1

This House recommends that in
the Coal Mines Rescue Rules, 1959,
laid on the Table on the 6th August,
1959, after item No. (15) of Sche-
dule 1, the following item be added,
namely: —

“(16) Two portable Haldane
Gas Analysis Apparatus or similar
apparatus.” (15).

The motion was adopted.

Mr. Deputy-Speaker: I shall now
put all the other amendments to the
vote of the House.

Amendmen‘s Nos. 8 to 13, 1, 2 and
4 to 7 were put and negatived.
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13.30 hrs.

MOTION RE: PETROLEUM AND
NATURAL GAS RULES

Mr. Deputy-Speaker: The House
will now take up discussion on the
motion for modification of the Petro-
leum and Natural Gas Rules, 10859.
Shr1 Narayanankutty Menon, Shri
Nagi Reddy, Shrimati Renu Chakra-
vartty, Shri V. P. Nayar, all are
absent. If no hon. Member wants to
move any amendment, we can pro-
ceed, 1 find that Shri Narayanankutty
Menon has come. I expect at least
those Members who have subscribed
their names to be ready in case the
other Members are not present.

Shri Narayanankutty Menon (Mu-
kandapuram): I beg to move:

Th’s House recommends that in
the Petroleum and Natural Gas
Rules, 1959, laid on the Table on
the 25th November, 1959, the fol-
lowing proviso be added to rule 8,
namely:

“Provided that the Central
Government shall conclude such
agreement only after the terms of
the said agreement have been
approved by both the Houses of
Parliament.”

It provides for only one clause that
any agreement contemplated under
that particular provision should have
the approval of Parliament Dbetore
that agreement is finalised and is
treated as an agreement under rule
8 of the Petroleum and Natural Gas
Rules. I am mov'ng this amend-
ment because, so far as the entire
petroleum industry is concerned, both
the licensing part and als¢c in the
distribution part, Government Lave
entered into many agreements, which
are in force now, which have got their
operation {o1 a perio of ten tu twe ve
years in many respects, and this
House very well know that, later on,
by having entered into agreements,
for example, the Reflneries Agree-
ment, the Government have run into
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trouble because of the fact that the
agreement, and the previous ones
also, did not fit in with the overail
shape of economic development, as
far as oil industry in our country is
concerned,

Now the explanation given many
times by the hon. Minister is that at
the time we have entere@ into these
agreements there were certain cir-
cumstances, compelling circum-
stances, under which the Govern-
ment was compelied to enter into
such agreements, and the conditions
msisted by the companies had to be
agreed to, Now, as a result of it, cer-
tain contradictory forces have deve-
loped, as far as oil industry in our
country is concerned, and the Gov-
ernment itself is find ng it impossible
to work it out, because any re-orien-
tation of policy decided by the House
and the Government is impossible to
be implemented because of the com-
mitments we have already entered
into 1n the petroleum field. Surpri-
singly, last month the hon. Minister
came to the House ana announced
that the Government is extending an
invitation to foreign oil interests to
come and exp'ore o1l business in this
country, anda he made 1t a point to
suggest that by itself did not consti-
tute any aeparture from the Indus-
tr'al Policy Resolutior. of 1948. Before
going into tne contents of the Indus-
trial Policy Resolution, [ beg to sub-
mit before this House whethe: the
announcement made by the hon. Min-
ister is in consonance with the policy
statement made by the hon. Min‘ster
and whether these policy statements
are an interpretation of the particular
provision of the Industrial Policy Re-
sofution, or a policy later on evoulved.

The Industrial Policy resolution as
such 's an evasive and enigmatic
thing that any hon. Minister or any
decartment of the Government of
India could give its swn interpreta-
tion, just like the Bible, which has
been interpretea for two tnousand
years by about 700 sects of Christia-
nity. Therefore, there is no point in
now suying thai whatever policy
enunciated by the hon. Minister is in
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conformity with the Industrial Policy
Resolution. This House has heard for
a very long time pol cy statements by
the hon. Ministers and by different
Ministries thav oil, us8 a matter of
fact, 1s to pe confined to the public
sector, because of the importance of
o i the overall economny of this

country.

Last time the hon, Minister, picking
a sentence from my speech, said that
the public sector is leading, and the
public sector has taken a lead'ng
part. The whole question 1> whether
the public sector is taking a leaaing
purt, or the Government is allowing
certa'n foreign interests to have a
hold on oil exploration in this coun-
try. We have got our own apprenen-
stons pecause of the hesitating and
sometimes surprinsingly surrendering
policy of the Government with the
foreign oil monopolists and that 18
why we say that this Parliament can-
not delegate powers to the Govern-
ment of India to enter into agree-
ments with foreign oil interests. Uur
apprehension has been substantiated
not only by agreements entered into
by the Government of India but by
certain newspaper reports which wele
being publicised in this country of late
reviewing our oil policy.

When we achieved our independ-
ence in 1947, apart from a little oil
field that we nave got ‘n Assam wnicn
is controlled cumpletely by 1ine
Burmah-Shell group of companies, we
did not have any oil fields, or any
ou exploring system, and we were
lacking in scientific personnel. But,
of late, even long before the O.l and
Natural Gas Commission was consu-
tuted as a statutory body, our own
sc’entists, with the help ot other
friendly foreign countries, were able
to make substantial contributious in
the exploration of oil And the Lon.
Members will admit, and the entire
Bouse w1l admn that th s has been
done by the Ol and Natunral Gas
Commission by exploring oil in all the
different villages and various parts of
India.
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Now the hon Minisier comes betore
this House and says that by the jeur
1970 the total consumpton of oil m
this country will be to the tune of 40
million tons and so the little work
that we are going to do will not be
sufficient in order to meet the require-
ments of this country. About the
new policy eununciated by the Gov-
ernment I want to point out to the
House that the Government have sent
a memorandum and also brochures
to almost all Embassies, und it is not
known to this House to which part of
the world or the oil sector of the
world, the Government wants to con-
fine its activities. Because, there are
two parts or oil sectors in the world,
nne of which is the oil monopoly
which is controlled by the Burmah-
Shell group, the other is the oil
monopoly which is controlled by the
Standard Vacuum Company—one 1y
American and the other is British.
These are the oil monopolies which
control the whole oil supply tu the
world, except a little production in
the soc‘alist countries. Of  course,
there are some small companies like
the Italian company, which is con-
trolled by the Italian Government.
Japan has also a company and that
has made an insignificant contribu-
tion to the oil monopoly, but stili the
control remains with those two
groups.

So, I want to warn this House and
the country of the inherent dangers
in looking to the west, or inviting
these companies to exp'ore oil in our
country, because for the last 20 to 23
years this country has suffered a sor-
rowful plight because of our depend-
ence cu the Burmah-Shell group or
the Standard Vacuum, and our Gov-
ernment had no alterrative except
to accept the terms and cond'tions
dictated by those oil interests, though
they were not in the interests of
our country. It is not to be repeat-
ed. We have got serious apprehen-
sions whether it will be repeated.

When we talk of oil we must re-
member that oil is now revolving
round international politics; and as
long as oil controls the economy of
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the entire country, if the oil industry
is controlled by the big monopolists
ir. the United States and England, if
the licences for exploration are
granted to these foreign monopolists,
certainly there will be political cir-
cumspedticn as 1s now existing in the
Middle East today.

It is interesting to note that in the
year 1959, in the days when the
American President Mr. Eisenhower
was visiting this country and telling
us “we stand for peace” his own
country, where half the oil world is
concentrated, the Wall Street oil
monopolists were talking in terms of
war. They were saying that if there
is a melting of the cold war between
the Soviet Union and America, if
there is a lessening of tension, the
oil industry will suffer. In this con-
nection I would like to read a remark
made by one of the biggest oil mono-
polists of the United States of
America; Mr. R.' G. Follins, whose
company controls three members of
the cabinet of President Eisenhower.
He said:

“If there is a genuine settlement
between the Soviet Union and the
United States of America in a dis-
armament conference, the impact
on the oil industry and, on the
whole economy of the United States
would be terrific. It would be hard
for me to believe that such a ter-
rible thing could ever happen.”

This speech was reported in the Wall
Street Journal of 1st November, 1953.
So, the oil monopolies of the United
States feel that a lessening of inter-
national tension and understanding
between the Soviet Union and America
would be disastrous for them. So, we
may rest assured that these gentle-
men contro'ling the oil interests whom
you want to invite to this - country
will bring the same ideology here.
They want mounting profits and do
not want lessening of tension which
we require, which the Soviet Union
and also President Eisenhower re-
quire. 8o, oil always brings politics.
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Look at the Middle East. For the
last fifty years the rich oil flelds of
Saudi Arabia, Iraq and Iran have béen
completely controlled by these same
people.

Mr. Deputy-Speaker: That might
be a good argument for not inviting
them, but he should confine himself
to the terms.

Shri Narayanankutty Menon: I am
coming to the point. They can be in-
vited, I do not mind, but the terms
on which they are invited should be
approved by Parliament, because the
agreement w.th ARAMCO gave only
a little royalty to the Saudi Arabian
King and he was satisficd because he
did not care for the economy and the
development of his country. After 50
years when there was a resurgence
of Arab nationalism throughout the
Middle East, they could stand up to
the company, and the terms were
made a little better. At the same
time, the King negotiated with the
ttalian company on a different basis
and a little difference was made.

1 am pointing this out because the
entire oil press is stress‘ng that their
own original formula of fifty fifty
should stand, and anybody who inter-
feres with it should be fought out.
Therefore, when there is competition
between the big concerns and the
small oil corporations which are
coming out to disturb the formula, we
should not be caught in this inter-
national struggle.

Why should we invite these people?
That is the whole question before the
House today. Our Oil and Natural Gas
Commission is carrying on very well.
It might be true that the capacity of
the Commission today is very limited,
but we have been co-operating with
Rumania and the Soviet Union. The
Min’ster may tell us if there is any-
thing wrong with that co operation,
and why it should not be extended to
have more and more of scientiflc per-
sonnel trained in this country, so that
the Commission is gble to control oi)
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exploration in this country. Certain-
ly Government should prefer that
course than inviting private capital
from outside.

We feel that giving blanket power
to the Government is dangerous. My
bhon. friend the Minister, the demo-
crat that he is, will not also object
to this amendment because by it we
are not preventing him from enter-
ing into any agreement. We are giv-
ing him complete power to negotiate
with the oil companies on the strength
of this brochure. He can negotiate
and arrive at his own terms, but then
he should come to the House with
‘those terms and convince this House
that they are better for us, and
this House will certainly, without any
delay, approve the terms. So, he
cannot object to that.

His calculation is 14 million tons
of oil by 1970, but about the capital
expend'ture required for that there is
some difference of opinion, because
the Burmah-Shell which knows more
about oil, has stated that if the entire
oil industry is handed over to it, it
can see to it that by 1970 the produc-
tion will be 14 million tons at a cost
of Rs. 230 crores. That has to be
accepted. Even if it costs Rs. 300
crores Government has got the money,
this House will vote the money for
that, because more than anything else
this country should become self-suffi-
cient in oil because our economy and
entire sovereignty depends upon our
self-sufficiency in oil.

There is no point today in talking
about war or our sovereignty, So
long as the Burmah-Shell and Stan-
dard Vacuum Oil Co., which have got
the ideology which I just now read
out control oil distribution in this
country, to talk about our sovereignty
is ridiculous.

Shri D. C. Sharma (Gurdaspur):
No, no.

Shri Narayanankutty Menon: If
we want self-sufffciency in oil, it
should be controlled by us. You may
get help from the Soviet Union, UK.
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or US.A,; we welcome it, but it
should not be on the terms agreed to
by the successors of Mossadiq in Iran
with the oil consortium, as Shudi
Arabia has agreed to with ARAMCO.
It should be an agreement favourabls
to us while assuring the company in-
vesting its money for exploration of
oil here a legitimate retura on ita
capital.

The hon, Minister has not told the
House his idea in inviting these
people. No company has ever come
forward to Invest its precious money
in this gamble of exploring oil unless
it is allowed to share in the profits
till the oil is refined and aistributed.
We are going to have two refineries
at Barauni and Naharkatiya, and two
big State oil companies have been
formed, one for refining and one for
distribution. If the foreign compa-
nies are invited, they will come in
direct conflict with our poiicy since
the history of oil shows trat they
will not be satisfled unless they are
assured of profits up to the point of
distribution of the oil.

One mistake has been committed in
1950. We allowed Burmah-Shell to
have a big refinery. They cun import
oil as they want and have it refined.
If oil sprouts in Cambay now, the
Minister will find difficulty ia selling
it to the Bombay reflnery because he
cannot fix the price for it.

The Minister of Mines and Oil (Shri
K. D. Malaviya): No difficulty.

Shri Narayanankutty Menon: We
are going to have a pipe-line from
Naharkatiya to Barauni. If there had
been an over-all plan of our oil re-
sources to locate our refineries at
proper places, it would have becn
more profitable, but we allowed the
private companies to have their re-
fineries, and they chose the coast be-
cause they wanted to import oil, while
the policy of the Government is to get
our own oil. The three refineries in
the private sector will come directly
into conflict with the one we are
establishing in the public sector.
Therefore, there is that contradiction
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in Government's own pnlicy. That
should not happen in exploration also.

They have entered into an agree-
ment as far as the Bengal basin is
concerned with Standard Vacuum.
The hon. Minister should be pleased
to teil us at least toaay his owr
impression and he impression of the
Oil and Natural Gas Commission
about the working of this agreement
wh.ch has become so notorious not
oaly in this country but international-
ly. Abou. Rs. 4 crores have been
spent so [ar, and every time a jig goes
down, the return the Government gets
is only a piece of paper “dry well”.
Has he got any data collected by the
company? The entire da a hag been
flown to New York when the Govern-
ment has spent half the money, The
entire basin has been wasted for four
years. As I have pointed out on
scveral occasions, no oil company
which is importing oil into this com-
pany and distributing it and getting
about Rs. 50 crores as  profit is
interested in finding oil in this coun-
iry, because they know very well the
M nister will catch hold it and their
profit will be reduced.

Therefore, I give a warning to the
Minister that even in carrying on
negotiations, he should be mindful of
the disadvantages that the semi-
independent countries of the M:ddle
East have suffered. We are a
sovereign country today. We have got
technical assistance from many coun-
tries. Even if the companies refuse,
we can stand up to them, and on the
basis of our present technical assis-
tance, even at the cost of a little sacri-
fice, we will be able to do the job.

So, he should not object to coming
before Parliament  with the terms
before they are finalised, because the
agreement is so important, If it is
in conformity with the policy of the
Government, it can be passed very
easily, and the Government will also
have a majority. It will take only a
very short time to get it passed here.
Even according to the notification,
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81st January is the last date for sub-
mission of applications to the Govern-
ment of India for oil exploration in
this country. When the applications
would have come, the House will be
in session for about three and a half
months; and he can just negotiate
with them, and during the next ses-
sion iself, he can get this passed.
Therefore, I commend my amendment
to the House for acceptance becauce
it is very innocuous, and it will not
give even the slightesr trouble to the
hon. Minister, and at the same time,
it will save the count:y, save he
House and save the vpeople of this
country from all misapprehensions
and d.sadvantages which the Govern-
ment of India themselves admit oday
they had in 1950, 1951, 1952 and 1954
when they entered into these agree-
meats,

Shrl K. D, Ma'aviya: I am sorry it
will not be possib’e for Governmen to
accept the amendment that has been
moved by Shri Narayanankutty
Menon, and which has been given
notice of by a number of hon,
Members opposite.

The amendment will crea‘'e a situa-
tion, in my opinion, which will take
away the clements, both c¢f busi-
ness and of propriety, in the entire
transaction that will have to be
undertaken by the Oil and Natural
Gas Commission on behalf of Govern-
ment. I do not think any successful
negotiation cou'd be carried on, and
positive and frui ful results achieved,
if the details of the negotiations are
brought before the forum of the
House simultaneously when at'emots
are made to reach a successful con-
clusion of the agreement. As a matter
of fact, nowhere either in the public
sector or in the private sector, now-
here either in the West or in the East,
can such a situation be acceded to by
the negotiating parties. Even pre-
suming that all that the hon. Member
has said is right, and there is a big
gap today and Government are weak,
as he thinks, yet in that situation, no
party will be willing to go and nego~



6623 Motion re:

tiate on the conditions postulated or
implied in the amendment that has
been moved by my hon. friend. The
advantages which Government will be
playing for in negotiations will also
be undone, if each time Government
have to come up and obtain the sanc-
tion of the Lok Sabha to the agree-
ment in all its details.

Shri Narayanankutty Menon: My
amendment is only to this effect that
after all your negotiations are over,
and the agreement is entered into, it
comes actually into effect only af er
being avproved by the House. So,
there is no need to come before the
House while the negotiations are
going on at all.

Shri K. D. Malaviya: I admit that
that is the implication, but once the
agreements are not reached, and they
are brought before the House for
ra ification, then all that has been
done in order to win certain advant-
ages may be lost. That is a theoreti-
cal situation, which T want my hon.
friend to consider. Therefore, no
party will be willing, much less a
government, to put forward all the
working of its mind and th: unfold-
ing of arguments and (rcnd: to win
the competitive element tgainst the
other party, while things ore not
finalised. Therefore, I submit that
such a situation will not be in the in-
terest of the very object that we have
befote us. If I had tune at my dis-
posal, I could have ‘ricrd to explain
my situation by putiing forward
certain jllustrations and examples.

Shri T. B. Vittal Rao (Khammam):
The hon. Minister has plenty of time.
Therefore, he may please let us know.

Shri K. D. Malaviya: Looking to the
past, if any particular pattern of
agreement was not according to my
hon. friend, and according to ourselves
also, was not very much as we liked,
it was not because the agreement
cou'd not be ratified before it was
finalised and sanctioned, Of course,
Parliament is always there; if we
want a particular pat‘ern of agree-
ment to receive ratification from the
Parliamegt, wel], we could bring it
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forward before it, and by sheer
majority of votes, we can have it rati-
fied, and the ‘Ayes’ and the ‘Noes' will
decide it. But that is not the point.
There is something deeper involved
in it. The en ire oil industry and the
objectives which we are pursuing to-
day are inherent in such a situation.
Therefore, without going into further
detai.s, I would say .his; I rely on
the intelligence of my hon. friend who
has made a very eloquent speech just
now, but I would request him to
aporec:ate the viewpoint that I want
to put forward, namely that while
negotiations are going on, while they
are not finalised, while ‘he seal of
ratification by Government has not
been given to them, it will not be
businesslike or proper to disclose all
the details, on the supposition that
they have not yet been sanctioned and
they will have to receive the fanct'on
of the House. Such a situa ion can be
disadvantageous to us, just as it can
be disadvantageous to the other party.
Therefore, even though we may like
to get a very favourable situation
in our favour and may Dbe
hopeful of it, the very possibility that
this has to be ratfied, and all the
details are to be disclosed can pull
back ‘he negotiating party from put-
ting forward certain conditions which
they may not like to make public.
Once the whole thing has been fina-
lised and ratified and the agreement
reached, ‘hen and then alone will the
negotiating party be entitled to feel
that the agreement has been reached.
Of course, the papers relating to the
agreement or the copy of the agree-
ments wi'l be laid on the Table of the
House, and if necessary, some discus-
sions could take place, if the House
so desires, and opinions offered with
rcgard to the ratification and the
nature of the conditions contained
therein. This is all that I want to ray,
and I hope my hon. friend will give
his due consideration to what I have
said.

Shri T. B. Vittal Rao: Government
have realised this too late,

Shri K. D. Malaviya: There are
many other points which have been
raised by my hon. friend. I think
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many of them have a larger back-
ground and are more fundamental
than what is relevant to the amend-
ment that has been moved by my hon.
friend.

Shri Narayanankutty Menon has said
that he is apprehensive of the fact
that if these terms are not ratified by
the House and are not scrutinised by
the House, an agreement like the
Indo-Stanvac agreement might be
repeated. I think he is not justified
in having such apprehensions. Since
the Indo-Stanvac agreement was
reached between the two parties, that
is, Government and the Standard
Vacuum Oil Co., much water has flow-
ed; great changes have ocurred; the
policy has been revised. Today, we
are working under totally different
circumstances than what we were
working when this agreement was
concluded in 1952. The Iadustrial
Policy Resolution was approved by the
House in 1956. Therefore, basically,
the conditions have changed very
much. Secondly, since the Industrial
Policy Resolu ion has been approved
by the House, further great changes
have occurred such as our getting
more knowledge of the technique and
the difficulties of oil exploration and
also our getting greater confidence in
ourselves because of our grappling
with the problem, Therefore, it is not
likely that any oil exploration
interests, however mighty they may
be, however intelligent they may be,
and however experienced and know-
ledgeable they may be, could win this
race, in so far as getting an upper
hand in the negotiations is concerned.
Government are assisted by an army
of technicians who know the job.
Sitting in their company, we have
also got a little insigh' as to how
these negotiations shou!d be conducted.
Therefore, my hon. friend need not be
afraid of such a situation that any
pattern of agreement not consistent
with the interest of the nation is
likely to be accepted by Government.
Nevertheless, the declaration made by
me in the House a few weeks back has
to be understood in the fullest context
and its significance also realised.
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The fact is that we want a certain
quantity of crude oil to be discovered
and produced as soon as possible.
When I gave a  figure of about 14
million tons by about 1968 or 1970, I
gave a rough indication of a probable
consumption of crude oil by the nation
by that time. No one, whether it 1s
the Burmah-Shell, the big ones or the
small ones or ourselves, can say with
any degree of precision—ro one can
be dogmatic about it—that a certain
quanti y of oil will be found out in
such a time by spending so much
money. By and large, we have still
to prove that in the large areas of our
sedimentary basins, about 400,000
square miles, we will find adequate
quantity of oil. In the totality of
circumstances, a real, geological and
technical assessment has still to be
made as to whether we shall get
sufficient quantily of oil for our coun-
try or not. That can only be done
when a fairly big oil discovery
is made in our country in the depths
of the Himalayas stretching from
Kashmir to Assam. The discoveries
in Naharkatiya, Hugrijan, Moran or
Cambay do not lead us to that conclu-
sion, that our sedimentary basins are
capable of containing a very large
deposit of oil.

I am not saying this because I take
a pessimistic view of the situation but
because I want to take a realistic view
of the thing. It is not possible for
this country to stand this strain of
spending—burning—about  Rs. 100
crores to Rs. 200 crores in foreign
exchange every year, We have got
to strike a balance, that is, of reduc-
ing this drain of foreign exchange on
us and also spending  progressively
more and more money in order to win
our own crude oil in the country so
that we may become self-sufficient.
For that, we have got the In-
dustrial Policy Resolution, which
guides us. That Resolution is clearly
indicative of the fgct that such basic
and key industries like steel and oil
have to remain under the ‘control of
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the Government. But if national
in erests so demand, such deviations
could be made which would not
depart from the fact thai administra-
tive and policy controls and such
other controls will remain with the
Government, So long as the initiative
in the oil industry is retained with
Government, why should our friends
opposi e or anywhere else be afraid
of a situation where by collaboration
between experienced pcople and our
own Goverament, we can d'scover
some oil which can not only be pro-
duced for us but will also give some
legitimate profit to the exploring
party? Government do not grudge a
little profit, a reasonable profit to
them, to the companies coming here.

Shri T. B, Vittal Rao: But you give
more profit.

Shri K. D. Malaviya: Government
are willing to take a liberal view. I
say this so that everybody who wants
to come to rearch for oil must not be
misled by any situation where we
want to say or do things in reserva-
tion, We do not grudge a liberal
interpretation of the profits that might
accrue to the party which might search
for oil and find out such oil. But
that does not necessarily prove
that any party which comes and wish-
es to search for oil does so becaure it
must share for itself the processes
from discovery right up to the distri-
bution of the oil. My hon. friend, Shri
Narayanankutty Menon, says that
nobody is interested in coming and
searching for oil, producing the oil
and ther going away leaving us with
the process of distribution of all that.
I presume he said that. I havé a case
against it. What have we done in
the case of the Assam Oil Company?
Will my hon. friend consider this
aspect and tell me? Have we not per-
suaded the Assam Oil Company, to
enter into partnership with us on the
basis that the price which they will
fix for the crude oil will be negoti-
able and will be subsject to the appro-
val of Gowernment? Have we not
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taken the entire quantity of crude oil
which is going to be produced there
for refining under a public sector re-
finery? If we can get all the oil that
has becn produced by the Assam Oil
Company for our public sector re-
finery, why should our hon. friends
be afraid that all the oil companies
that wish to come and search for oil
want to exploit the whole thing and
that we are so blind to our interests
that we will just allow them to
exploit us?

What I mean to say is that the
situation is so tolally changed today
that everybody has become more
reasonable. Therefore, I also want my
hon. friends to take a reasonable atti-
tude in the matter.

Shri T. B. Vittal Rao: Have they
become reasonable even now?

Shri K. D, Malaviya: 1 do know
that there are differences in the
approach of the exploring company
and the interest of the host Govern-
ment. I concede that point. I know
that there are differences in outlook.
Any company which wishes to come
and search for oil would like to have
the maximum benefit. It is for us to
see how far and no more. That is
a point that has got to be left for
negotiation. If we do not leave it
for nego‘iation, I just do not know
what is the alternative way by which
we can get it done,

Therefore, I hope that my hon.
friend who knows such a lot about oil
and the mechanics of oil, how this
business is conducted and what is the
background, political and economic, of
the oil industry, will appreciate that
the situation in which we are placed
today compels us to take such a blend-
ed view of things that while retaining
the initiative with us, while develop-
ing the public sector project under
the Oil and Natural Gas Commission
and while also seeing to it that we
produce the maximum quantity of
oil by our own efforts, we have also
got to see that some quantity of oil
is produced in the country, for which
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we have to create conditions in which
those who come here with their
qmoney and know-how find a favour-
Aable situation here in order to do the
job. That favourable situation is a
situation wh.re the two parties have
to sit down and agree upon a pattern.
That can only be done when they are
left in peace and they try to under-
stand each other. One viewpoint has
got to be consistcnt with the other
viewpoint in so far as the two inte-
rests demand.

Having said that, I think my hon.
friends will realise that this is not an
easy task—where a little amount of
confidence has got to be conceded,
where it has to be agreed amongst
ourselves that we are not going to for-
sake or deviate from the Industrial
Policy Resolution, wnere, neverthe-
less, we have got 10 give a chance
to such people as want to come and
search for oil and find suitable and
favourable conditions to do some
business here.

Now, my hon. friend has said that
the foreign help in o1l exploration
should be honourable. I admit it
must be honourable; otherwise it is
not worth touching with a pair of
tongs.

He has referred to certain figures.
I do not know where he got them
from. He quotes Shell as the autho-
rity. I think in order to win about
14 million tons of oil and to process
it and use 1t will require much more
than what my hon. friend has stated,
namely Rs. 230 crores. It may be
2 times or 3 times that amount.

Shri Narayanankutty Menon: I did
not say 30 crores. I said Rs. 230
crores,

Shri K. D. Malaviya: Yes, he said
Rs. 230 crores. But I think it will
require 2 or 3 times more than that;
at least much more than that.

When my hon. friend referred to
a leading part of the Oil and Natural
Gas Commission, I think, he means
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what he has said. I entirely agree
with him and I assure him and the
House that in the entire business of
oil the intention of Government is to
see that the Oil and Natural Gas
Commission takes a leading part ne-
cause we have to do our own job.
We depend upon help from outsiders
and others and should welcome it.
We must try to build up our own
strength and we must try to stand on
our own legs. That is the fundamen-
tal principle and we wish to pursue
it in this way, getting all the help
we can from our friends the USSR
and Rumanian Governments.

My hon. friend asked, is the assis-
tance not satisfactory and all that.
The assistance that we are getting ia
the supply of equipment and the
supply of the know-how is most wel-
come and desirable and we are bene-
fiting a lot by that. But for that, pei-
haps, we would not have made any
progress.

I have no doubt that there is a
growing tendency amongst otner
friends also to appreciate our situa-
tion and to sympathise with our posi-
tion, Therefore, now, the situation
has improved and is improving. We
are getting promises of help from
other quarters also. We should wel-
come that very much though 1the
situation is not as difficult as it was a
few years back. For this the credit
must go primarily to the team of
people that have been working here
and the assistance that we have got
from our friends the USSR and the
Rumanian Governments.

I have nothing more to say except
that I.hope this amendment will be
withdrawn by my friend and that my
friends will give an opportunity to
Government to pursue the prosecu-
tion of this programme and policy
that has been made clear by me from
time to time in this House.

Mr. Deputy-Speaker: Does the hon.
Member want this to be put to the
House? .
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Shri Narayanankutty Menon: Yes,
53- .

Mr. Deputy-Speaker: The question
is:

“This House recommends that
in the Petroleum and Natural Gas
Rules, 1959, laid on the Table on
the 25th November, 1959, the follow-
ing proviso be added to rule 8,
namely: —

‘Provided that the Central Gov-
ernment shall conclude such agrec
ment only after the terms of the
said agreemcnt have been approved
by both Houses of Parliament.’”

Those in favour will please say
‘Aye’.

Some Hon, Members: ‘Aye’.

Mr. Deputy-Speaker: Those against
will please say ‘No’.

Some Hon. Members: ‘No'.

Mr. Deputy-Speaker: I think the

‘Noes’ have it.

Shri Narayanankutty Menon: The
‘Ayes’ have it. .

Mr. Deputy-Speaker: Then I can-
not take it up now; it will have to
be held over. Can it be held over
till 3.00 p.m.?

Shri T. B, Vittal Rao: At 2.30.

Mr. Deputy-Speaker: We will take
it up again at 2.45 for voting only.

Now, let us proceed to the next
item,

DECEMBER 22, 1959 6632

14.15 hrs.

MOTION RE REPORTS OF THE
ORISSA MINING CORPORATION

Shri Panigrahi (Puri): Mr. Deputy-
Speaker, Sir, I beg to move:

“That this House takes note of
the First and Second Annual Re-
ports of the Orissa Mining Cor-
poration (Private) Limited for the
years 1957 and 1957-56 1aid on the
Table of the House on the 16th
February and 19th November, 1658
respectively.”

This Orissa Mining Corporation has
been established for the last 3 years.
In the First Annual Report its ob-
jective have beea made very clear.
It has been stated:

“The objects fuor which the Cor-
poration is ‘established are, the
raising and assembling and trans-
porting of iron ore and o‘her mine-
rals in such areas in Orissa as the
Corporation may from time to time
determine, for the purposes of sale
or export, and the doing of all vther
things as are incidental or von-
ducive to the attainment of the
above objects, including the provi-
sion of facilities for the transporta-
tion from the mining areas to and
at Paradip.”

It has been specifically stated that
the Mining Corporation has becn
established in pursuance of the objec-
tives laid down in the Industnal
Policy Resolution of the Governmcnt
of India. It is the first and the ear-
liest undertaking in this field, both
the Government of India and the Gov-
ernment of Orissa having a share in
it. And, it is the first Mining Cor-
poration in India which was formed
to carry out the object laid down in
the Industrial Policy Resolution.

But, if you go through these two
annual reports you will find that
though attempts have been made by
the Corporation to implement the high
objectives for which it was establish-
ed, the shortcomings which have
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come in its way have not helped 1t
to grow as 1t was desired orginaily.

1 was going through the Industrial
Policy Rcsolution. So far as mining
of iron ore 1s concerned they nuve
very specitically mentioned that Gov-
ernment have taken tne very del-
berate decision to expand the public
sector so far as the mining of iron
ore is concerned.

This Orissa Mining Corporation
which was started in May 1956 nas
not made very good progress. From
the working results which have peen
explained not in great detail but 1n
brief in the two annual reports, 1t 1s
revealed that the Corporation has not
got sutlicient encouragement from tne
authoriuies concerned. It has been
said that the working results will be
more signincant if the areas had been
increased. It will then be possible
for the Corporation to secure large-
scale ecunomies.

You will find that this Corporation
for the last 3 years had applied for
leases of areas which are rich in iron

ore, chromium or manganese ore
deposits. But the corporation has
not been favoured with the 1lease.

Rather, private individuals have been
given over-riding considerations and
the application of the Corporation has
been overlooked.

It has also been stated in the report
that the Orissa Mining Corporation
has experienced difficulty in securing
adequate supply of wagons as a con-
sequence of which the entire produc-
tion could not be railed from one of
its mining areas, for example, in the
district of Mayurbhanj near Padam-
pahar railway station. It has been
stated in the report that the Corpo-
ration was not given railway plots in
the Jaipur centre where it has got a
mining area being worked out. They
were not readily available to the
Corporation. Because of that it could
not raise the necessary amount of iron
ore.
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Similarly, let us look to the applica-
tion for mining lease. Orissa posses-
ses vast resources of mineral ores.
Orissa is very rich in iron and chrome
ores. 87 per cent of the total chrore
ore available in India is in Orissa.
You will be surprised to know that
an area of 1.4 square miles contain-
ing chrome ore 1n the Cuttack district
was given in lease to a private party,
Sirajuddin and Company and not to
the Orissa Mining Corporation though
it is a State undertaking. It has
been estimated that Orissa possesses
at least 2300 million tons of iron ore.
An area in Cuttack was prospected
by the Corporation and it applied lor
that area. It was estimated that tne
iron ore reserve in that area was 27
million ‘tons. Though the Corpora-
tion applied for this area earlier than
a private interest, its application was
not forwarded for the consideration
of the Ministry of Steel, Mines and
Fuel. I do not accuse Shri Malaviya
because the application did not come
but was retained by the State Gov-
ernment. The private interests, Nan-
dram and Hantram applied for this
area in April, 1957 while the Cor-
poration applied for the same area in
February 1957 but it was not favour-
ed with the lease.

In answer to one of my questions,
the hon. Minister has admitted that
the application for the Tomka and
Sukinda areas was not forwarded to
the Government of India for consi-

deration. The private mining inter-
ests, Sirajuddin and Comapny and
Nandram and Hantram are given

more preference than the Corporation
though it is a hundred per cent con-
trolled Government Corporation.

I can also cite the instance of one
private mining interest that applied
for lease in that area, free area. Tha
Government of India appointed an
expert committee to visit the places
in Orissa where there were deposits
of iron ore and other ores. The Com-
mittee has also said that certain por-
tions should be reserved for these
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fre. areas foi exploitation completely
by the State sector. But you will be
surprised to know that in these very
areas in Cuttack, one private mining
party applied for lease for an area of
1245 acres for which the Corporation
also applied. But preference was
given {o the private mining interest
and it got the 1245 acres. But it
encroached upon 83 acres more from
that free area and no action is being
taken against that concern though the
Corporation has been deprived of
this.

I shall nof refer to the limited re-
sources of the Orissa Mining Corpora-
tion. The hon, Minister is very well
aware of that. It is not that the officers
of the Corporation do not want to
work but they are working under
hardships and the State Government
is interfering at every step. I got a
leiter from the capital of Orissa,
Bhubaneshwar. The General Mana-
ger of the Corporation, Shri Rama-
chandran, is being forced by the
State Government to give a lease to
the private mining interests and
efforts are made not to forward the
application of the corporation. I would
like to be enlightened on this sub-
ject by the hon. Minister, If a cor-
poration has been established by the
Governments of India and of Orissa
with the sole objective of implement-
ing the Industrial Policy Resolution
of our Government, if jt does not get
any preference during the last three
years of its formation, what is the
necessity of having a corporation in
the public sector? The hon. Minister
must look into all these things. If
the officers of the Corporation send
any complaint, do they ask any
favour from the Government of
India? They must be given prefer-
ence and they should not be intimi-
dated by the State Government mak-
ing the Corporation to suffer.

I shall now refer to the disabilities
of the Corporation. I know the hon.
Minister is aware of them. The
Corporation has got vast scope for
development. You will find in the

.
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report that it intends to expand its
activities by Rs. 10 or Rs. 5 lakhs. I
would urge upon the Minister to see
that it gets sutficient capital so that
it can expand its activities,

The State Trading Corporation has
its dealings with the Orissa Mining
Corporat.on so far as the export of
iron ore is concerned. This Corpora-
tion was established with a particular
objective—that is to see that the port
of Paradip also develops through the
export of iron ore. What was the
amount of ore exported through this
port and how much of it has been
secured from this Corporation and
how much of it, from private inter-
ests? 18,000 tons of iron ore were
exported through Paradip and only
about 3-4000 tons had been secured
from this Corporation. The rest came
from Nandram and Hantram. Is f{t
that the Central Government and the
Government of Orissa intend having
a port only to satisfy the private min-
ing interests who will get what profit
they could and not the Corporation?
All these points need an enquiry. I
think the hon, Minister has not been
kept informed of all these develop-
ments and the difficulties the Cor-
poration is facing. So far as the ex-
port of iron ore is concerned, you will
see that the Corporation is working
under difficulties.

Now, let us look to the cost of rais-
ing iron ore. In Maharajpur mines
and Mayurbhanj mines it comes 10
about a little over Rs. 5 per ton. When
the ore is sent from the pit-head to
the rail-head the cost comes to about
Rs, 17 per ton. Sir, all the mining
areas which are situated in the inac-
cessible parts of Orissa have been
given on lease to the Orissa Mining
Corporation. You can very well im-
agine why when the raising cost per
ton comes to Rs. 5 per ton the cost
comes to Rs. 17 per ton when it is
transported to the rail-head. How
can the Orissa Mining Corporation
compete with  private mining
interests?

These private mining interests have
taken on lease the mining areas 1n
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Cutiack, Sukinda and Tomka. They
are able to raise iron ore at Rs 3 to
Rs. 4 per ton and they are selling
that ore to the Goverament of Orissa
at Rs. 27.25 per ton. You can very
well see the difference. The Orissa
Mining Corporation is working with
all kinds of difficulties. How can
such a concern be profitable, where
the Government of India has invest-
ed money and the Government of
Orissa also has invested money?

The hon. Minister of Steel, Mines
ana Fuel, Sardar Swaran Singh, once
disclosed in this House that the re-
sources of the Orissa Mining Cor-
pucation both in men and equipment
are very meagre. It js a fact. There-
fore, the Government of India should
hetp them in expanding its activities
with more money so that the Orissa
M.ning Corporation can appoint more
experienced and skilled men and ex-
pand its activities. It is now suffer-
ing from lack of funds and the Gov-
ernment of India should go to its help.

During the last two or three years
the Orissa Mining Corporation has
been able to raise only 47,450 tons
of iron ore. Is it profitable for a
muning corporation to work if during
the last two working years it has been
oniy able to raise 47,000 tons of ore,
whereas a private mining company
every day raises about 10,000 to 15.000
tons of iron ore? Therefore, if the
Government really intends that the
Orissa Mining Corporation should be
there, it should prosper, it should
expand its activities and it should ex-
ploit the iron ore resources and chro-
me and manganese ore resources
which are available in Orisa, then 1
would request the hon. Minister to go
to the help of the Orissa Mining Cor-
poration. He should look into its
diffictlties and see that the Orissa
Mining Corporation gets enough as-
sistance from the Government so that
1t can expand its activities in the near
tuture.

Then, the Orissa Mining Corporation
eontracted with the State Trading
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Corporation to supply 35,000 tons of
iron ore before 30th June, 1958. I
would like to know from the hon.
Minister how many tons of iron ore
the Orissa Mining Corporation has
been able to supply to the State Trad-
ing Corporation. The Orissa Mining
Corporation has not been able to
supply the required quan.ity of 85.000
tons of iron ore to the State Trading
Corporation. Why? That is because
the Orissa Mining Corporation has not
been able to work out the mines given
to it. The total reserve of ore in the
Maharajpur and Mayurbhanj mining
areas is not more than 2 lakh tons
to 3 lakh tons. How can the Orissa
Mining Corporation work profitably
with such low reserves of iron ore,
As against this, in Sukinda there are
nearly 27 million tons of iron ore
which has been explored. Why not
the Orissa Mining Corporation be
given preference and given the lease
of these areas which are rich in ore
reserves? Why should these areas be
given to private mining interests?

I will now tell you how the Orissa
Mining Corporation is being helped
by the Railways and by the State
Trading Corporation. There was a
specific provision that the Onssa
Mining Corpora‘ion should help in
providing transport facilities for the
export of iron ore at the port of
Paradip. What fund have you kept.
at the disposal of the Orissa Mining
Corporation, so tha: it can develop
transport facilities so far as export
of iron ore is concerned at the port
of Paradip? No amount has been
spent so far because the amount
placed at the disposal of the Orissa
Mining Corporation is very meagre.
As already said, the men and equip-
ment at the disposal of this Corpora-
tion are also very meagre, and they
cannot under‘ake such a big task
which they are required to undertake
if they are not supplied with neces-
sary men, necessary equipment and
material.

The Orissa Mining Corporation has,
as I said, got trémendous possibilities
L]
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of expanding its activities in Orissa.
The hon, Minister recently has form-
ed a National Mineral] Development
Corporation and that Corporation 1s
looking after the Kiriburu mines in
Orissa. A sum of Rs. 15 crores has
also been placed at the disposal of
that Corporation. Why should not
the Orissa Mining Corporation be
given this specific area for develop-
men! of iron ore mines in Orissa? If
th~ National M‘neral Development
Corporation has been given the area
m nuriburu, the Orissa Mining Cor-
poration should at least be given the
entire area in Sukinda and no pri-
vate mining interest should be given
any lease there. The Orissa Mining
Corporation should alsu, us 1 said, be
given the scope to expand its activi-
ties in that area. Then you will see
that the Orissa Mining Corporation
will be able to give to the Govern-
ment of India sufficient amount of
foreign cxchange because the iron
ore resources in Orissa are tremen-
dous .and they need fast develop-
ment.

I will now refer to another point.
Why is it that the Orissa Govern-
ment is now acting as “middle man”
between the State Trading Corpora-
tion and the Orissa Mining Corpora-
tion? .

The Minister of Mines and Oil
(Shri K. D, Malaviya): Orissa Gov-
ernment is acting as “middle man”?

Shri Panigrahi: Yes. The Orissa
Government is acting as ‘“middle
man” and purchase iron ore, from the
Orissa Mining Corporation for supply
at Paradip Port to the State Trad-
ing Corporation. How much goes as
commission I do not know. Why is
it that the Orissa Mining Corporation
is not allowed to supply its iron ore
directly to the State Trading Corpora-
tion at a fair rate? In the report it
has been said that the Orissa Mining
Corpora’ion is getting a fair rate from
the Orissa Government and from the
State Trading Corporation. But you
w'll find that whereas a ton of iron
ore is being given, delivery of at
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Paradip Port at the rate of Rs. 27.23
per ion, the raising cost of the Orissa
Mining Corporation is Rs. 5§ per ton
and when it goes to the rail-head it
comes o Rs, 17 per ton. How can
the Orissa Mining Corporation make
any profit? There is no reason why
the Orissa Government should enter
into any nego iation with the Orissa
Mining Corporation, purchase the iron
ore from them and then sell it to the
State Trading Corporation making a
commission over it. I think it is not
necessary. 1 hope this procedure
would not be followed in future,

Lastly, Sir, I refer to the Orissa
Mining Corporation’s recent applica-
tions for lease. The Orissa Mining
Corporation has applied for lease for
13 places, and has applied for lease
for chrome ore and also for iron ore.
I want to be assured by the hon.
Minister that the applications of the
Orissa Mining Corporation will not
be detained by the State Government.
The application of the Orissa Mining
Corporation should be forwarded to
the Government of India and the Gov-
ernment of India should have no
other consideration, private or pub-
lic, but to favour the application of
the Orissa Mining Corporation and to
grant the leases which the Corpora-
tion has requested, so that in the
next annual report we will be able to
find that the Orissa Mining Corpora-
tion has progressed satisfactorily and
has expanded its activities,

Mr. Deputy-Speaker: Motion mov-

“That this House takes note of
the First and Second Annual
Reports of the Orissa Mining
Corporation (Private) Limited
for the years 1957 and 1957-58,
laid on the Table of the House on
the 16th February and 19th
November, 1859, respectively.”

Shri D. C. Sharma (Gurdaspur):
The hon. Member who preceded me
has looked at the whole problem,
mainly from the local and the State
aspects. It is a very wholesome point
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of view. I however want to look at
this problem not only from the limit-
ed context of the State but also from
the all-India context. I do so because
I think that this kind of corporation
which is described in the report as a
pioneer corporation is going to be
more or less a model for similar cor-
porations. It is a corporation which
is going to blaze the trail for similar
corporations which are going to deve-
lop and expand our mining resources
in this country. I have no doubt that
our resources in this field are very,
very great. As time passes, I think
we will have a great deal of good
out of those resources.

The very first thing that I noticed
in the reports in this. So far as the
Orissa Mining Corporation (Private)
Limited is concerned, on its directo-
rate there are so many LAS. and
I.C.S. officers. 1 have a great regard
for 1LAS. and IC.S. officers and I
know that the chairman of the cor-
poration is an officer of a very high
reputation, an officer who has given
a good account of himself in several
fields. Bu* I should have thought
that in a corporation like this, we do
not require only administrative talent
as such but we require what one
might call mechanical and profes-
sional talent. I would like the direc-
torates of corporations like this to
make a balance between those who
have some gift to administer and
those who can supply the technical
knowledge and who can help the
directors to tide over the technical
difficulties and who have some kind
of professional knowledge of these
things. 1 feel that the directorates
of all these corporations should re-
present a kind of mixed econumy, a
kind of happy combination of ad-
ministrators, technicians and profes-
sional men. I hope the hon. Minis-
ter who is so- much interested in the
mining processes and who has made
mining a live subject in our country
will take due note of this suggestion.
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I like these reports very much,
because, not only they can stand a
general reading as one runs through
the pages, but there is also a lot of
material contained in them, if one
reads between the lines. I feel there
has been given to us something where
I can read something which is not
said but which 1s implied. These re-
ports are very good reading for what
they say, but they are worth reading
for what they do not say implicitly
and directly. For instance, I find
that the Orissa Mining Corporation
is a child owned by two parents. It
is a child of the Central Government
and a child of the State Government.

Pandit D. N, Tiwarl (Kesaria): One
is the father and the other is the
mother!

Shri Mahanty:
two parents,

Shri D. C. Sharma: When a child
is claimed by two parents, I do not
predict a very bright future for it.

Shri Mahanty: Why?

Shri D, C. Sharma: The hon. Mem-
ber knows it very well. I would
submit very respectfully that an en-
terprise like this, an enterprise of
national magnitude, an enterprise of
great national possibility, an enter-
prise of great use in respect of our
natural resources, should be cen-
trally administered. It should be in
the charge of the Centre. 1 dp not
think that a corporation like this
shculd be partly under the Centre
and partly under the State. I think
its utility will be much more increas-
ed if the Centre, which has an
overall view of the mineral resour-
ces of the country, which has ¢to
prospect, mine, exploit, export and
sell, is in full charge of it. It is not
necessary that the State should come
in because the State Government
can after all look at this problem
from a very limited point of view
only, whatever its qualifications. I
would, therefore, say that corpora-
tions like this should be centrally
controlled, centrally managed and

There are always
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centrally administered and centrally
looked after.

Shri Mahanty: Oh!

Shri D, C. Sharma: Shri Mahanty
is the finest gentleman I have come
across in this House and I have great
regard for him, but his interruptions
are not always very effective. 1
was  submitting  very respectfully
that the record of the State Gov-
ernment in this matter was not
very encouraging. I am sorry to say
it. I think Shri Panigrahi has refer-
red to that point. Firstly the grant
of leases takes a lot of time. Sec-
ondly, the leases that are granted are
not commensurate with the demands
that are made. For instance, when
they want leases for 17 acres they
get them only for a few limited
number of areas. The third point is
this. The State Government has to
make the choice between private
prospecting and State prospecting of
these¢ mines. It is a very difficult
decision to take. So, this Corpora-
tion, which is half-Centre and half-
State, gets only the left-over or the
remnants of private entcrprise. I think
the private enterprise is the top-dog
there and the Corporation is a kind
of underdog. This Corporation does
not. enjoy that kind of privilege
which it should enjoy.

There is the other difficulty also.
Of course, the results are satisfactory.
They do not say that the results are
satisfactory, but they say, “the re-
sults are not unsatisfactory”. I like
this kind of statement. But there is
the other snag, that of rail transport.
It is said in this report that the sup-
ply of waggons was not as adequate
as it should have been. This is a
difficulty under which this Corpora-
tion is functioning. The Railway
Ministry does not co-operate with it
as fully as it should and does not
give priority to this. The Corpora-
tion has to carry certain things by
means of motor transport and I am
told that the motor transport which
is placed at the disposal by the Gov-
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ernment of Orissa is not adequate.
Therefore, this poor Corporation,
even though its Chairman is an ICS
officer, has to depend on private
transport to supplement the efforts of
the State Transport  Department.
Sometimes it has to use private trucks.
So, this is another obstacle in the
way of the Corporation. So, the re-
sult is that in the Jajpur sector rail-
way facilities were not readily avail-
able and the Corporation could not
build up a stock at the railhead. It
is a very innocent statement, but it
means that the facilities are not ade-
quate and that this leads to so many
financial disabilities.

Another point that I want to make
is that the State Government does
not have any idea of what this Cor-
poration can become. It does not
have any idea of the great potentialities
of this Corporation. Orissa is a State
rich in iron ore and other minerals.
If these are exploited, it can become
one of the most progressive States in
this country. Mineral resources are
a gift. But somehow, the State Gov-
ernment does not take into account
the fact that this thing should be
done at a level which can add to the
exchequer of the State Government,
to the financial resources of the Gov-
ernment of India and give to our
countrymen a new kind of hope, so
far as mineral development is con-
cerned. :

15 hrs.

There is a statement which I want
to highlight so far as this report for
1957-58 is concerned. That is given
on page 3:

“Your Company has spared no
efforts in searching out areas and
making applications for the grant
of concessions over them.”

What is the implication? The Com-
pany has been making applications,
but they have not been granted . as
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expeditiously as they
been.
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should have
It is also said here:

“In case these are granted in
the necar future, your Company
with its resources and its ex-
perience, could contribute splen-
didly to the achievement of the
Government’s intentions as set
forth in the Industrial Policy
Resolution of April, 1956.”

This shows the meagre support given
to this by the State Government, It
is said that if those concessions are
given, this Company can be capable
.of giving very splendid performance,

“in addition to providing em-
ployment on a large scale within
the country and adding to the
cfforts of the country in earning
the much needed foreign ex-
change”.

So, the cmployment potential of this
organisation and the financial benefits
of this Corporation are not taken
note of. So, I submit to the hon.
Minister that this Corporation should
not be looked upon as a poor rela-
tion. This Corporation should be
given all its rights, all its privileges
and all its due, because this is going
to show to us what we can do in this
new field.
’,

I have also something to say about
the auditor. I compliment the audi-
tor for giving a very thorough report.
I wish all auditors could do that. The
auditor has not left anything un-
noticed. I do not know who that
gentleman or company is, but I find
that the auditor has done a very
thorough job, so far as this Corpora-
tion is concerned. I feel that the
points he has raised in the report
should be looked at very carefully.
For instance, I refer to para. 1(b):

“But this explanation could not
stand the test of audit. Some
instances of this type of irregu-
larities are furnished below,
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which are illustrative, but not ex-
haustive.”

These are irregularities with refer-
ence to the labourers and the wages
paid to them. I quite realise that
this Corporation is in its formative
stage. Even then there should be
better accounting here than I find.

Then I come to item 2. It is stated
that the price which has been billed
on 2,318 tons cannot be taken as cor-
rect. This means that there is some-
thing wrong with the fixation of
price procedure, and I hope it will
be rectified next time. Then, re-
garding under-loading charges it is
said that the excess railway freight
charged for this is Rs. 13,505:37 nP.
This could have been avoided by
proper supervision.

Then I come to item No, 4. It is
said that there is no distribution list
or regis'er maintained and so the
rice account vis-a-vis the recoveries
could not be checked. On item 5 we
are told something about the con-
struction aceounts. It is said that the
bills were not passed by the compe-
tent authority.

Item 6 relates to the purchase of
tools. The purchase of tools was not
planned well in advance and the bulk
purchases were not made by inviting
quota‘ions from different suppliers
on open tender basis. It is also stated
that the detail of accounts of tools
was not maintained. Then it is
stated:

“In the absence of any further
agreement varying the abovesaid
stipulated rate of 2 annas per
ton, the provision made by the
Corporation at the rate of 4 annas
per ton for unloading 4,894 tons
of ore at Jenapur is held under
objection.” -

So. the unloading charges were in
excess of the normal rates.
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Then it is stated that the consump-
tion of petrol for vehicular traffic
could not be checked.

Mr. l)el.mty-Speaker: Is the hon.
Member reading every item?

Shri D. C. Sharma: This is the
most vital part of the report.

Mr. Deputy-Speaker: It is. But
how many items are there?

Shri D. C. Sharma: 1 am coming
to the end of that. These are very
vital things. Then, it is said that
vouchers were not passed by com-
petent authority.

So, on the whole, I appreciate the
efforts that have becn made by the
Mining Corporation, but I  cannot
help saying that it has nol been up
to the mark in accounting procedure
and in somc other things. But these
things can be explained away, and I
think they will be explained away
by the hon., Minister. According to
me this Mining Corporation has to be
strengthened, and should be  treated
with a greater amount of attention,
with a greater amnunt of seriousness
and with a greater amount of fore-
sight, after taking into account its
future potentialities. On the whole
it has given not a very unsatisfactory
account of itself—I would use the
word which the draftsman has used.
It has made a net profit of Rs. 19,945.
But profit does not matter very much,
so far as its working is concerned, in
the first two years. What matters
more is its shape, its structure, its
capacity for growth. Taking into
account all these things.

Shri T. B. Vittal Rao (Khammam):
What is wrong in its structure?

Shri D. C. Sharma: This Corpora-
tion is not in a very healthy stage.
1 wish the Government....

Shri Narayanankutty Menon
(Mukandapuram): What is the un-
happiness about it?
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Shri T. B. Vittal Rao: You said
there is something wrong with the
structure? -

Shri D. C. Sharma: You were absent
when I was discussing it. 1 cannot
now recapitulate that.

Shri Narayanankutty Menon: 1 was
here,

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Not
unsatisfactory is not always happy.

Shri D. C. Sharma: This is a poineer
corporation, according to the Board.
It should be given more power, more
strength and more resources so that
it can’ be a model corporation for
exploiting the mineral resources of
the country which are great and
which are going to lead the country
to prosperity.

15.10 hrs.

MOTION RE: PETROLEUM AND
NATURAL GAS RULES—contd.

Mr. Deputy-Speaker: Now we have
to interrupt the discussions to take
up the amendment to the Petroleum
and Natural Gas Rules moved by
Shri Narayanankutty Menon and
others. The question is:

‘This House recommends that
in the Petroleum and Natural
Gas Rules, 1959, laid on the
Table on the 25th ‘November,
1959, the following proviso be
added to rule 8, namely:—

“Provided that the Central
Government shall conclude such
agreement only after the terms
of the said agreement have been
approved by both the Houses of
Parliament.”’

Those in favour will say “Aye”.
Some Hon, Members: Aye.

Mr. Deputy-Speaker: Thnse against
will say “No”.

Some Hon, Members: No.
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Mr. Deputy-Speaker: The “Noes”
have it.

Some Hon. Members: The “Ayes”
have it.

Mr. Deputy-Speaker: I am going to
ask for a division now.

I am sorry to make this observation
that several inaccuracies are brought
to notice, It is not always the machine
that is at fault, more often the hon.
Members are at fault. They have not
yet learnt, I should say, to work that
correctly. I will request them to be
careful.

They should make up their minds,
which button they have to press.
Sometimes they cannot notice correct-
ly whether their vote has rightly been
recorded here, and by mistake get up
and say that the machine did not work
and they had pressed it, while later we
find that the photostat copies show
otherwise. Therefore, I would request
hon. Members to be more careful, to
press the right button at the right
moment, to keep both hands engaged
8o long as the division continues.

Division No. 11]
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The question is:

This House recommends that in
the Petroleum and Natural Gas
Rules, 1959, laid on the Table on
the 25th November, 1959, the fol-
lowing proviso be added to rule
8, namely:—

“Provided that the Central Gov-
ernment shall conclude such agree-
ment only after the terms of the
said agreement have been approv-
ed by both the Houses of Parlia-
ment.”

The Lok Sabha divided:

Shri Narayanankutty Menon: One
machine here has not worked.

Shri N. T. Das (Monghyr—Reserved
—Sch. Castes): Here also a machine
has not worked; but I voted for Noes,
Sir.

Mr. Deputy-Speaker: The result of
the division is: Ayes: 29: Noes: 169.
The Noes have it. The amendment, is
lost.

Ayes: 29; Noes: 169.
[15:14 hrs.

Assar, Shri

Beck, Shri Ignace
Chakravertty, Shrimati Renu
Chaudhuri, Shri Tridib Kumar
Das Gupta, Shri B,

Daulta, Shri P. S.
Dharmalingam, Shri

Dwivedy, Sri Surendranath
Gaikwad, Shri B. K.

Ghare, Shri A. V.

Abdul Lateef, Shri
Achar, Shri

Ajit Singh, Shri
Ambalam, Shri Subbish
Ancy, Dr. M. S.
Anjanappa, Shri
Arumugam, Shri R. S.
Arumugham, Shri S. R.
Baijsj, Shri Kamalnayan
Balmiki, Shri

Banerji, Shri P. B,
Barman, Shei

AYES
Ghosh, Shri Subiman
Godsora, Shri S. C.
Gupta, Shri Sadhan
Halder, Shri
Jadhav, Shri
Katti, Shri D. A.
Kodiyan, Shri
Kunhan, Shri
Majhi, ShriR. C.
Matera, Shri

NOES

Basappa, Shri
Basumatari, Shri

Bhargava, Pandit Thakur Das
Bhatkar, Shri

Bhogji Bhai, Shri

Biswas, Shri Bholanath
Brajeswar Prasad, Shri

Brij Narayan *Brijesh”, Pandit
Chaendak, Shri

Chandra Shankar, Shri
Chaturvedi, Shri

Menon, Shri Narayanankutty
Mukerjee, Shri H. N.
Pandcy, Shri Sarju
Panigrahi, Shri

Patil, Shri Balasaheb

Rao, Shri T. B. Vittal

Singh, Shri Braj Raj

Soren, Shri

Supakar, Shri

Choudhry, Shri C. L.
Chuni Lal, Shri
Damar, Shri

Das, Shri K. K.
Dasappa, Shri
Deshmukh, Shri K. G.
Dindod, Shri
Dwivedi, Shri M. L.
Ganapathy, Shri
Ganga Devi, Shrimati
Ghosh, Shri M. K.
Golwhr‘ Dr
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Gupta, Shri Ram Krishan
Hansda, Shri Subodh
Heda, Shri
Hem Raj, Shri
Jhunjhunwala, Shri
Jinachandran, Shri
Joshi, Shri A. C.
Joshi, Shri Liladhar
Joshi, Shrimati Subhadra
Jyotishi, Pandit J. P. «
Kamble, Shri B. C.
Kanungo, Shri
Kedaria, Shri C. M.
Kesar Kumari, Shrimati
Khadiwala, Shri
Khawaija, Shri Jamal
Khedkar, Dr. G. B.
Kiledar, ShriR. S.
Krishna, Shri M. R.
Lachhi Ram, Shri
Laskar, Shri N. C.
Laxmi Bai, Shrimati
Maiti, Shri N. B,
Mahadeo Prasad, Shri
Malaviya, Shri K. D.
Malvia, Shri K. B,
Malviya, Shri Motilal
Mandal, Shri J.
Manjula Devi, Shrimati
Masuriya Din, Shri
Mathur, Shri Harish Chandre
Mehta, Shri J. R.
Melkote, Dr.
Minimats, Shrimati
Mishra, Shri Bibhuti
Mishra, Shri S. N.
Misra, Shri B. D.
Misra, Shri R. D.
Misra, Shri R. R.
Mohideen, Shri Gulam
Morarka, Shri
Murmu, Shri Paika
Murty, Shri M. S.
Musfir, Giani G. S.
Nair, Shri C. K.
Naldurgkar. Shri
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Nallakoya, Shri
Narayanasamy, Shri R.
Naskar, ShriP. S.

Nehru, Shrimati Uma
Onkar Lal, Shri

Padalu, Shri K. V.

Padam Dev, Shri
Pahadia, Shri
Palaniyandy, Shri
Palchoudhuri, Shrimati Ila
Pangarkar, Shri

Parmar, Shri Deen Bandhu
Patel, Shri Rajeshwar
Pillai, Shri Thanu
Prabhakar, Shri Naval
Radha Raman, Shri

Rai, Shrimati Sahodrabai
Raj Bahadur, Shri

Rajish, Shri

Ram Garib, Shri

Ram Shankar Lal, Shri
Ramananda Tirtha, Swami
Remaswamy, Shri K. S.
Ramaul, Shri S. N.
Rampure, Shri M.

Rane, Shri

Rangarao, Shri

Rao, Shri Jaganathe

Rao, Shri Rameshwar
Rao, Shri Thirumala
Reddy, Shri K. C.

Reddy, Shri Remakrishna
Reddy, Shri Viswanatha
Roy, Shri Bishwanath
Rungsung Suisa, Shri
Rup Narain, Shri

Sadhu Ram, Shri

Sahu, Shri Rameshwar
Samanta, Shri S. C.
Sanganna, Shri

Sarhadi, Shri Ajit Singh
Satyabhama Devi, Shrimati
Selku. Shri

Sen, Shri P. G.

Shah, Shrimati Jayaben
Shakuntala Devi, Shrimati

Reports of Orissa 6652

Mining Corporation

Sharma, Shri D. C.
Sharma, Shri R. C.
Shastri, Shri Prakash Vir
Shastri, Swami Ramanand
Siddananjappa, Shri
Siddiah, Shri

Singh, Ch. Ranbir
Singh, Dr. Ram Subhag
Singh, Sardar Swaran
Singh. Shri Birbal
Singu, Shri D. N.

Singh, Shri Daliit

Singh, Shri K. N.

Sineh, Shri M. N.
Singh, Shri Raghunath
Singh, Shri1 Umrao
Sinha, Shri Anirudh
Sinha, Shr. B. P,

Sinha, Shri Jhulan
Sinha, Shri Satyendra Narayan
Sinhasan Singh, Shri
Snatak, Shri Nardeo

Sonavane, Shri

Subramanyam, Shri T.

Sugandhi, Shri

Sumat Prasad, Shri

Sunder Lal, Shri

Surya Prasad, Shri

Tahir, Shri Mohammed

‘Tewari, Shri Dwariknath

‘Thimmaiah, Shri

Tiwary, Pandit D. N.

Uike, Shri

Upadhyay, Pandit Munishwar
Dart

Varma, Shri M. L.

Varma, Shri Ramsingh Bhai

Vyas, ShriR. C.

Vyas, Shri Radhelal

Wasnik ,Shri Balkrishna
Wilson, Shri J.N.

The motion was negatived.

15.15 hrs.

MOTION RE: REPORTS OF ORISSA
MINING CORPORATION—contd-

The Minister of Mines and Oil (Shri
K. D. Malaviya): I welcome this
opportunity for a discussio_n. on the
functioning of the Qrissa Mining Cor-

poration and also incidentally for
referring to the basic policies that guide
the Government in the development
schemes of mining and the industries
associated with mining.

There is general agreement on the
basic issues involved in it that the
industries of mining, the mining of the
ores and as far as possible, the pro-
cessing of the ores, should be under-
taken by the public sector, while
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assuring those who are engaged in
such basic industries that their interests
will not be taken away by the Gov-
ernment simply because of a change, a
subsequent change. in the policy of the
Government, that is from the private
sector to the public sector.

Such an integrated approach to the
problem of the mining industry, as you
know, has created a blended pattern, a
mixed economy, even in certain indus-
tries in which the emphasis is wholly
on the public sector. This is inevi-
table to maintain the continuity, also
to assure a condition in which our
development programmes make pro-
gress and to see that unnecessarily
our development schemes and econo-
mic growth are not hampered.

With regard to this Corporation, my
hon. friend, Shri Panigrahi, has rightly
pointed out that it is about three years
since it was incorporated as a joint
venture of the Central Government
and the Orissa Government for pur-
poses of raising, assembling and trans-
porting iron ore and other minerals
also, and also for organising transport
facilities to and at Paradip port.

Although the Authorised Share
Capital is Rs. 50 lakhs, the Subscribed
Capital is only Rs. 10 lakhs—Rs. 5
lakhs of the Orissa Government and
Rs. 5 lakhs of the Central Govern-
ment.

Many points have been raised by my
hon. friend Shri Panigrahi. I would
like to refer to some of them, but they
all flow from an assessment and a
criticism that the two Governments
concerned arc not paying adequate
attention and not attaching due
importance to the programme under-
taken by the Corporation.

As a background, I might say that
the Government is wedded to this
policy, and therefore, wherever oppor-
tunities offer in its favour, we go
ahead. As has been rightly pointed
out by my hon. friend, Shri Panigrahi,
there are other projects under the
National Mineral Development Cor-
poration where we are making a some-
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what faster progress. With its limited
objectives and limited resources also,
perhaps the progress was not as. fast
and as satisfactory as we all desire,
but there has been no lack of good
intentions behind it, and ever <ince
this corporation was incorporated, it
has been our great desire to push
ahead with the mining projects under
the public sector under the Orissa
Mining Corporation. '

There are certain difficulties inhe-
rent. I am quite sure the attention of
the hon. Member must have been
invited to them. For instance, I would
invite my hon. friend’s attention to
the c¢xisting rules and the desire of
the private sector to establish their
right in order to get prospecting
licences and mining leases. You know,
‘First-come-first-served’ is our funda-
mental rule, which guides us in
giving over licences and leases to the
private sector or the public sector, So,
wherever the Orissa Mining Corpora-
tion could not win the race in pros-
pecting and mining leases, it was part-
ly due to the fact that some other
parties had come in first, and we, as
a Government, who are playing the
double role of running the mining and
also acting as an independent judge to
enforce the laws and rules made by
this House, have to see that those rules
and laws are not infringed by us In
some cases, therefore, naturally, bow-
soever much we may like, we are not
able to give the right for prospecting
licences and mining leases to our
ownselves— the Orissa Mining Cor-
poration.

Certain cases were quoted by my
hon. friend. He said that somewhere
—1I forget the place—one Mr. Surajud-
din got a lease, despite the fact that
it should have gone to the Orissa
Mining Corporation. This was in con-
nection with, perhaps, chrome ore. I
remember that Government have a
policy in this regard, and I wish to
refer to that policy here, that wherever
the processing of iron ore is sanction-
ed by Government as a whole, whe-
ther it be by the Commerce and Indus-
try Ministry or by «the State Govern-
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ment or by any other sister Ministries,
the natural corollary which is general-
ly followed is that if there is an
anxiety on the part of the processing
party to mine the ore also, then,
generally preference is given to that
party to win the material also, in
order to maintain the efficiency and
economics of the processing plant.
From that point of view, at some
places in the country, prospecting
licences and mining leases for winning
the mineral ores have been accorded
to the private setcor, although, accord-
ing to the Industrial Policy Resolu-
tion, strictly speaking, those rights
should not have gone to the private
sector for these minerals. There
were many instances where Govern-
ment had already, in the last three or
four years, made such a concession.
And I see no reason why if the parties
are willing to invest large sums of
money in such processing and develop-
ment schemes, a betler condition
should not be created where the win-
ning of the raw material is also con-
ceded to them. But, as I said, there
are very few cages in which this is
done, and the guiding principle is that
there ought to be an integrated pat-
tern of economy, so far as the
winning of the raw materials and the
processing of the raw material into a
finished product are concerned. This
was in connection with the ferro-
chrome plant. My hon. friend ‘might
be knowing that the Tatas also had
won such concessions, and, therefore,
it was very difficult for the Govern-
ment of India to say ‘No’ to the
smaller party, when already such
principles had been conceded in
favour of a Dbigger party like
that. But I assure my hon. friend that
such cases are not too many; and by
and large, the public sector plan of
winning or retaining the mining
interest in the public sector continues
to be our objective.

Then, a certain case was referred to
by my hon. friend opposite that some-
where in the Cuttack area, in respect
of which an application had been for-
warded by a private party, they won
as against the application of the Orissa
Mining Corporatione The fact of the
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matter is that there was already a
commitment made to that private
party. I forget the name.

Shri Panigrahi: It was Nandaram
Hantram.

Shri K. D, Malaviya: That commit-
ment was made by the outgoing State
Government, before the States were
merged. These commitments had been
made, and according to set conventions
and accepted principles everywhere—
I think there were one or two such
cases in Madras also—here also, Gov-
ernment could not have gone aguinst
the commitments that had already
been made by a preceding Govern-
ment. As a result of it, I am told that
the party also had gone to a court of
law. So, when the totality of circum.
stances was considered, it was perhaps
thought proper by the Government of
Orissa to have recommended their
application, because of the previous
comritments.

So, in the generality of things, I
will not agree with my hon. friend,
Shri Panigrahi, that we are giving
preference to private sector as against
the public sector, so far as the mining
industry is concerned. It is not like
that. But the fact stands out that the
programme of the Orissa Mining Cor-
poration is not going ahead in such a
big way, Perhaps, it might be due to
the fact that two Governments are
involved in it, or becausc capital is a
bottlencck, or as I personally think,
there are not too many expcrienced
people, that is, mining engineers, and,
therefore, delays occur in the prepa-
ration of mining projects and pro-
gramme of prospecting.

After all, so far as the public sector
is concerned, the prospecting authority
is the Indian Bureau of Mines. And
they arc paid fees of prospecting by
public sector bodies, and there is too
much of pressure of work on them.
Therefore, naturally, some delays are
inherent in the processing of our pub-
lic sector projects so far as the prov-
ing of the ore, the proving of the
quality and preparing the mining pro-
jects are concerned.
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-In Kiriburu, we are going ahead,
because there is a particular target
which has to be fulfilled, of produc-
ing a large quantity of minerals,

about two to three million tons, and-

there is a link-up of this production
and the mining project to win
forcign exchange in connection with
a certain export programme, namely
export to Japan. Now, that is speci-
fically linked up with a project in
which the Japanese Government and
the Indian Government are interested,
and they are committed to each other.
Therefore, that is going ahead. There
is no reason why the Orissa Mining
Corporation should also not make
satisfactory progress. What little
trouble it had to face in the early part
of its birth has been substantially
solved, some further discussions bet-
ween the Orissa Government and the
Central Government, which is also
under way, as a result of which I
hope, that the production programme
also will be speeded up.

The question of handling the export
through the Orissa Government was
also raised by Shri Panigrahi. The
fact of the matter is that the Orissa
Government are specially interested,
in fact, much more interested in
developing Paradip port than others,
and, therefore, they are developing
all the water channels. Now, some
work must be assured to the water
channels in order to meet the expenses
and so on, and also directly to develop
the Paradip port. Therefore, the
Orissa Government want much more
business to pass through those chan-
nels. That is why, presumably, that
arrangement has been made to route
the transport of ore to Pradip through
the Orissa Government, so far as the
Orissa Mining Corporation is concern-
ed,

Now, no preference is given to any
private concern with regard to the
expori trade at Pradip. There was
no discrimination against the Orissa
Mining Corporation. The reserves
were not very large. It is a fact that
the areas which are held by the Orissa
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Mining Corporation in Maharajpur and
Tungasoli do not contain a large
reserve of minerals. We wish the
Corporation had such areas as contain
large reserves. Now, this point is also
under consideration. The Corporation
has applied for 22 or 28 leases, out of
which we have got about 12 and the
speed of work now has gone up. The
expenses also are not very much.

The Corporation has so far been
granted 12 concessions. A few appli-
cations are still under consideration of
the State Government. Some of them
are awaiting approval of the Central
Government. Some cases have been
rejected after taking into consideration
various factors such as priority of
application, overlapping of areas etc.
By and large, the State Government
has not unduly brushed aside the
application of the Corporation where
there are no prior applications or
where, the areag are otherwise avail-
able without any encumbrances.

Now, whatever may have been the-
causes of a small beginning, it should
be our effort to go ahead as speedily
as possible to increase the activities of
the Corporation. For that, our Gev-
ernment are willing to consider any
proposal that emanates from the
Orissa Government. Sometime back,
we discussed this question amongst
ourselves and we were prepared to
increase the interest of the Corpora-
tion, if they so desired. The point is
that our Ministry is not the financier.
They will have to find resources for
it.  They have to find the technical
army of workers to increase the tempo
of their work. If it is the desire of
the Corporation to expand their acti-
vities, take greater interest with a
view to developing mining, the idea
will be most welcome to us in the Min.
istry. So far as Government in our
Ministry are concerned, we will be
most willing to help the Orissa Gov-
ernment in furthering the activities of
the Corporation. Let it also be known
that so far as we are concerned, it
will be our objective to proceed in
pursuance of the Industrial Policy
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Government of India nor the Orissa
Government can go out of the scope
of that Resolution. Both of us are
committed to the policy underlying it.
Therefore, it will not be ecasy for us
to deviate from that policy, so long
as we function under an agreed for-
mula enunciated by that Resolution.

With regard to availability of funds,
there also if there are proposals made
by the Orissa Government which are
consistent with the expansion pro-
gramme, as they see it, it will be for
our Ministry to help them in the
attainment of their targets. As I have
said, we, on our part, shall also con-
tinue to make efforts to increase the
activities of the Corporation.

Now, there are certain points raised
by my hon. friend, Shri D. C. Sharma.
Many of them have been noted; and I
do not know whether they are direct-
ly important to the problems that face
us. I admit that if instead of this
project being run by two Governments
we had it run by one Government,
perhaps, there could have been more
coneentrated thinking and planning.
Or even, if the Orissa Government
wishes to take larger interest in it,
eyen then, we shall not object to con-
sidering such proposals and trying to
create a new pattern of conditions for
the Orissa Mining Corporation to
function much more in the interests
of the Orissa Government than in the
interest of the Central Government.

I have nothing more to add except
that our policies are pursued both by
the Orissa Government and ourselves.
But if there are certain lapses, these
lapses require to be investigated and
considered. We have also to find out
why certain things could not be
ebserved. But, as I said, most of these
have been examined and it was found
that there were genuine causes for
such deviations. In future also when-
ever proposals come before Govern-
ment, the only guiding principle to
decide the matters in issue will be the
policy of the Government and the
‘cammitments which have already been
made and all the circumstances put
together in order to take a d
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I admit that the Board of Directors
is predominated by the administrators.
We have to have the representatives
of both the Governments on an equal
basis. If there js any proposal from
the Orissa Mining Corporation to in-
clude some technicians also, we shall,
in principle, not object to it. I agree
and accede to the principle also that
so far as possible technical hands
should also contribute to the policies
and the implementation of those poli-
cies by bringing them on the Board
of Directors.

I hope that what I have said regard-
ing this matter will satisfy my hon.
friend, Shri Panigrahi and he will
realise that it is the objective of both
the Governments and this House to see
to the implementation of the policy
which has already been adumbrated.
I have nothing more to say.

Shri Panigrahi: Mr. Deputy-
Speaker, Sir, I was glad that the hon.
Minister has promised to take more
interest henceforward in the working
of the Orissa Mining Corporation. 1
hope he takes interest and the Gov-
ernment of Orissa will not try te damp
his interest which he has promised to
take.

The hon. Minister has said that there
have been some lapses and that they
were due to genuine causes. With
regard to the lease given o the pri-
vate mining interests, the hon. Minis-
ter said that there was some agree-
ment with the private mining interests
when that particular landlord, the
ex-ruler of Suklinda was expropriat-
ed. I know that. But the agreement
was for 1,000 acres. That particular
private farm has got more than 1,283
acres. So, the hon, Minister should
enquire as to how when the agreement
was for only 1,000 acres it has got
1,283 acres. The owner of the particu-
lar farm went to the High Court.
The Government of Orissa wanted to
negotiate with him. How is it that he
can get 1,283 acres and then encroach
upon 83 acres? That was not given
as a lease. He has by force acquired
these 83 acres of land.

Shri K. D. Malaviya:
Memb

6660

Is it the hon.

's contention that he got 283
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acres more than what he should? If
so, we will make enquiries and find
out.

Shri Panigrahi: Let the hon. Minis-
ter enquire into the details of these
things.

With regard to the lease given to
the private firm for chrome ore the
hon. Minister explained that because
he was given a licence for a ferro-
chreme plant, he was given lease for
the chrome ore mine. I do admit that
a licence has been given but it has
been pending with him for the last
three years. The hon. Minister men-
tioned about the Tatas. 1 know that
the Tatas have their chrome ore mine
in Sukinda but for many years they
did not prefer to work that mine.
Sometimes they work; sometimes, not.
If the leaseholder does not take suffi-
cient interest in the working of the
mines or after getting a lease or licence
for a plant is not able to establish the
plant, is it necessary that the entire
area of 1.4 square miles should be
given to them in preference to others?

Shri K. D. Malaviya: May I inform
my friend that I have seen to it that
a provision is linked up with the lease
if the party refuses or fails to install
the processing plant, the mining lease
will be forfeited?

Shri Panigrahi: I am very glad that
a provision like this has been made.
I have grave doubts with regard to
the interest which the Orissa Govern-
ment will take in furthering the
activities of the Corporation because
from the very beginning I am trying
to impress upon the hon. Minister
that the Orissa Government does not
want to encourage this Corporation.
For various political reasons, the
Orissa Government wants to encour-
age private mining interests because
they subscribe to the coffers of the
Orissa Government, I would urge
upon him to see that this Corpora-
tion becomes a Government of India
gpncern completely so that it works.
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You have got very good staff and vullfh_
good experience it will come into itsw
own within two years. But if you
depend upon the Orissa Government.
and you want that they shall request
you to expand its activities that re-
quest will never come.

One more point and I have finish-
ed. With regard to the export of iron
ore through Paradip port, I pointed
out what transport facilities have been
provided for by the Orissa Mining
Corporation there, The hon. Minister
has not replied to it. I hope the hon.
Minister will look into the matter and
at a suitable opportunity inform the
House about the steps taken in this
regard. Once again, I request the hon.
Minister to take more interest and,
see thal the Corporation goes ahead.
and gets what is due to it so that the
leases do not go to the private mining
interests.

Mr, Deputy-Speaker:
is:

“That this House takes note of the
First and Second Annual Re-
ports of the Orissa Mining
Corporation (Private) Limit-
ed for the years 1957 and
1957-58, laid on the Table of
the House on the 16th Feb-
ruary and 19th November,
1959 respectively.”

The motion was adopted.

Mr. Deputy-Speaker: We have to
take up the next business at 4 O’clock.

Dr. Ram Subhag Singh (Sasaram):
We can start it.

Mr, Deputy-Speaker: No. The Prime
Minister is not here; we cannot start
it. We will adjourn for 15 minutes.

Dr. Ram Subhag Singh: There are
other Ministers present in the House
and they can note down the points
raised.

Acharya Kripalani
have to speak first!

(Sitamarhi): I
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Mr. Deputy-Speaker: I cannot start
the discussion unless the Prime Minis-
ter is also here. If both the parties,
the Government and the Mover agree
I have no objection.

1546 hrs.

The Lok Sabha then adjourned till
Four of the Clock.

16 hrs.

{MR. SPEAKER in the Chair]

DISCUSSION RE: SINO-INDIAN
RELATIONS

My. Speaker: The House will now
proceed with the discussion to be
raised by Acharya Kripalani on the
letter received from the Chinese Pre-
mier in reply to the Prime Minister
of Indja’s letter dated the 16th Nov-
ember 1859. The time at our disposal
for this discussion is two hours.

Some Hon. Members: Two and a
half hours.

Mr. Speaker: If the House is will-
ing to sit for two ond a half hours,
1 have no objection.

Shri Jaipal Singh (Ranchi West—
Reserved-Sch, Tribes): If we wish to
sit longer, 1 hope you have no objec-
tion.

Mr. Speaker: I do not think any-
body would like to sit longer than
half-past six. The hon. Mover will
have 20 minutes. He will have ten
minutes for reply. Other hon. Mem-
bers will have ten minutes each. The
Government will have 20 to 30
minutes.

Dr. Ram Subhag Singh (Sasaram):
I have given notice of a motion regard-
ing the statement of Karam Singh. I
request that it may be taken along
with this. .

Mr. Speaker: I would not treat it
as s motion. Hon. Members may say
what they wish to say.
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Dr. Ram Subhag Singh: In the
letters placed on the Table, that sub-
ject also is mentioned.

Mr. Speaker: Very well. The hon.
Member may refer to it.

Acharya Kripalanli (Sitamarhi):
Mr. Speaker, Sir, it is no pleasure for .
me to criticise our Prime Minister.
What I say is just to help the Gov-
ernment and to inform those whom it
may concern about what the people
feel, But I am sorry that the Prime
Minister takes every suggestion to
change the policy that he has so far
followed with regard to the Chinese
aggression as an affront to himself, He
thinks that his policy is that of nego-
tiation and the policy suggested by his
critics is that of war. The word
“Negotiation” has an agreeable flavour
and war today has a sinister connota-
tion and it reminds us of the atom and
the hydrogen bomb and the destruc-
tion of the world. This is playing with
words and not meeting squarely a
situation fraught with danger to the
honour and integrity of our country.
May I suggest that there are many
things in betwen fruitless negotiations
and war, as my hon. friend Shri
Jaipal Singh pointed out yesterday,
which can be done. It is not all white
and black as our Prime Minister is
often repeating.

Aggression began five years back
as admitted by the authorities them-
selves. What have we been doing
all these years but negotiating? What
has been the result? Aggression has
been going on apace. It shall now
be clear that the Chinese want to
occupy all the lands that they have
indicated in their maps as their own.
We have time and again pointed out
that these lands belong to us by
geography, by history, by custom and
convention and even by treaty rights.
The question is, how long can a na-
tion carry on negotiations giving op-
portunity to the enemy to consolidate
his position and even to colonise the
territory he has occupied. What have
we been doing all these ears of nego-
tiations? We have been, instead of
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strengthening, weakening
tion progressvely.

our posi-

I remember that once our Prime
Minister said that our boundary was
represented by the McMahon line,
maps or no maps. Then he said, not
an inch of our soil will be yielded.
Again he said that negotiations can
be based only on the status quo as
it existed before the aggression took
place. But today we have allowed
the Chinese to occuppy territory
south of the McMahon Line and we
have aquiesced in this.

Some Hon. Members: No, no.

Shri Raghunath Singh (Varanasi):
That is how you feel.

Acharya Kripalani: In the Ladakh
area, we are willing to return to the
. borders indicated in the Chinese
maps, which would mean even more
than 2,500 miles already occupied.
Even our atlag giving the various
maps is mot ready yet.

Our propaganda is such that even
those who would like te be friendly
t0 us do not know the merits of our
case. Instead of imposing economic
sanctions, I find that exports to China
in some commodities that are useful in
war have been increasing. Here are
some of the figures of jute and jute
goods. Raw jute—in 1957, nil; in 1958,
nil; in 1959, 25 lakhs. Gunny-bags—
in 1957 nil; in 1958, 77 lakhs and in
1959, 2,66,00,000. Gunny cloth—in 1957,
nil; in 1958, nil; but suddenly in 1959,
50 lakhs.

Sir, if no appropriate action is taken
the people get demoralised. They
come to have a suspicion that perhaps
that perhaps the authorities have not
the requisite strength to halt aggres-
sion. This is what is happening on our
Himalayan borders, whether in our
territory or in that of our allies, for
whose safety we have made our-

selves responsible, This is plain from

what the leader of the Nepali dele-
gation said on his arrival here.

" Further, as I said yesterday—I will
repeat it today—under the guise of
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negotiation, opportunity is taken by
our enemies here and outside to in-
tensify subversive activities. The Prime
Minister may dismiss this as bazaar
rumours, but one of the Ministers in
the Nepal Government has testified to
these subversive activities there. Fur-
ther, there is a party in India with
widespread  ramifications in all
spheres of life, not excluding the
military, which is more loyal to any
foreign Government, provided it is
communist dictatorship, than to this
country.

However good ‘negotiation’ may
sound, I think we must fix a time-
limit for this fruitless pursuit in the
present circumstances and in the pre-
sent case. Even Chamberlain had
to do it in a few months after he had
promised “peace in our times”. I
have already said that the alterna-
tive to fruitless negotiation is not war.
I will read to you what a Chinese
General says. He says:

“Marxists hope that since the birth
of class in the seciety, war and
armed forces have been the
phenomenon of the class so-
ciety, War is the highkest
form of political struggle and
it is also a special form of
class struggle, and the armed

forces are a branch of
politics.”
The Chinese Prime Minister has

stated that the two armies are facing
each other. But when the Chinese
army takes action and occupies our
territory, it does not become less of a
war if we do not use our force. In a
war a country does not use armed
forces and strength at one time. It
uses whatever strength it things neces-
sary for the object, for the imme-
diate object in view. I think the
Chinese have used such strength and
such instruments as are necessary for
the purpose they have in view, and
they have sucoeeded. They have oc-
cupied already 33,000 kilometres of
our land and what they now. claim
will be a small kingdom in Europe.
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What happens if we do not resist?
This also has been pointed out to us
by the Chinese Prime Minister in very
eloquent terms in his latest commu-
nication. He says that our taking
no effective action against aggression
in Ladakh for years is eloquent proof
that we had no rightful title to the
lands occupied. This is how time is
occupied by the Chinese,

Any way, if we do not resist and
carry on negotiations to the bitter end,
as our Prime Minister wants us to do,
the bitter end will be that we shall
lose what is our own and we shall
endanger the safety and security of our
country. I do not consider, as I have
pointed out in this House often

- enough resistance to aggression is
war. More so when Chinese aggression
itself is not considered as a war but
only incidents.

We used armed forces in Kashmir
and in Hyderabad. We are told that
we had the consent of Gandhiji for
the former. So, if it comes to war,
we have to face it. We must remem-
ber that unless there is a peaceful and
a non-violent solution found for the
troubles of the world, war, and
especially small and local wars, can-
not be avoided. When such wars are
fought, thanks to the wisdom of the
world, they are localised and after
some time a workable solution is
found, This was the case in Korea,
in Indo-China, in the Suez trouble and
recently in Laos. So, we need not scare
ourselves that any resistance to the
Chinese aggression will lead to a world
war and a destruction of humanity.
The world will see to it that this does
not happen.

For instance, if a dacoit enters my
house. I cannot be deterred from
driving him out by the fact that if
he is thrown out he will ro and set
fire to the whole neighbourhood. If
that is so, it becomes the responsibility
of the neighbours to guard* their
houses. Nay, they must help me to
drive away the robber, as quickly as

possible.
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When the Prime Minister says that
he is negotiating and, in the mean-
while, preparing, I am sure he is
thinking in terms of war. Because I
give no other meaning to the term
that we are preparing except that it

will be war if no solution is found,
however limited that war may be.
Historical experience must teach us

that the best preparation is to take
effective action. In the last two world
wars, neither England nor America
were prepared. When did they pre-
pare? They prepared themselves in
the midst of conflicts. It is conflict
that brings about the unity of the
country and brings about the best that

is in people.

Let us see what happens if we allow
drift in the guise of fruitless negotia-
tions. Our people lose faith in our
capacity to resist aggression. They
become not only frustrated, but full of
fear. Fear leads to cowardice. We
were taught that nothing can be more
degrading than fear and cowardice. It
is better to use violence than suffer
injustice out of fear of the conse-
quences of resistance in a just cause.

It is not my purpose to analyse the
latest letter of the Chinese Prime
Minister. Our Prime Minister has
done this effectively when he said
that all the points that he had raised
have not been properly answered, and
he has rejected that letter. I do not
want to take any long time of the
House; the speakers who follow me
will deal with the details of that letter.
I am concerned with principles. I am
also concerned with our timing of re~
sistance to aggression. If that timing
is wrong, our people will lose faith
in us. They will know that their gods
are tin gods and have fect of clay.
Nothing can be more disastrous than
this, that the people lose faith in their
leaders. If they do so, they can never
be disciplined, and if they are not dis-
ciplined, they can never be organised.
That would be a greater disaster in- -
deed than resistance to aggression, cost
what it may. I am sure even today
the Prime Minister can take out the
nation from the slough of despondency
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and frustration. His speech in the Lok
Sabha last month did this, but un-
fortunately this was again followed by
a depressing specch in the Rajya
Sabha a week later.

This is not the way to rouse a
nation to activity. He should need no
assurance that whatever apppropriate
action he is taking, the country will
be behind him, but words without
action may satisfy for a time, they
cannot satisfy for ever; also, words
cannot solve the problem that is be-
fore us.

Shri H. N. Mukerjee (Calcutta—
Central): 1 desire on behalf of our
party to reiterate our support to the
Prime Minister in his continued efforts
for a peaceful settlement. Unfortunate
expression . . . . (laughter).

In spite of this laughter, I wish
fervently that nothing was said or
done in this House which is our
highest forum of discussion, I wish
that nothing was said or done in
this House which  would queer
the pitch of the Prime Minister's policy
in regard to this matter.

Acharya Kripalani: No fear of that.

Shri H. N. Mukerjee: I have listened
to Shri Kripalani’s speech. . . .

An Hon. Member: Acharya.

Shri H, N. Mukerjee: . . . and I can
only say that we are a mature coun-

try.
An Hon. Member: Oh, yes.

Shri H. N. Mukerjee: We have a
tradition of refinement which goes
back to many thousands of years.
Our foreign policy of non-alignment
based on Panchsheel has the nation’s
aporoval. (laughter).

I know there are objectors who are
laughing in this House, but I wish
them to go to the country and tell the

- country that they are against this
national policy which is being pursu-
ed in the sphere of foreign affairs. And
1 wish to say again that when that
Ppolicy itself is put to a very sévere
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test, we should not be petulant and
ask for steps to be taken by this coun-
try which go against. the grain.

Acharya Kripalani: Goes against
the grain of whom?

Shri H. N. Mukerjee: Yesterday Shri
Kripalani made certain statements and
today he has only amplified them.
And the principal thing which seems
to be bothering him is that there is
now no basis for talks, and that there
is no possibility of any negotiations.
Those are the words which he has
actually used. This followed the state-
ment which the Prime Minister him-
self made yesterday, and that, I con-
sider, was the most unfortunate pro-
ceeding. I say it was most deplorable
because, let not an impression be
created that the unanimity of support
behind the Prime Minister’s efforts for
peace—and they are efforts for a
peaceful settlement, which is why
they have unanimous support in the
country—let not an impression be
created that those efforts are not
shared by rcpresentative elements in
this Parliament.

Shri M. P. Mishra (Begusarai): The
countty is unanimous to defend itself.

Shri H. N. Mukerjee: I know with
China our trouble might appear to
loom very large; there is no doubt
about it. But we must not lose our
sense of perspective.

The Prime Minister told us yester-
day when he was making his statement
that he was always ready to meet and
discuss the outstanding diffegences
between India and China. He told us
that he had expressed his disagree-
ment with the Chinese Prime Minister
in regard to certain matters, but at
the same time, he agreed that our two
countries have got to concentrate on
our own tasks of reconstruction, and
he said—I am quoting his words—

“India has welcomed the fact
that there is some lowering of
world tensions and that—again I -
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quote—the world situation is
developing in a direction favour-

able to peace”.
Then, the Prime Minister added:

“1¢ is for this reason, even apart
from the imperative need to im-
prove the relations between our
two countries, that in spite of re-
cemt events, I have continually
stressed the need for a peaceful
settlement of our problems.”.

Let us not lose our perspective in
this only because we are feeling
petulant in regard to certain matters,
and let us remember that there are
in the world today signs of a very
big change; and it is not for a country
like India which has made such a very
large contribution to the nrrivg) qf this
present posture of things in inter-
national affairs, it is not for a country
like India, to bedevil the situation.

So, 1 reiterate again our support to
the Prime Minister's efforts for peace,
whatever our differences with the
Prime Minister—and they are many,
and we do not hesitate to express
them. when we have our differences,
but whatever our differences with
the Prime Minister, we can confidently
suopart him, in  steps to solve the
preeent dispute through negotiations,
in stevs to safeguard whenever neces-
sary the honour and the integrity of
our country, in steps to combat the
creation of any form of war psychosis
in the country, in steps to strengthen
India’s policy of non-alignment based
on Panchsheel.

1 say, Sir, that we owe it to our
country and to history to pursue this
world-acclaimed policy of peace and
non-alignment and not be diverted
from it by the kind of speech which
has been made unfortunately by
Acharya Kripalani.

Shri M. P, Mishra: Even when the
Chinese ar: advancing. R

Shri Khadilkar (Ahmedmagar): The
Mouse has devoted some attention to
e latest reply that Mr. Chou En-Iai
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has sent to our Prime Minister’s
Jetter. It has about it a certain air
of reasonableness, but at the same
time, if one werc to study it very
closely, one would find at the same
time it contains a veiled threat. The
Chinese Prime Minister considers
that the territory occupied in Ladakh,
the Indian territory—it is being con-
solidated—is almost a part of China.

An Hon. Member: It is being
‘liberated’.

Shri Khadilkar: And in case India
thinks of getting it back, then there
is a threat that China would like to
assert its claim on the other part, on
the other side of the border, I mean
the MacMahon line, that is, on the
NEFA area.

In such a situation, for the first
time after the attainment of freedom
when we are faced with issues of war
and pcace, can this House consider
the issue from a certain amount of
partisan angle and look at the pre-
sent process of negotiations with a
little amount of distrust? To my
mind, what is being challenged today
rmust be properly grasped. When we
say our policy is non-alignment and
Panchsheel, it in the final analysis
means that we have given a lead to
the peoples of Asia and Africa, that
we will follow an independent policy
and Asians will not be instruments of
the policy of the West. What is being
challengcd is the fundamental basis
of this policy by our so-called good
neighbour, China.

In such a situation, we must be
prepared, in my opinion, as things
stand at the present moment, for a
state of affairs when there is not
likely to be a condition of peace but
at the same time, it seems conditions
are not likely to deteriorate to the
level of war.

It is very easy to talk about war.
But when the issues of war and peace
are before the nation, I would like to
remind Acharya Kripalani of what
Bhishmacharya had to say in Shanti
Parva. When the issue of war and

. peace was raised, he said in a very
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significant, very small, pithy sentence
which epitomises the philosophy of

Mahabharata: po. griq agy ggn
! 3

“We are prepared for peace, but if
you are going to force us to war, we
are equally prepared and will face it”.

Shri Goray (Poona): That is what
Acharya Kripalani said.

Shri Khadilkar: I am quoting from
the Mahabharata. When we consider
that there are other steps short of
war, has the time come for pursuing
such steps? Or have we exhausted
all avenues of peace to settle the issue
in a peaceful way?

Some Hon, Members: Yes, yes.

Shri Khadilkar: When we look at
the latest communication from the
Chinese Premier, 1 do not think any-
one of us can forget the almost
barbarous treatment accorded to our
prisoners and aggression committed on
our border. In fact, their entry into
the Himalayan region has threatened
our security and our integrity. A big
wall, almost a Himalayan wall, of
prejudice and distrust between the
peoples of China and India is being
created. But at the same time, we
must bear in mind, as the spokesman
of this policy, on which even the
Chinese claim to lay some emphasis,
—the so called Asianism, as they term
it—that Asians will not be instruments
of the West, so also let China under-
stand that Asians are not going to be
the victims of Chinese expansionism
at this hour. If we make them under-
stand this......

An Hon. Member: Now.

Shri Khadilkar: I do not feel that
loose talk of war is going to bring
about any results which would be
beneficial to our country or to the
advancement of our nation. We have
not faced war for a long time. As it
is said—
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Yuddhasya vartha ramya
(3gex amat 1av)

It is enchanting to talk of war. A
great disciple of Mahatma Gandhi
also, it seems, is now dcveloping that
psychology. It is very unfortunate
(Interruptions.)

An Hon. Member: A new disciple
has come!

Shri Khadilkar: Therefore, my sub-
mission is this. At this hour we must
look at the phenomenon as it has
developed. We must be prepared to
live not at peace but at a certain
tension with our neighbour; at the
same time be prepared for the even-
tunality if it comes.

An Hon. Member: What is the
eventuality?

Mr. Speaker: Let the hon. Member
go on.

Shri Goray: But he is not going
on. He going round and round.

Shri Khadilkar: China is not an
isolated part. China belongs to the
international communist movement as
a partner. It might behave in a parti-
cular way at this juncture but we
must realise that, at the same time,
there is a certain amount of discipline,
a certain amount of responsibility, a
certain amount of maturity which has
been attained by the communist move-
ment all over the world, by which
China will be restrained in the long
run. (Interruptions).

Even now, when we are looking at
China and when we are determined
to pursue our effort to settle our dis-
pute by peaceful means, as far as
possible, by negotiations, we are mnot
going to negotiate on the terms of
Premier Chou En-lai’s letter. That
was made pcrfectly clear yesterday
by our Prime Minister, (Interruptions)
We must realise the peculiar groove
in which China is functioning, certain
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past humiliations as they are project-
ing in the defensive and ffensive
aspects .of China's policy. If we
realise that China is behaving in such
a manner inconsistent with the so-
called Marxist professions we can
understand that the doctrine is being
vulgarised in practice.

I will just give you an instance. At
the Camp David meeting there was
a mention of 5 American prisoners
who are rotting in Chinese jails. We
know Mr. Khrushchev indirectly sug-
gested that he would plead the case
of America. There he failed. One of
the senior partners of China failed in
persuading the Chinese Government
to win the goodwill of the world.

Shri Nath Pai (Rajapur): And you
hope to succeed there?

Shri Khadilkar: At the
juncture it seems that the
Union has not succeeded.

present
Soviet

Shri Raghunath Singh: What is
your point?

Shri Khadilkar: Therefore, if we
follow the past instances of negotia-
tion, China usualiy negotiates and
negotiates without any result. China
very rarely yields any ground. That
is the experience all over the world.
Therefore, my submission 1is this.
Short of war, there can be breaking
off of diplomatic relations. Somebody
-did suggest that.

In fact, yesterday, Shri Jaipal Singh
made a suggestion of breaking off of
diplomatic relations. (Interruptions).
He gave the analogy of Goa.

Mr. Speaker: Order, order. The
hon. Member must be allowed to pro-
ceed. Only then other hon. Members
of respective groups will be provided,
as far as possible, with an opportunity
1o speak. Let him finish. He has
only two minutes more. He is listen-
jng to interruptions from ipdividunl
members. o B

329(Ai) LSD—8.*
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Shri Khadilkar: At this juncture let
us face the reality. They talk of
taking any measure at this juncture
short of war, and negotiations with
well-prepared determination to resist
aggression if they fail. That is one
aspect of the matter.

There is another aspect and a
broader responsibility on India. I
would appeal to the Prime Minister
that in order to strengthen our posi-
tion, in order to strengthen our hands
at the table of the negotiations, we
must look at the South-East Asian
people. People in Indonesia are
frightened though they are not pre-
pared to tolerate the high handed
attitude adopted by the Chinese
regarding  citizenship. People in
Burma are silent and seem frightened.
People in South Viet-Nam feel that
even if in spirit India shows signs of
weakness or appeasement, the whole
South-East Asian world is likely to
succumb to the aggressive designs of
China. Therefore, it is our responsi-
bility as the initiator of this policy of
non-alignment in the newly freed
countries of Asia to see that we
remain firm; we will not be instru-
ments of any other policy of the West
in order to create an artificial crisis
with some ulterior motives inside the
country and at the same time take
courage. With the mobilised opinion
of the Asiatic people and the African
people making positive efforts to
mobilise them, we will ultimately
show that in spirit we are deters
mined so that the Chinese will think
twice before taking any further steps;
or if negotiations fail, there is a might
that they will have to face. I do not
for the time being say that we should
at once get to the limits of negotia-
tions and diplomacy. Diplomacy with

strength—as I said earlier gy /A
+qT ggTq keeping this precept of
Mahabharata in mind negotiations
should be carriedon.

Shri Karni Singhjt (Bikaner): Mr.
Speaker, Mr. Chou En-lai's letter has
staggered the nation. Most of us from
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this part of the House were critical of
the Government's policy and the
Prime Minister’s last letter thinking
that it was too conciliatory and in his
attempt to care for a peaceful solution
he has gone too far. But we now find
that Mr. Chou En-lai has gone even
beyond that. We are, therefore, very
glad that the Prime Minister has
rejected his offer to go to Rangoon.
The language of the letter which has
veiled threats is very derogatory to
our national prestige and therefore,
we are glad that the Prime Minister
is taking a strong stand against it.
There are two aspects to this pro-
blem. The first is the political aspect
which has been dealt with at length.
The other one is the legalistic aspect,
which is the vacation of aggression
before any negotiations can take place.
We are at present putting the cart
before the horse. We must first get
our territories vacated and create a
status quo ante before we can go in
for any negotiations.

A lot was said yesterday about war-
mongering on this part of the House.
1 would like to say that nobody today
in his right senses wants war.

An Hon. Member: Many have no
right sense.

Shri Karni Singhji: I had myself
had the experience of seeing war in
1941 against Rommel’s forces in Egypt
and Lbya. It was my experience that
war was horrible. But today with
stomic warfare, any war that we may
start today may end up in a global
war and may annihilate the entire
civilisation.  Therefore, when we
talk in terms of pushing out
Chinese from our territories, we fully
realise the implications of war and we
do not make any such suggestion
lightheartedly.

The problem today can be summed
up in the fact that India today is
facing a huge expansionist country
poised on our borders, (An  Homn.
Member: Within our borders) . . . .
poised within our borders, I agree. It
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is not amenable to any reason and it
is indulging in actions which are
against all canons of international
behaviour. The border status quo has
been disturbed unilaterally by Chinese
action and they have the audacity to
put the blame on us.

Now, the question is: knowing these
problems, how do we overcome them
and how do we solve these problems?
Negotiations seem to be out of ques-
tion although we sincerely hoped our
Prime Minister would succeed in the
negotiations. But with the mood of
the Chinese as it is today I feel that
negotiations are more or less ruled
out.

The second question is, are we pre-
pared to go to war. I have no doubt
that if war is thrust upon us we will
certainly defend our frontiers, but we
as a peaceful nation who are members
of the United Nations do not believe
in war as any remedy.

Therefore, Sir, the only way as we
can see it now is to have a police
action whereby we can push the
Chinese out of our territory, create
the status quo ante, vacate aggression
and after that have a basis for nego-
tiation.

I would only like to say this much,
that a country like China understands
only the language of strength and,
therefore, I would like to assure our
Prime Minister that we as a nation
stand behind him if only he will lead
us to see that our Indian soil is
cleared of the Chinese menace.

Dr. Ram Subhag Singh (Sasaram):
Sir, a close-study of Shri Chou En-
lai's letter indicates that....

7w W wrer o fgRr ®
e

Wo W gum feg : NHF-
aré w1 A it g §F ooy oy
2uwy At 7w M § fe e
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TR dzg foafe s wrgt IoTaT
TR R faeww & g &
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aff fen afer i #yfw & w@w
wF WA AIF a3
wer ¥ =3f tw oo F N
M qE-Tig gy &g 5 g
AWt X W T T A ST e
wye Ag fwr fie ag ord offw §
Fgi 01T o ey w, famfor &7 75 1
A § W, 99w e e g
e FraE WY @—=2 @ W
woaig &1 faaf fear dfea ay of
w1 sy S AT WY

g & zafar e g fe s
‘giifaefes T awm <ifaat g wed
#1g X 7@y, TR TRE WA FAr
FI AT T FTHEY, NG AW BT @3
#yaw wraws wiw s Frior w7
ww g, wg fagem # qfew ¥
faarfyat *1 213 &1 ¥ ), SR IAwT
WA FTR G, W13 QAR I A
R W OETW Y, FEEAR YA
gt gfee & wwré ¥ fray ot g st
N TQP GE KT awErE IS @ )
A AT 2F € Ay v
foren & fr v fog & w1q @er weeT
frofe fom mr | Aifeces & e
Al 3w § fe ara oifadfes
AR gt A @ e
o wary faww «rag wwt  vA
o §Y 73, g am: :

“The next call from the Prime

Minister should be to vacate all

the areas which have been
occupied by the Chinese.”

AT Ga A R A wafw g
wrew fafreer w1 o3 9 & am o
TR awT warw &4 ¥ faer e

v oy gt Wi fag £ wwResT T,
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‘vAAfarw fwvar 1 woafer &
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Hrer ga g dfea gak fawrdy wow
fag¥wgr 3 fir oz sgiow s 9 )
FHY W9 Rfaat ) T Iq vqre aw
Jorer ofge av 1w g fegfe a@
mAY wifge 6 ogt 9 TRA gard
femdl od & Wi T WA A
AT | AATFEY 7 mad gy
fie ogt % &Y o% mAEn ANfamm &
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[z = g firg)

¥ forar o 3fien aw = § i 3
faem & warg wor frm g & s
TR AR T Ffge fip sy
w1 e feT 31 T AR g e
g F A g @ Or N
R fem @1 o= agemar
fw fggena & ot feafy i & f
A o fafred & aedw @
T IEE g FoOw AwE
AT dw W g § e ag feaf
Frfamer aren § 1 s fi #r S
T @ fr ag ww win & form &= R0
o 7g wgy ¥ fae awrd Zwr g
aferd oy aar § fr agiaT w
I CETAEY 4, s ag fe @
T ¥ gry T A A e fegfy &
qOE T

79 qar war g fr s fe
WK T &g T swRar § e
g TR Y 'E AN acam Twmr
wg | e Fnfegam & awer
foremr @71 g7 W S ) WO
T AT 1 g Ay § | AR PN
W Afgwre § S w1fge | wEy ¥
ST 3 &TH ANawa ¥ 3 7% fm
¥ o W gy g g A
e | | g § fo g wws ¥ gardy
qa dard @At Tifeg 1 wwF X ¥
# guma fagr a1 fe gt GeSt 5%
N eqTfa et arfge | § I3 safed
adf wgert fos gw < Ar v ST frae
Y it wT TR 8, 9T H oy wefac
w2 7@ g fo gnd fm # gor
qd aw oA wfgr | gwwr woAt
@i FY Ewi«wﬁtwwqfwmt
o g faggurd @ dd g
ifeq | Bmd dr A g ofr A
AT AR I CATHE & aTEAT W QT
uRicATEewA fEar ardwT @ ¥ ¥ o
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R # qure fod o Hfew ggr o7 gwd
A fow wgroer & :m forrw &
fogir onsr go @t qw fomr &
fowa & foar mr 2 -

“Dr. Ram Subhag Singh of the
Congress, in his speech, had asked

for the establishment of heavy
industry in Ladakh.”

RE TAFET & HT A9 § wf A
FrseEr orforw alf &) B A X
JeRfraor & A § ogr oy fv w@t 9@
et &, @iy orfy A i § Forawr
T FAT T G T w7 e
frm o7 FaRT & 1 W@ 9T QT A
g 9% wgEt ATy o1 eTa fear an
TETY | TR 9T aww # odw
fored A FA13 o1 T forgn o7 QT
g1 Y &Y ST AT T o ) R
¥fen awr faar mr 3

adr o g feelt mird
FATT HqTIE e ST To UHo & A
Ty wwRT qv

“Shri A. M. Tariq, also of the
Congress, asked how his colleague
from Bihar had forgotten to ask
for a shipyard in Ladakh.”

M & ¥ v fror Fy A%k wrow ¥ aff
@y | T8 T F RS @Y A g fam
wF $ee fomr gAT oA W oft ¥
AT gamY gwrarg foan | @ Tw ae
w7 frex § fir o2fY gart sramm sl o
Y A I €7 we Ty fww
afe & egar aTgr g e qreny o
g, § Foreney fs i@ arage & v e
T 1 o fawma ¥ g ¥ aveato
¥ ¥ 7 3T earfoa Y @ E
T adf W o fed o @ § 1 F
Tt wiww Ty At Far oTgRn | Afen

. # 78 wAr wTewr ¢ fe o A 9
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Fotfore D § 98F TY I A
mfedr e ¥ grw tfaww R
1T | ERY o RO A DA FA F
a9 & femar Tifge a@ oqw
o ¥ e &, s faeT X W
wgt g §3T% 7 gAA § A wF QY
EHY T BT Y FLECT FTHAT G |
fiea gt gx gar aff fmm T &1 &
g7y A adf st e F & e
% Neg 5 Tio [Ho g Fy =Y
wfre ¥ 2y § | wwH IRy S
7 ama A & ¢ foeww g @
seaT< ¥ fRat wr § | g g few
weaTx Oy 1 gemgor @rde
et &1
@ WTAENT @AE WA |

o W AN fg : W g farlt
#Y g A § fir oy e F A wY o
w1 § 99 WX A HIN WY JAE |

gt g% gardr ot Y difew W
ey g, form Yy =i “foe” A e
aitfag dv-fopfee @t §—ndf &
oY ofr s €K §, vt A o-Fom firn
arer & | Hfrex FY R ¥ 6 AR
Zu-fogfen ot f & S99 w@1 §
frNfrrEi RarEa R
MR EsE I g, AW R
fewa &7 g% Adt &1 g & srT g
afe el adr &, ... ...
( Interruptions ) & <wgen g fw
fewa fafaet & w0y oy & 1 &
wreen § v 7w #1 Wfewe famm ama o
( Interruptions ) & =g g f®
7 Tyt Ty fi s O QX et
FY firat st &, 1 fif ahe o AT @ |
o A A g9 Af § 0 A TR
agi st . . . ( Interruprions )
W wgA w1 overd g § e g AR #
ﬁimammrm{fﬂimmﬁ'
# yaare W § oga ¥ g, B
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TN E, T I D ) FT R
%13 =gy § s o= o F <Afirdll o,
% faray qund ar S e gfimse
FEHR T forgrar & oY a1 < S wgd
g T 9 ¥ waz 7O 1S w73 §,
A 99 7w Y Jared ¥ Agen § e
fogeam % Q¥ oy &, o O W A
w9 adf I

# wgon ¢ fir smew fafaeee amga
e w2 o av AT & ww
fafax & 9@ &1 oY v fen @, =
frgrra weR w7 st § W 7@ weEy
fear dfeq ofr 3 fr 9a = & @
fame o< faar | & 97 & frdem w€m
fir a9 ot g ¥ w9 ¥ =Wy @
2 9 & AT FITWF L AN MW ;W
Fww A wewr faen &< Tm 0w
At § A A A wTR A AR
AR I T AT HFTA § Ia & g
§ I HT G WIAT AT WE g |

st a% aa fag (fFdemae ) -
gerE WERE, WY T4M wA &
afr o #1€ w¥ar g w2
T wqH FA AT oF F oI A
=t F § W gh & qea
Wt arfaq fear & f6 Y 35 oo BY
@ R, IEET TR {&o W AT
qr | 28Ye foreaa #1 “eadx”’ v
TR AR I9 F QI A AW I
T T 9§ AR g A TIW w7
T gga & @9 FEE § & IEA
g A A, QEUT ¥ AW WA,
18 aF q¥F g AR farge
£ TR F ATHE ¥ T AT g
# w§ | w§ aw wofa Tw
1 § W W g7 ¥ T o §
T AR @ @ oW
g § 5 awa-fia &1 Roawd i
@ afgg ! & wgm e g e
MO qOET, gETT EfagE W
QT (- - A g g
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[ aras Fiz] _
7w i fedr & s A Ty
Afer & wgm T ¢ f w@ W

W @ A 97 gwdr 8, Afew
ma gw OF gEr feafy & araar
3t qwma Aqfw ot yfw
o #E  fRe o T AR
f7gi® gev ¥ THR FA ) W
N oagl AgEm A wwE w o
gsar ¢—wdt sW T AT
m o amf Tgw o @ § e
airer feafa g dar #¢ Y€ § fe g
¥ gw a wod Fwgwe F ger fe
R weT @ w1 g fam e
wq g7 & ¥ e @ fF v gy W,
@AY WAL NG Y WA gE
g W §0E IR T AW F oy
qv amat fear omar § @ & @ qff
Hrawa g9 97 AR T S A
# ooy § 1 A F e s
s g f5 g wfw - fyg aeeT
2yl gw A § W O T @
g g wgn fF g9 A aw
§9 arq 973 @ % a7 wfaq @R a&
Fig-dg  IET 747, «fF qa-a
& WA & WId qg w6 a8 g,

a1 1€ g GATT T 3 AT IF qEw

& FEE A AEA G R o agrg
F A §IT FA & T AL &)
gar 7z & & w&r fow ao-d9 F
@, fog @ ofemar o yam 9
& g o 91 o @ W o w1 F-
ez qEt &7 aX® § qC-AT qHGA
T 9T QT 8, TH WA I W A%
@ T I aa-dE F RS A
w A A ag A
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N wifww son Tfgg & fafeww
R OEW W | @ W
s & b ot 7 fefeam &
wgroar & geesy fern Wl gER
ar  wgfear § 9@ 4 @ g g,
I &} F o wwrae fam war @,
I9 ¥ qav wwran § 5 fafvasy Y owar
W ¥y Aggw w0 @ fr oaw ag
qAR A § W I F IG qAT § oAAT
&7 ¥ far feggram 1 g@wr #
o & e yg fFar s aife,
ag T e T g qEW o
W oyw JTAT Y I A% AW
FT 9T §, I9 9T A1 UF qIF ITW
fear a1 & % frgeam & amrfewi Y
agl g@t Fr gowE A & 0w
arr @ f& 3 agt 9v s A w7
Y § AT T ag Y o F @ d
A% § wrf qmw. A & | A 4@
FgN AgAT g fF oI A qmE W
#1§ g agy @ oqmr ¥  wfd
g A ST W FIF FOAY
FE g A 1 99 frgeam #
el ¥ faug agi s #r st
T §, gt F wIEdT F \@F W
wifgw #<@ § A T &7 JEwA
qFg FT AT BHT I@T & | 3o
TN HART AlfEAT F A F qg AT
Aaggm agn § Fawmag t fw
T A A - -3 fgaay ag—
N ¥ fom w3y W E
T F AT AR gg WA Gerd
awdt @ f& g @ g § o frelt &
faems g o1 wEI & | 7 @
frazs  Fwr wgw g e feagem
T =i et & wfa 2z wmw aff
frard &1 gm? W E AT OF
grer @t fadaft arde §, Iw & Y
g W 3T F OF # owmer aff
foar 1+ gw fedt & w3k ff F
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SEY K1 FF AW AW 3E wEa
¥ & 5 gw oAy A F@ §,
fora® fft gat 2 & werd ) vl
2 fElr Zmd &Y AT W AegI
@ N g T A 8, Sfew
WL FE AEw & fay Anr ov W@
feferdf w7 oot Y ang W ouE a1
¥ g wifagds a1g &<, Y 6T I g
fir er F a7 wrewfan q=1 foat a7 @
3 vk & e d=r A a1
sfesr ag a1 are et wifgd fe gardy
wE gone feavfieT sfr av falfert
7 @ weont fopar &, WBT & @AWY g@IA
TR mRTEA T RE

17 hrs

gd @aa ¢ fe faw og e wgd
% fEar, e & ARET, teye W
wTF gAY M7 fowft 7 oofa 6
&, gy TP WX qIA AT FGAR w1
T TAHT L, AT IAAT AT Y T3 YT
o7 @ & fr ag qfw g & oWy
@ & M OF G AT F1E qEE
78 & 5T gH IEY 9w I I AW
A AT TR E | U W A

fr gw oot #r Afq ¥ qrg-q19- .

T gH T FI—aqy A weews
¥ fafea o< fv oY ofw oz & fA2-
ferat &1 wowrr g1 & frg 2w w3
I ool 1 PN I ALY FT | T -
g 7 A T ? of 715 wrwrd
qgE ¥ Lo faarat #Y o o2 faerer &
T oA AT ¥ wRr omar & R 3%
qrie ®1 T | gy 7g 7T ara
Al | TR & G § AT qum S
AT EfmPFak gegra ¥
97 T GAT T | FgY HvE o Adf
L T a0 AL §, P IR G
ad &, fom qr ag=e ), Sfwa wgr
o & fie R% grdE #Y T | weE
figqr swrA W & fF 9w s Y
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naR frar wive w71 f ag o & fog
AT AL & | g 19 & fr gy arfesdt
§, g www ¥ Aifaal #v @ @
fafea g amar =1fg@ fa fggem fedy
oY TETT HITHT BT TTTW A & o
FMTAL Y 1 IR W A9 FT A PRI
wrfed fir afe ag Arewg I wgor
@ fegwm W OF-OF Aamfor st
TRUF ¥ ffw A &1 & fad mear
gaex fagrac w2 | 91T & gt STRar
g fe qa gw avni—ar o & aee
®1 I3 454 & WA ALY gm 1 gz
TR €, &Y S 9T SR geAr
dr ¥ g T T 9FY &, Afww g
fafert & woot 1 axfe @ & g
dare agt & 1 g 3 9w WY §
s wrwr At gw feelt & @g sz ady
-1gq, feft aT gwem waar aff =gy,
afq got s A @ ow w=Ar
gy & W2 fammen sRY & fw gn W
ST A § | W i gfe & wAo g
gy &, guL g0 ¥ ewsiX g aw
¢ dfw ogt aF amd W o Faw
2 ol wem s Ad 2 W W
i@ afy w47 1

# fadza v @1 a1 5 7 o #
T WTET &, 79 97 #Y A ATFAT R ] 6T
7z mfex woft & fir fireft oF ged &Y
Tyorar B 77 Faife s SRy &
st QA wiE o Fge 9T Adf § wa
QaRT A qF § 3,000 F WF ¥
& qeoft & A6 9T A § fafaew aT
ot g el § Em 9T & e E
Fqr T fam 3WY 1 F gEF AT H
%7 & Fgar sTem | e g i

. gk Y §aY §, I wavfaw g T

g & {5 Farst 97 afz qieaor o
A & T 9T HIFACT qAT SEW |
AT W TR F W R E A A
TR ¥ §9 7Y 79kq A €@ s
A I oy W@ § for DAy 9T w7 wgr A
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[*fr oo fre)
T G QAT AT QTR 1 & e d
TH A H AL WM F) a2 YW H
o) g1 ¥ Fgm e wa A g
oy fam ¥ 97 1 @@ A awdd
AR BAR AT @AW & 1 A
T, gATh g, gaTa Tfr-
T\ T @, W sl o <@ B,
a9 AT T § W TR AT
FER 9T HTHAY HIAT SATET | AT 5T
T d fE NN Fare & X 7 717,
Fare FT AT F MF W 7G0 9 IgiA
T8 @58 e W o F4< feww Y
T3S T | I FATIT §@ ¢ 0T W,
W AT T Y AT A IR |
# A et ToAT g 6 gmOLATS Y
1 a1 &@vm g g #7, fafeen gaq
AT, T AIAT & AT Y i
—gifE gmd 3+ w@fe ;ST aw
w9 §, 9y W WOA F A7 AAY
§—3 A .1 g wfa s § #fes sam
2 afed 1 wswr ; fio R gedy
N A ¥ vifaw ga F fAdF 9w
& M ag AN &1 ga= gy, fafera /1
AT Y, AT FT qAIF &, T F
fF # Jw@ ¢ 1§ fdam w1
g g 5 amd iy I qaw
agt @ wodr drnwl & WX 7 faaar
gas fF ggar @Al Tifgd a1 A%
ST qIH TG0 AT AT AT TIT AAY
FT FgAT 7 921 fF QENg W &N
i 3gix ggh qw A AR fgEm
F qag waata @ AT g

qF T CF § ——F@H {4 aqq
T § FF S T T < 48 §
f& mow & Fg dwr § A oag WA
doTT ARd § R A seEa |19
T wom | A g g w, A
ag ¥ed § # 9@ Tww gt oen
g 9 & awema ¥ gt g, I

DECEMBER 22, 1859 Sino-Indian Relations

6690

& v e sy awg F A g

fgd 9i9 g g F geAT are

vafq FdT § 6 oF & a1 0 waw
A T AT AT W RE N A
fasaq a1 wrat ®1 @A dar g,

=13 AT A 9 FaT =y YT D,

TF & I OF TEAT A T AR

7z g3 g g vear g f Fifawi &

fem & oF 21 Ted @ anAIAE

A IF AT & qarfas I 77 FT Q@
€ AFFFm IH I qFEr FA

& foe gd geave & dqre g wifgd

AT FT AT AT A A AT
aF QAT W QAT Afgd AfFA IwF
qY-q79 g4 T FA FIAY A0feq 741

fe ot gy wfw § vasr gq faR-
fdis ood @ arfgw a1 § , 9FHY

I FA T AG A IAE

o A A 3T Fga £ gany faadr

A § T, Tra F T A G, T

qieq #1 o< &, faadr o offa s

A F Fod § g 99 T BT IR Fod

# qEa A7 F Rz A Ay

# geAar § f& sam WO "y

A EE FT AEAT G IFAEATHRN AT

spr &7 AR T8 7 3 fo@a &

1 e & aLEr g awar g AR g

¥ I AT WIEAT FT AL §T AFATE

Shri Kamalnayan Bajaj (Wardha):
Mr. Speaker, Sir....

©3 WAt gaea ;Y § Qifwa

Shri Kamalnayan Bajaj: I would
like to speak this time in English.

Mr. Speaker: The hon. Member
may choose any language he likes.

Shri ‘Knmahuyan Bajaj: Hindi
friends will kindly forgive me.

There are crises and crises, but this
is something which is really very

.
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grave. There are national crises, but
I regard this as a crisis for the nation.
1 differentiate between the two. If
there is a postal strike or a railway
strike, it can be a national crisis, and
there could be some political parties
or individuals who could take a diffe-
rent view in solving that crisis. But
because here there is an external
factor, this is a crisis for the nation.
And everybody has to think with one
mind, as long ®s everyone is a
national, and a patriotic national, of
the country.

For that reason, Acharya Vinoba
Bhave made a speech the other day,
and appealed to our Prime Minister.
He said that there are four people in
the country who are disciples of
Gandhiji, first of all, our Prime Minis-
ter, then Rajaji, then Acharya
Kripalani, and then Shri Jaiprakashji.
He said that they should get together
and discuss about the problems coming
out of this in private and evolve a
policy so that Government may then
think about it and follow it. Acharya
Vinoba Bhave is also one of the dis-
ciples of Gandhiji, and I feel....

Swami Ramananda Tirtha (Auranga-
bad): Has the hon. Member read the
speech of Acharya Vinoba Bhave made
two or three days ago, and which has
appear.ed in the press today?

Shri Kamalnayan Bajaj: Swami
Ramananda Tirtha just asked me
whether I have read Acharya Vinoba
Bhave’s speech, which he had deli-
vered two or thtee days ago at Sirsa.
Luckily, I was present while he was
delivering this speech, and I have
before me a copy of this speech, and
with your permission, I shall read out
the relevant portion, after I have said
something more.

I was arguing this, that as Indians,
we are far more united than what
appears to be the case, the differences
being due only to political affiliations;
and because of the differences, we
should not lose our emphasis. While
we are ing, this problem, we
must think, first of all, that we are

)
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Indians. And I think it is not very
wise for us that we should discuss
this problem so openly in this House.
I think we should restrict ourselves
in some manner, so that we do not
give expression to any military secrets,
which, of course, are not expressed
here but even then, some points in
the course of argument may leak eut,
or otherwise something which has to
be closely guarded may leak out, and
it may become very difficult.

Today, in the country, there Is a
position, and unfortunately, it is so,
that we have to defend Government’s
policy, and at the same time, we have
aulso to defend our frontiers. Gov-
ernment really cannot do both the
things, when they are confronted with
this. For that reason also, a policy
has to be enunciated so that we do
not have to defend our policy in the
country.

For that reason a climate has to be
created. We are very happy to learn
from our Defence Minister that the
morale of the army is perfect and
very good. It is very reassuring. But
at the same time, we must see that
that is not sufficient. It is very essen-
tial that the morale of the Army
should be very good. But it is not,
as I said, sufficient. The morale of
the people also should be equally
good. If that climate is created, then
alone. ...

An Hon. Member: What about the
morale of the Defence Minister?

Shri Kamalnayan Bajaj: ....we can
carry out in the best way whatever
policy that the Prime Minister or the
Government enunciates. If I may be
permitted to paraphrase the feeling in
the country in my own lame langu-
age, it is something like this: Our
fight in the U.N.O. or internelly is
so glorious that we are building his-
tory. But while we are building his-
tory, China is building geography.
This is the feeling in the country, to
which I do not fully subscribe. At
the same time, I must say that it is
not entirely baseless. There are mis-
givings and misunderstandings. The
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[Shri Kamalnayan Bajaj]

full facts are not before the country. forgetting the broader aspects of
The climate is not there. For that, the problem. At a time when
we must take the support of the even wise people are losing grip
Opposition—those who are patriotic. of the situation, Pandit Nehru is
For that reason, if there is any other maintaining his wisdom, cautious
way out, we must look to it. vigilance and practical action.”

1 have nothing more to say, but as This is what Acharya Vinoba Bhave
I said, I would like to read out a said the other day at Sirsa, and I am
certain relevant portion rendered in sure that if leaders like him, leaders
free English of Acharya Vinobaji's of other parties also take up a con-
speech delivered at Sirsa on the 16th structive and positive attitude in the

of this month. This is what he said:

“Some people have unneces-
sarily become panicky and are
bringing pressure on the Govern-
ment to change its basic foreign
policy. Even Rajaji, who is a
great and far-sighted leader,
pleads that we should seek mili-
tary help from other countries. We
should not get nervous about the
present Sino-India tensions. China
cannot be so foolish as to create
enemies all round. Even if China
is not behaving properly, India
need not change her basic policies.
‘That will be a wrong step.

“Pandit Nehru is the only leader
in India who is asking people not
to get nervous but face the situa-
tion boldly and with courage. He
tells us no country in the world
today can afford to plunge into a
world war. I have full sympathy
with Pandit Nehru's stand in this
matter. At present, several
followers of Gandhiji are also
pleading for a change in India's
foreign policy. Pandit Nehru
continues to maintain that he
understands the internal as well
as the international pulse of the
people. I feel that this phase of
Pandit Nehru's life is the brightest
and the most glorious. Despite
his advanced age, he is maintain-
ing wisdom and balanced judg-
ment. His words make me feel
that Gandhiji is still alive in India.
At present Pandit Nehru is being
attacked on all sides. But every-
body looks at this problem purely
from the political point of view,

country....

Shri Braj Raj Singh: Who is not
taking?

Shri Kamalnayan Bajaj: ...... the
climate of distrust will be removed.

A AATW (TR ) e
gy, N F T FAY FT A AT A
qr g 39 & GO AT oF At afe
feafa Jew o€ g YA
0% AAFT FY HIA TF § A F q@HRA
g §Ffa seama WY fmE wq
AR 17 FY FgE A ATE FY HA Ay
Tl FTF AT AT A7 /Y q9 §Y
gg W1 gaATa faraarar fF A §
WA W AT AIZHY A AT 1 T
AT AT F TH A A IH TIA H A
1 g€ 4Y | g 9¥ safaeeE wwan
a1 "\ Fgr 91 1% 39 9 A K1 smwgy
T F1 WeTed fAdw, ¥ waw g
T FY 9T FIA F A AC I @
FA F1 OF WY s | I F q9=
HA FT A IACATA G E I G W
am FY qfte g

FAIT AHIA AR A F[H & GeT
1 @ @y # f9q 93 gAw @
g1 fF S wrd qfq ) g T Ten
A, 7T IFA  qEE gg 9o femr
¢ T g s&@ aw oEr@ A @
aF A Wi g af@w, W g
Ared & qwan 7§ kg€ afw § awx
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are & v gEve Awat § aarg gf i
I gy ® WY, AR F qA T AT
T FFT )

mag ageE, F fAdaw e fw
R & AT FY I @A FT A IS
foran wrar IuET oforw gH WO waRT
EREC LSRR I CIL R
ALATT FY FHAF ® QW AT A
I I F A GGATE, IAT JEA
%, d9@ §, fggew §, sk @
wm g & e &, sfew |,
quae §, @fW & 39 | v W
HI4 &4 7 T W AL F g2 #
v Wi TG E W gET Al O
¥ gw A whaR w g & Ta
T EY I FE @R | G Gaha gaAT
@& fraa A wafaaggar
for < & @ gwHAT AT gRO
3H WIAT FT HYTT AT § | AEAYAT
gwr fge, 2w & # gz T TwE
3w R AT & fegat #y afw sqrd
Y §, W gH A9 F A9 | FQ@
“§ wruTa % @AW ® gq @
T FT §FT AT Ag Qi AT FA
aE mfea T g, @z Fawdy o
g gR )

9 & 99§97 T OF wgN a9
vat e 1 au faga g fr ag o
=1ed § 5 ag faedy off sy vy @
frma e afn o R =fuse
far §, 99 9T 7 wgF a1 &, gAvd
TS A A, A WA FT QS
WAER ATrw fag 4 =W
¥ F ag qamn Y § f& 9w 9%
g froer e mn, wete)
AeEe Jgw et qE § ) W@
# qfn 7 g7 N dofat @@ @ g,

N e A7 aww ofgg | ™
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for a7 st faedt ot s @I
qz At IET oF A § o o
ol gt werw g & wrar #@T
¢ s v fazdt famd @ A
fareare atw 0k T 9 [T W@ o
& aff wwwar fr A ¥ qgr W
T oW A AT @Ry E 7 W
witw & e gt ww AR § O
aE w1 owEE 3w far @ W)@
A IH W SRR A e, 9 T
T gAY AEY @1, I A gfaw
q, I F gww W W
wfra w1 aeF FET AEd § )
g yawar ®t a @ fe gard e

Rl ag

g eI N FTor T qw
¥ faed o A Jagwar wwe #oag d
# IO I @TE F@IE | AW
fammgdfsan ao@Ed v ¥
IIH HAY EWAYAT A1ga § AT g
Yo N E e £ am I 1=
F T H FE R, F IRRT T F



6697 Discussion re:

[ avod)

q@ wrafe § < & w9 WA &
@ WO o< f A F i A fran
¥ fagg T Iqw feqr v @
2 wew  wERE, WrE ¥ e
¥ faeg F@EW™ Ad & W@ A
s & fagg  ammEor § ) ow
9% qg WPV 1YW T AT TF 4G
AT @T L gW uF sifaa snfa
g T Wt ErE A A @
i & afmm @y § A e
o qfy w1 sfaewo gem at gl
sfafyar wramas ¢, 39 Y Ff OF
) a1 A A F A A

wrc dfeq N faemr A SEA @
o g fadwm 9gd 1 wfax faea
oA Ay ? 9@ g Fan q
gawtar 45T &, 99 fagmn & At A
oF A g A e faw wwy E 0 7
R g fasq &1 mr A A 7
wawwar gE dr 39 F1 afwrmw w5
N waw g | 3w fag e
g gfemm afr &1 A AW F
s sPEl & fAem & ogyr oY
wrefes @id § 97 #1 fag=g & I
aifgd, @@EN ST AT & OER
@ &Y aq fear s =ifgd 1 Afwa
agf 5% STfeE Al 1§ §
Y T AEA G I AT F T
Hay axf &da a8 fawan, faam
@y fir IgH daele Y gAY

qifs * W AT §

§t omaw (FRmiE) 0 wW R
g0
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st wadd ;. gw ow fowd g
W & & wiew famfor s
W # 9=t A7 Ay wrew # Aqfw
I FHAA § IT AT TG Gred F o
AT A & | TR g9 HAY #g
% f5 wra & A @ aw @
7Y A AR T EET T g W
™ 8 AR d@wy g faanal &
TR A M T THT §, T ARG F¥
@@ @ faare & fawg Al @t
T gEdT | W A qwE WA g
o FRE v qrdr @y w faa
1 faggq o=y fagr s 1 w9 gAY
@ & fmfar & &0 § gardr gy
Qi A § | e § fF wra
FEF W A *Y gar 37 faafa
N a e AH wT FwA |

AT AT FGTATAT R W
1 H¥ 1 WA HAY S F Oy /v
# agr fw wn fear o 1 #aT @R
wErg w7 #rf AgY Avgan fwomw
aeré w1 ¥fwA F g g
fo e Fa A 7 b & av wgrE
# #fT A agar gE T faar At ww
T #7467 ?

QU WA SRy - AN

ot et : WU & HIT ST
T @ g g, AR gwlag o= &
forq @ g qare & @ feq 1 qw
YA TTE § TITE TE T FT, T {AT
T 0% T T e g ¢ A
qETE A T AW I aFar. A
FETE F gre FCATON TRy § g
forearar & ara Y ST 97 A @ew g
ST 7T & | 9 X st & vt sy
< sfaaey T A g
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FAM TG | g A whoQT Y
9 gT gaA & amA qgq
fasmr & | WY Ara ¥ 1 I
wafemar & taaw afy tafugi o O
g s owFdr @ | g ferw
AAY gaEE 97 @1 gfaew g
a3 § ag st 7 faeeft & AT gamam
97 AG @@ A7 | ;EG W owr §
A% FI IS FT |

Q@ RAATG WOer - WIRT § -
az g

off wrog@t : mror AT W
¥ AU T ATHY TEF GH F, W
I & fr “wa ¥ Wwax ¢ ag
AT AT FT I AT § AT WG
& T F7 FEY | WL P A A
@ & Arg wTAIfE wreat @ A
it wwx g, fa wert MlGE g7 o
Sff TR WOATE AT EwA §, W i
g § agi g N faw oy § 0 7
Fasar § fF q 3 gW a9 wgEa
2, =i et # g &7, f5 D
T w1 g3 F A @ fear
qrr afgr | 97 e ¥ 5 Ak
g Qi AfFT T 7% W gAY 9T
A g BT qAq aF L W K
TWE A FT I NN FT qvEr
FA F FTOAT dqre g e s
AT |

wA 0% a| W FAr w5 g
Yagm garew Svw axg ¥ W gy
FT G| ST FATH AT I AT
& aaamgr e gfaw awe am w1 0%
oq g W CF A B € W A

L gq g | 48 9T @ A9 & e o,
IRTT I 9T gHA WIAT 1Ay e faar
AT I Az wwe foar § | QY woray
A aft g fgd | F wwwar §
faze Ay JIT AT ¥ O FY
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AT A FA-HND wF oy E
A AL qor w7 gAT 7@ &1 fadm
qAG g7 TR & A fAq3q FW
IEq Afgd, AT A WA q%F AGY
IE AFT 2 | TH A AT HTAEEHAT
|

Shri Jaipal Singh: Mr. Speaker, Si
Yesterday, when I pleaded for your
acceptance of a further discussion en
this subject, I had hoped that hon.
Members would give new light, new
strength to our Prime Minister in
handling this problem. I cannot but
regret it has not happened so far. This
debate has no meaning if it is merely
a repetition of what has gone on in
the past. I had hoped that the Prime
Minister would have had the latest
pulse of the representatives of this
country.

For my part, Sir, I would first take
him to task for treating us like little
children as he did yesterday when he
told us there were only two ways,
diplomatic methods and war. He
stuck to that point tiH he was
reminded of Portugul, of South Africa,
of economic sanctions and the like,
and you were good enough to come
to our rescue.

If he is at all consistent, if he really
believes in negotiations to the bitter
end, I want to know why he has
broken off negotiations with Portugal
and with South Africa. Never mind
what happens, results or mo results,
ad infinitum we should continue nego-
tiations. Sir, I am one with him in
continuing, even desperately, negotia-
tions. But that is not where I shall
rest. When I find that negotiations
are not going to give anything, then
there must be something else as well.

1 am not one who believes in rat-
tling swords. India is not a country
for that, certainly not at the present
moment, despite the big talks we hear
from our Defence Minister and others.
How could we attack a country like
China? Let us not talk language
which has no substance behind it. But
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[Shri Jaipal Singh]
the point is there are other things,
apart from this language of war,
which should carry some meaning to
our ancient friends, and that is, that
we shall brook no aggression.

What happened in this particular
case? There has been aggression. We
have kept quiet about it. Even when
there has been aggression later on, we
again kept quiet about it. Now we
think of negotiations and the like.
Very well, if negotiations did not
succeed a suggestion was made about
police action being taken. That also
has been turned down.

Now, the whole question is, not only
China but there is our other neigh-
bour also who has come to believe
that we only believe in writing letters
and waiting for replies should they
come at all, because we are wedded
to “no war”. What about Tukergram,
what about the Chittagong Hill Tracts,
what about Berubari? Have I not
been told ten years ago that there
have been negotiations? Have there
been negotiations? Have they result-
ed in anything? I want to know
exactly what is happening. I want to
ask our Prime Minister here and now,
“Is he going to give away chunks of

. territory, small or big, but anything,
without taking our country and our
Parli t into fid "? That is
why I wanted this particular debate
to take place. We want te strengthen
his hands. We want him to appre-
ciate the fact that, if he wants to
succeed at all, he must carry the
"Parliament and the country with him.

. It is not for him to give away this

" ‘or that chunk to any country, whether
it is our neighbouring country, Pakis-
tan, or a great country like China.
But that is what has been happening.
1 have my own apprehension in my
mind in the light of what has been
happening in the past.

I am not saying that he is going

* to do that. We must now tell them
firmly—and 1 wish my hon. friend,

my young friend, Shri H. N. Mukerjee
was here. He seemed to be applaud-
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ing the efforts of the Prime Minister.
I would like to know whether he has
cndorsed our Prime Minister’s refusal
to meet Mr. Chou En-lai at Rangoon.
I would like to know that, because,
that would be a concrete way of
giving support to our Prime Minister.

There is something rather humorous
about 26th December and not meeting
in our country but meeting in Rangoon
on Boxing Day. I hope hon. Mem-
bers realise that Boxing Day is not
a day for pugilism or wrestling. It
is the day after Christmas when you
give presents to each other and when
people go here to there to collect their
presents. I was wondering what kind
of present Mr. Chou En-lai expected
of our Prime Minister at Rangoon, and
whether the present that he was
bringing all the way from Peking:
“Here, take back the whole of 'your
35,000 sq. miles and so on".

I feel that this is not the time when
we should weaken the hands of our
Prime Minister. I feel that we
strengthen him in his attitude that "I
am not going to talk to you unless
you vacate the aggression”. Let there
be no weakening of that position. I
would even say that letter writing.
notes, and all that may be done. It
is ull right; it is the diplomatic
method. There is nothing wrong in
that, but I think our Prime Minister
should realise that his kindness, his
friendliness, has been misunderstood
for weakness. I would like him to
appreciate the fact that relatively we
may be weak but our merale, our
spiritual heritage, is as good as that
of any other country.

It is a question of izzat. It is not
a question whether that land iz
inhabited or not, or with our know-
ledge or even without our knowledge
they have made a tank, or a house.
or a hut or anything like that. The
question is, is it Indian territory er is
it not.

Supposing, for example, we could
also take half an inch of Chinese
territory somewhere in the N.EF.A
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area—it is an easier thing to do so.
I the Prime Minister would permit
me, I can do it even without his
knowing about it! Does it, therefore,
mcan that it becomes my territory?
Is that any argument?

The question is, let us make up our
mind. The Prime Minister, in the
past, has not been very clear in his
own mind in his tremendous urge for
the establishment and the acceptance
in the world, of Panchsheel. When
1 asked him a question a couple of
years back, about the maps the
Chinese people were showing in
various magazines, showing vast
tracts of Indian territory as Chinese
territory, what was the reply he gave?
“l cannot prevent anybody printing
anything”. If that is the attitude we
have to take up, we certainly will
land ourselves in trouble. But the
thing is, it is not a question of landing
ourselves in trouble. We shall stand
for every inch of our territory and
it shall not be merely a question of
tall talk in the Lok Sabha., We must
mobilise public opinion throughout the
Jength and breadth of the country
never to get away from the basic
principles of our national policy: that
is, peace with everybody, but not
peace at any cost, as the Prime Minis-
ter would have us believe. That is
what I have to say.

I feel that a foreign affairs debate,—
1 have pleaded in the past again and
again—it should never be a party
debate. It should be a national debate
with everybody behind the national
policy. I regret it is not so. I hope
my hon. friends will forgive me if I
chide them for it. Recently I had
been seeing it, though I was not phy-
sically able to be present during the
last two or three debates on this parti-
cular problem. I think we ourselves
make it worse by making this an
enormous and big problem, a party
problem. Foreign affairs should be a
national problem. We should certainly
take him to task—I think he dgserves
10 be taken to task—for many of the
things he has kept back from us. But
once that is accepted, behind him we
stand, the whole gountry stands. I
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wish our Prime Minister all the grease
to his elbow in maintaining the izzat
of our Indian territorial integrity.

o gaften Avae (widl) o weue
wgYeT, § Ay waTr A off #Y qurd
Y g 5 oo N F wae AR ¥
it # s fear ) ¥
SHE FA w1 faeAw 9r Wy 7 “gw
F owgr A AT A AR AHA
v e &7 faan, ag A g @,
ANy & A gy § 5 gw g W% W
gt ax g W | 9 fgere & e
foer AW genaT &, g wEy & a@r
¥ W g ARy 1 ATy gt F alyow
g G A RA AV ZZ AT T AT AT
IR & oy ag 97T g v oW
THE are WTEd, T AW FA q5 F7
f& Ty oo o wE hed &
e g frw g mfe & a0F &
YA F A T AR § ) T T
gt firelt woTe ¥ A T T AW
7 g fepw ®Y ) arfge & I 8
fr & aff 7 @%@ | W@ WK
e TR AT G ¥ @l T
Wt gaw A fore o §, www
@ aran §, A g wae WA
wroFa gt arfe WX fRa & g
wEW FEfew & oawa X R E )
g e A feamar, T AT @
o et &, Aot & aan fean 9 F
TH WA w fE owre o wRY § TR
o g & 1 A B v
T & fr wwh wft &1 W€ OF 9
faear ot gw IR A & wif@
a3 e ot s i gfaar Y, femr
afiq g I wean #7 fawr, =g
arer ofY g aWw @Y, @@l 97 FW
Qo T ag T gt O 4, afwe e
G qgi @ wean &7 a1 g
ara ¢ fif tosm & oz & sk & @i
AT A foqu surar wgEm ) wheae
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[®re AT =i T1a})
TR AT 7% I 9T AT T AT
o} 0w IPX WA q@Ew
w7 forar &t zawr a5 wd Agi §
f& g1 I8 FF # efwR W A%
IR R FF I GG qAT -
o @ @ 1 A www A
srar f& g wegfee w frm da
F RO FRNCTA FY AT owQ@
I A q@ Q) THQ } AT 98 7€ A
R & far g @A A &
WEH WA FT 9X 97 FX AT
# e w o, fewdr =t
o g W dr 1 oqq W fee
N TRA F A@I AT T WAL
A AN FOT F ¥gA 9T AgT AW
a9 W FT i w9, g A g AT
A A A 7 FAR AT A A v
ww I wra [{ wg e i gl
¢, WO v Fv faar iAW AR Y
gZ ALY | IAF FArAATT A fawdr
YR F e A AT @Ay 7w # gz
WY wg fear fe g o wqr @€y W@
AF T AYT | A WG HIAT AET
Fga 3, 9w ufar aF, faaer mos
feegdy 20zt &, agi 1§ A WA
ag @ 1 AT g A W A
F gFAr quy wAgw fam, @ wd@A
#1 At Nfat 7 sw famn, wo e
¥ AT, AU qwA ¥ A F AT
FT | GH WHT & 7OV, §H THKTC %7
q4E, AW T &1 wrfax & famaw
s F Qo & F wn v
v § fr @d aEgg wfx A
o1 & 91 gara feqr v ag- OF A
vara, aga I wE g

qa17 gy ar & ' wa g %
71 mqﬁmv‘-{ﬁ%fw gl
Iq qfom o7, uF @gw A gl f&
gfew ¥ma  fear anm g9 @AE
¥ aft mrar fr osfas g7 & fawm
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H R S A gfew Qe few ate
T AT ] W AG T A g
TRM wwAd & f5 ag e ¥ ar
FX qETE € A7, A Ifg & fr A
oF g™ @ §Fa &1 W wify
F 0T ¥ gw A AT IF A 0F TGS
qA WHA W@ FY, JAF wEqqT
frar &, 39 ¥ I gT g qEX & faq
HIgT I A gwR www fefec ¥
#g fear & fr @ dw W @ Aww W
wmi | AT R T g g
¥ gud @, giAar & g g Wt
#1 e faarm &7 wear 1 waw
% qrq @ 99 gH W9 fax & qw
ffAat & qigt a> @ Progwa
gifatr 3% gw fead fam o% w=iw
T R & 7 g0 I¥ awiw A
FT @FY A A ¥ A gwad
g fF R oF AR T OF ¥ oo
TF ¥ &, OF, OF 9T A, UF, 0%
g & ag WAt gArk ¥ A frwady
2 @ At w gear @y e
g AR a8 W g R @ A
wqaT oy feqr 81 3@ TAaTw
1 W AAGT TR W TF §H A Fwy
Wit 7 @Y " AR g faw Afar
FER w1 femr § 99 ofar W @@
sfrerfasirer avfaw &

wifae gimT T % g fae
qT & T gAT § W W AT AR Ay
HYA B T FT I AT FY T 2
wT Y ¥ T qwar § awd o gw Gar
FAT AG AT WA AF IGT qW B
¥FT TE 1@ T TR Haew ag A
3 fo Ay gaTa AgY & A AT ¥ g
aifq st A wF 1 @y ad%
¥ = fger 7 ¥ o q@w foar @
ag fgwn gora § W 96 W faed
A W TET AT FAT E
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2o T guaw fag 7 fewrey &

qfegr #1 AT FIA HT a1 B0
s @@ 3, gATHG aTw & SfeT
399 TF T F A gm w@

WMo ww gaq fag - ¢ T @

T

Mo Gt Fa% : TR § i ag
TIATHT FCAT AMEC 1 IqAT AF
faqdr gasarg & 9% q@ qISAG AT
arfgr #ifF &FT W% T@r A8 gq
g, ZA W 4 g, A a¥ gy
& ¥ f foera ¥ o) & a7 go &
at wifge & v SifaqiF qgi @ ra
FY AT FoT T g, A4 FC AFA
4 o wfaer & fr 73 gur fcar
ATT AW gAT M, STA™ gem T
g I9 9T Foor Ag} ¥ ARA | HA
7z 1 ¥g faar war & B oag W
FIHT HATE 9T F WY agT T FTRr 7Lf
qgdr & @1 az 73F 7w KArE 737 Wfyew
Hagi &7 wdl wiw Harg ;4w Awiew
# orgi fr Gawmr @A AT AB F
9 ¥ gy & Fgi w4 adf 7 s
AT arg q@F § 7 BT qgr 9 Ay
A1 T3 & AT WA 7 @A FT aqw
g faar &1 a1 9T gAET W AT
qrar 8, AT faamaar & fe &%
qg A gRRr Qiear § ag 31 g1 awar
2 W g W@ oW "Far |

Feqer HIET, NI I AT gAR
wig gEAr faed s g g Aav g
HYA THTT HAY AZITT ¥ G T57aqT-
q@w wg fE ¥ aug 7@ 5 w4 fE
g% A TA%7 gaqr g fear Wk AN
®r o e o g ¥ gEEY
I AT ) AT qgiva e, fosam
xS A g et Y e fear Wi
I gArQ A& AYEC faTH TR
329(Ai) LSD—9"
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g1 T /T gwR A A grar ¥ fag
TR §27 Y AT & Y WIS 4T A7 T4
&Y wrrr B gw 7 frogd A 3w
F greT & fau v wEw qw €T
foeaa &1 gwg & o A9 ¥ 39
I For frar guT & 99 Fod # AT
B @I A W | IWA I ARG
fosag a7 I FeF FT A F A
AT faa & fau e foqr 9r
AR WA g A W gEem
fem | Fa1 Fm wERT AT ETeT
gt 1 a7 gy & &1 W@ fF
A F AT AT OGEI W oo HiE HT
ANET AT & IAX FH HAT B OTA
TE | UF G al g 48T qWE
T qiffea & A dwaT § "7
AU TTH Y00 HIF FT UF TaT A
& 9 gt 9 uF wifes W w
TH I #1 vagdafaez A 43 w7
AT TAT S F7 g7 qFT AT F
18 717 g W1 § e TFd @ At
g A ATAT AL F AT T HAT
& gm? §F qr wwwdr § oW
A UF 9 fodl a7 & w1 AT
41 &y 43 afefeafy foad @ enw g
T WA A A qqq T4 AW
Tafae gaFT A T FZ I AMLY
o farsaa & amT ede wY F1aq g
7 fas goR 7zt ¥ fawagad afew
St FATE AT T OF qgT &7 qUA
w7 qQF a1 A faww § oA
sz FX foar § gAY W g wEw
sy =g zax faq 7z &g @O
axar & fF ag wgwr #g3 #r a9 §
7T a9 T a g § IR A W
GrET g 2, A% §, aE arq g AfE
7Y TR AW AA A G, 7 A T ow
&9 ¥ 9g¥ A T @ q@ 1e’e
& G ¥ quw A A AGI A TN X
T 97 T & qIE O AW B QA
AT &1 YEre 9™ fear 9T
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[ere  sgefre Amare]

Frqere  3fe9sq ®1 ag SR 90
AR W1 39 FEq FE AW aFar qv
fF gw wreelie feadw grfes w1 awa
g SmwgA g fragagTam &)
afFr g waw WA wgEw T ¥
feFmt Tq & ar@g o W@ F feg
Q@ FfRer &1 e 9 FE
arfade<i ¥ ama Y 9 7 T g
IAF G ATAT 47 A F FgAT AR
g 5 ag o gy fewe oY 9w wenr
7 w2rE & A #, 7 39 fore A
Y Y T § W § FgAT FNEar g
& wgt ©F ave ¥ fewg v wr Qv
FFR @M, g33 FO AR agEA
afpr I F wRT @ TWE ¥ d@
fewz da1 &) &< fargem & #%, W
R a=v ¥ fam & o fewe g
F werE & faot ¥ ) Ak fog feve
N aorg ¥ faq gfaard & e =AW
WH AT gfaa FTad | IAFHA
g oF A9 § g9 AW §EQ
g AW FFy 4 "WA §Hg A
Ty AT g UF WA ¥ Al
sk fefafds § @y &
gy fafwer F g w
T arg ¥ ga F1 % fggram
UF T A W A F Fed § g
Eeuidll

Raja Mahendra Pratap (Mathura):
On a point of order, Sir. Speeches
are made by Members. They do not
know the facts about Tibet. I was
in Tibet. The mountains are so high
that there cannot be any Chinese
colonisation in that country. On the
other side of China there are 180
warships of America, and Taiwan is
there, Japan is there, there is no
danger of war. They are speaking. ..

Mr. Speaker: There is no point of
order in this.

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
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Nehru): Mr. Speaker, Sir, I do not
exactly remember the date of our
last debate in this House.

Dr. Ram Subhag Singh: 25th, 26th
and 27th,

Shri Jawaharlal Nehru: I think it
was in November, towards the end of
November. A little before that, a
few days before that, I had sent a
letter to Premier Chou En-lai which
the House knows. In that letter we
had made certain proposals and we
had a full and instructive debate in
this House. The House had that
letter before it and the whole situa-
tion, and the House was pleased to
give its support, and if I may say with
respect, its enthusiastic support, to
the action we had taken in that
matter.

Since then we have had a reply
from Premier Chou En-lai, and I
have sent a brief reply to him, to
his letter. In effect, the new points
for consideration are Premier Chou
En-lai’'s letter and my reply. On
the whole, however, the debate has
proceeded morc or less on the same
lines as previously, though references
have, no doubt, been made to Premier
Chou En-lai’s letter.

Hon. Member Acharya Kripalani
complained or remarked that I was
allergic to suggestions bcing made to
me or criticism being made. I hope
I am not, and that I am always very
willing to listen to aﬁy suggestions or
criticisms. Naturally, when a criti-
cism means a reversal of a policy,
which I believe in, then, I find it
somewhat difficult to accept it, unless
I am prepared to accept the reversal
of that policy; it is not a question of
minor changes or anything, but a basic
reversal of the policy, and, therein,
naturally, I have some difficulty.

Now, I have listened, as I should,
with very considerable attention to
the various speeches made, and made
rather long notes about what has
been said. I shall not say much in
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regard to the many things said, be-
cause much of that was said, though no
doubt justified from some point of
view, was not particularly helpful in
understanding the situation or what
should be done. There were natural-
ly exhibitions of resentment and anger
at what the Chinese had done. One
can understand that, but they are not
helpful by themsclves in finding any
particular way out of the difficulty.

May I say that I entirely agree with
Shri Jaipal Singh when he said that
this matter should not be treated as
a party issue? Of course not; it is
not a party issue. Many things have
been said by hon. Members opposite
with which I am in hearty agreement;
some things have been said by Mem-
bers sitting with me on this side, with
which I am in hearty disagreement, so
that it is not a party issue at all; it is
a national issue, and indeed, it is
something more even than a national
issue, because it impinges on all kinds
of international issues, but certainly,
so far as we are concerned, it is a
national issue.

Now, let us be clear about certain
basic factors, so that they need not be
thought to be in doubt. We are com-
mitted, from every point of view, to
defend our country, to preserve its
integrity, to preserve its honour and
self-respect. That is not a matter for
argument, I thought. Opinions may
differ as to how to do it. That is a
different matter. But the basic thing
is clear, and in doing that, in the ulti-
matc analysis, almost any price has
to be paid. One cannot proceed on
the basis of barter, haggling and the
tactics of the market-place, where a
nation’s honour and self-respect are
concerned. That is clear. But when
you come to the next step about what
one should do, much has been argued
about negotiation or war or something
in between. I said the other day
that if you really stop negotiations,
the alternative is something which is
either war or leading up to wir, or,
of course, it may be just sitting tight
and doing nothing, which seems to
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me a very feeble way of meeting the
situation.

Shri Jaipal Singh referred to what
he considered the many intermediate
or middle stages, such as, he said,
South Africa or Portugal. Well, I
would hardly have thought those ins-
tances helped this argument. In
spite of all that has happened in
South Africa, every year, we have put
forward the proposal to negotiate
with them in the United Nations, and
it has been passed there by a con-
siderable majority. It is South Africa
that has refused to negotiate, the
word may not be right, anyhow, to
talk about these matters, which have
created so much trouble there.

In regard to Portugal, we have al-
ways been willing to talk to Portugal;
naturally, the talk has to be about the
basic matters, not about some super-
ficial matters. So, those examples are
not very, helpful,

Then, Acharya Kripalani mentioned
economic sanctions.  Another hon.
Member talked about a punitive police
action. Now, with all respect to
them, I do not see how economic
sanctions have the slightest effect on
anybody in the present situation. We
have very very little trade with
China. We had some trade with
Tibet which has dwindled chiefly be-
cause of Chinese activitics on the
other side. We may consider fur-
ther as to whether we should continue
it or stop it or take another step in
the economic sphere. That is a
matter for consideration. One may
do that, but it has no real effect on
the gsituation. It is obvious.

As for the idea of a police action,
1 am rather surprised that the hon.
Member who, he himself has remind-
ed us, has becn a gallant soldier,
should put forward this idea of a
police action. What exactly it means
in this context is not clear to me.
You can have a police action against
some very very weak adversary
where the police—the whole meaning
is that the police can function there
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and get results—can get results.
Whether the police is represcnted by
some little army or not, essentially it
is a police action against a small ad-
versary. We do not take police action
against a larger force of police, if you
like to call it, or whatever it is. It
is a misnomer. Let us not confuse
ourselves.

Then I found in the speeches of
many Members a desire to make it
clear that they do not want war, but
they suggested various other things.
1 have mentioned some. Acharya
Kripalani asked: ‘Why do you always
talk about a world war? It may be
a local war’ Yes, it may be, of
course. But anyonc¢ studying the
question in the context of wars to-
day—possibly of wars—knows very
well that local wars do not take place,
are not likely to take place, between
two great countries without develop-
ing into big wars and the big wars
without developing possibly-—not cer-
tainly—into a world war. I am
merely trying to clarify these matters
so that we may indulge in clear
thinking. Merely in our resentment
saying, as an hon. Member just said
a little before me, that we must do
this here, we must take Tibet or Tibet
must be this—all that may be a
pleasant thought, but it has no rela-
tion to reality.

Here are two countries, both strong
in their respective ways, both huge,
both—1 say—incapable of being
detcated by the other. It is quite
absurd to imagine for anyone in China
or elsewhere that China, however
powerful she may be, is going to ulti-
mately defeat India in case of war.
1 do not accept that, and I think China
knows that too. It is equally absurd
to imagine that India is going to defeat
China in a great war.

Shri Braj Raj Singh: We never
wanted it.

Shri Jawaharlal Nehru: Of course.
Then why talk about it?
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Shri Braj Raj Singh: Nobody is
talking about it,

Shri Jawaharlal Nehru: If you do
not want it, why talk about it? If
you say ‘We do not talk about that
thing’, then I would say: Do not talk
things that lead up to it. One has to
be logical about this. We admit it.
It is quite clear.

First of all, for some things a
country pays—it does not count the
cost.  If its honour, self-respect and
freedom are involved, no cost is too
great. It is betier to perish in the
attemnpt than to suimit or surrender.
That is the basis of our thinking—
and I hope of this House and cur
people.

Having said that, it does nu: mean
that we should give up thinku 2 in
regard to the steps that we take in
order to justify' whatever our position
may be. If we have to think of
problems of war we have very much
to think of what the views of experts
may be. I do not mean to say that
experts are only people wearing the
military uniform, Civilians like
Acharya Kripalani may become ex-
perts in military matters; for aught I
know he may be able to give an
opinion about what should be done.
(Interrupion).

18 hrs.

Normally, when one talks about
war or even police action one does so
after logically thinking as to what
those sieps should be one after the
other. What is more important and
what every General has to think is
this. A General has to forget him-
self for a while and think that he is
the enemy’s General and what he will
do. Then he should devise his
policy. That is the way to think.
One cannot imagine any General who
has any experience at all imagining
that he has a clear field and the other
fellow is a fool and he will run away
before him. That does not happen
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in war or in any circumstances like
this, Everyone thinks about these
matters in the strictest practical way.
In addition to that he may think in
an idealistic way. I hope we think in
both ways, idealistic and practical.
But if you give up one of them it will
be unfortunate. But if you give up
both idealism and practicality then
where are we? There is no anchorage
to hold on to.

As 1 said, apart from strong ex-
pressions of opinion etc., broadly
speaking, I believe that there is a very
large unanimity of opinion in this
House on this issue. It may be ex-
pressed differently with greater em-
phasis or Jess emphasis. There is a
large unanimity of opinion about this
matter, even though some people may
differ here and there about the steps
to be taken, the timing of it.

Much has been said about timing.
Acharya Kripalani is apprehensive
that {ime may run against us and the
Chinese authorities may consolidate
their position in these areas. In fact
he used the word ‘colonise them’. I
do not know what the Chinese may
or may not do. But as Raja Mahen-
dra Pratap managed o say before he
sat down—and he spcaks with expe-
rience having, I believe, wandercd
about some of these territories—it is
not a particularly easy matter to
colonise, or, if T may say so with all
respect to Dr. Ram Subhag Singh,—to
industrialise these territories.

Dr. Ram Subhag Singh: But they
have three ton trucks in the Kongka
Pass.

Shri Jawaharlal Nehru: That is not
colonising. I do not know what
modern science may not do in future.
I cannot say. 1 am merely referring
to the present, that for the last 2,000
or 3,000 years nobody has succeeded
in that in Ladakh. I am talking
about Ladakh for the moment because
there are different areas. At® the
present moment, in all this wide area,
I think, possibly one or two tiny
villages or a few huts are there.
Otherwise, there is no inhabitant.
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In summer some shepherds come to
graze their sheep and they walk
away in winter. We are now—I need
not remind hon. Members—in winter.
It is exceedingly difficult except for
some daring explorers or that type of
persons to function with ease in those
territories. Nobody lives there. 1
do not deny the possibility of, with
great effort, creating conditions for
people to live there. They live there
not by producing anything therc be-
cause the territory is not that way—
for thousands of years it has been like
that. If it is going to be changed by
scientific effort, that will take a very
considerable time. It  does not
change suddenly like this.

Shri Hem Barua (Gauhati): This
oftrepeated statement of uninhabited
arcas where only shepherds go to
graze their sheep has given encour-
agement to the  Chinese. ... (Inter-
ruptions). It has been repeated often.

Shri Rajendra Singh (Chapra): It
only substantiates the charge against
you.

Shri Jawaharlal Nehru: I was talk-
ing ' about the colonisation of these
territorics. 1 am merely pointing
this out as Raja Mahendra Pratap
wanted to do. This may be done—
I do not know—with the resources of
people but it is not a practical pro-
position. I am talking about the
time element. The hon. Member has
rightly pointed out that a road has
been built.  Mr. Chou En-Lai has
in his letter referred to this road
being built with 3,000 civilian pur-
sonnel and all that from 1955—57.
That is perfectly true. The House
knows that—the road that was built.
I am not talking about the subsequent
developments. Mr. Chou En-Lai’s
statement presumably refers to this
road through Aksai Chin area; that is
perfectly true. In that corner of
Ladakh that road was built and for
two years or 8o, we knew nothing
about it. It is perfectly true; it may
be our fault. We knew nothing
about it. Whatever has happened in
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Ladakh, so far as we know, apart
from the Aksai Chin area, the wide
area that they have transgressed has
been done mostly in the last summer—
this last summer—as part of the con-
tinuation of their efforts to suppress
the Tibetan revolt. I cannot say of
any corner but broadly, this, I think,
is true. I am merely stating the facts
and not trying to answer any argu-
ment.

So we come back to this. Again,
Dr. Ram Subhag Singh made it clear
that he did not want a ship-building
yard in these areas.

Dr. Ram Subhag Singh: That is
true. But that can be done in this
age of science when Moscow has been
joined to the five seas and Alaska and
Siberia have been equally well deve-
loped.

Shri Jawaharlal Nehru: Quite so.
I happen to have been to Siberia and
know some little things about it. I
do not know what in this age of
atomic energy can be done or what
might not be done. But take the
NEFA area. I think that we have
done a rather good piece of work in
the NEFA arca, an area in which the
British failed to do anything at all
for decades and decades. They just
failed completely. We have done a
good piece of work not only in spread-
ing our administration there but in
communications, in schools, hospitals,
agriculture etc. among the people
who are very difficult to handle.
That was done and that no doubt will
continue.

We want those areas to develop
and naturally we cannot expect them
to develop in the real industrial
sense. It is far better to develop in-
dustries where they can easily deve-
Jop than across mountains and other
places where it is a much harder task
but those areas should develop in that
sense and may be, where we find
food minerals, ete. they will certain-
13‘; have to be developed and exploit-
ed.
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But the main thing is this. If you
do not go back to the past which we
had discussed so often, what is to be
done in the present?

Now, I repeat that whether we talk
about negotiation or whatever else
we may talk about, it is clear, and I
thought there would be no doubt im
any hon. Member's mind, that any
kind of further step that the Chinese
may take will obviously be resisted
wherever it may be—that is obvious—
to the best of our ability.

Shri Rajendra Singh (Chapra):

What about the places that are still
in the hands of the Chinese?

o faay v e ‘o’ (farag )
Wl AgIEE, wAY A1 gEr & sEd
it oH oA 7 R E mwE S g,
FEANF L

off JaTgTAT™ AgE ¢ AL T@H
St g Vg £ a8 I av & 1 WAy
g & A% IFF A # v Far A
aifgr | w7 ag aw faegw &
gl @1 AR W AR qFAE IS
) & T A AN 97 ag@ FIA A

S&Td F E-Tﬂ?l | (Interruptions),

Mr, Speaker: Order, order.

Shri Jawaharlal Nehru: Because
Shri Vajpayee put me a straight
question I am giving him this answer
that, as a matter of fact, that has
been our policy—whether it was
fully and properly implemented or
not is a different matter. That
policy has not changed. And, as a
matter of fact, in NEFA, of course,
apart from that very tiny enclave of
about three or four miles, Longju, it
is because of our strength there and
our determination to resist that we
have prevented their entry into NEFA
exeept, as I said, in Longju. In all
these areas, whether it is the border,
Uttar Pradesh or Himachal Pradesh
or Punjab, we have prevented their
entry and we Wwill prevent it.
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Now the real question is that diffi-
culties have arisen in regard to this
fairly large area in eastern Ladakh
which, as I said, apart from the Aksai
Chin area, they have entered mostly
during the last summer. It may be
said, rightly that we should have been
in a position to prevent that. It is
a difficult task, but it may be that if
we had directed all our attention to
it previously it might have been done.
I do not wish to argue that point.
Anyhow, here is this present position
and this present position can be re-
solved basically in two ways: one is
by an attempt at negotiation yielding
some kind of fruitful results, a peace-
ful settlement, and the other is by
compulsion and coercion which may
be less than war or war itself. Any
attempt at compulsion or coercion is
really—in these circumstances econo-
mic sanctions do not count—if not war,
call it police action if you like, that
is, the use of armed people. Now,
when hon, Members refer to this, no
doubt they have to bear in mind that
there are armed people on the other
side too, it is not a one way traffic.
Therefore, if one has to take that,
principles apart, one has to do so in
favourable circumstances when one
thinks that it is likely to yield sub-
stantial results. One does not do
this merely in a huff or because one is
angry. That may lead to something
the opposite of what one desires.

Therefore, while one tries to settle
it always by negotiation one, at the
same time, strengthens oneself to deal
with any situation that might arise or
has arisen. These are normal platitu-
des—the House will forgive me for
repeating them, but I want a little
clcar thinking. on this issue. We
follow both these policies. We tried
to negotiate because that is not only
right but inevitable and I would sub-
rait that no country in the wide world
would not negotiate, does not matter
Low much they are opposed®to each
other. If they are dead opposed to
each other, even then they talk. We
have had in recent months, or maybe
in the last year, ‘very serious incidents
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between powerful - countries like the
Soviet Union and the United States
of America,—shooting down bombers,
aircraft, etc. Well, they have talked
about it. They have not declared war.
They have talked about it; settled it
and sometimes not settled it; it is still
there unsettled. Sometimes they have
given compensation, or whatever it
is. But countries, whatever the situ-
ation may be, always negotiate. It is
inevitable in international  affairs.
Otherwise, there will be a complete
law of the jungle. You may say that
one party is functioning as if it was
the law of the jungle. It may be. It
is deplorable and one should naturally
do what one can to stop that. But
one negotiates even then. Negotiation
always carries weight if there is
strength behind it. A weak country
or a weak person cannot negotiate at
all. Therefore, strength is an essential
factor. The building up of strength,
the addition to your strength, is
obvious. It has to be done.

Then, hon. Members might ask,
“What will you do if your negotiation
does not yield results?” I cannot, and
it would not be right for me now, to
lay down what one does; but, as I
said, in any event, we have to build
up strength to meet such contingencies
at a suitable moment. For us to say,
as some hon. Members hinted at, that
“Do not talk to them; do not negoti-
ate” is a thing which, I would venture
to say, will not be understood by any
couniry in the wide world.

The hon. Member, Acharya
Kripalani, seems to think that this is
the fault of our publicity. Countries
gather information, and their foreign
offices, even if we are at fault, do
kecp themselves informed about these
matters. They are interested in a mat-
ter of this kind. It has excited world-
wide interest naturally because of the
possibilities in it; because of the poten-
tialities of big scale trouble in it.
Every country has watched it, studied
it; we have helped them to study it
and all that. If those countries do
not immediately accept, let wus say,
Acharya Kripalani’s view-point on it,
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1t is not necessarily true that we are
at fault. It may be that Acharya
Kripalani's viewpoint may be at fault.
It may be.

Acharya Kripalani: If you are satis-
fied with your publicity, I have no
objection.

Shri Jawaharlal Nehru: No, no. It
is not a question of my being satisfled.
One seems to imagine that if we shout
loudly enough about what we feel the
other party or other country will agree
to it! Publicity goes a very small
way in these matters. It really con-
sists, as far as possible, in placing the
material. In judging of any matter
outside India—many malters come up
—do we decide, because somebody’s
publicity hits us on the head, in his
favour? We judge these things from
our own sources and our own infor-
mation as to what has happened in
Europe or South America or Africa or
Asia or South-East Asia. The coun-
tries have their ambassadors, minis-
ters, agents of publicity, and what not,
to get information. They judge from
them. We may fail completely in some
small matter; this may happen it
there is a riot somewhere here; but
in big matters concerning two coun-
tries, other countries are deeply in-
terested and are very well informed.
They have to be. They cannot afford
to be not fully informed about,K mat-
ters like this between two great coun-
tries like India and China. They may
be right or wrong. That is a different
matter. But they attempt to keep
themselves ‘informed and we attempt
to keep themselves informed too. 1
have no doubt the other country also
keeps them informed. There it is.

To imagine that what we think is
i.nevltably a hundred per cent. right
is not necessarily correct. Some-
times we may be a little wrong too.
We are human beings subject to error,
just like others are. I think it comes
in the way of clear thinking. If we
decide and if we have come to the
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conclusion, that we are a hundred per
cent. in the right, no further thinking
is required. Only some kind of strong
action is necessary. Action, or rather
the capacity for action, is always
necessary, because without that, words
do not count. But that action must
think of the consequences and every
action that is indulged in surely is
indulged in with a view to achieve
results. To indulge in action not to
achieve results obviously has no good
result itself.

So, these factors have to be con-
sidered.

Shri Nath Pai: May I ask, is it not
that we are 100 per cent. right? This
is casting an aspersion and weakening
our case when he indicates that there
is one degree of doubt regarding our
basic rights. He has made the state-
ment that we are not 100 per cent.
right.

Shri Jawaharlal Nehru: That de-
pends on, right in regard to what?

Shri Nath Pai: Our rights in Ladakh,
regarding the border.

Shri Jawaharlal Nehru: I think we
are in the right, very much so. We
have a strong case.

Shri Nath Pai: Is it not 100 per cent.
right?

Shri Jawaharlal Nehru: He should
not ask me these questions, which it
is not proper for me to deal with in
these circumstiances. 1 am prepared
to discuss this matter with the hon.
Member, because these matters are
complicated matters. As I have told
you, we have been discussing in re-
gard to two or three areas in dispute
with the old Tibetan Government. This
has been going on; old standing dis-
putes have gone on.

There are various factors to be con-
sidered, I believe our case is a very
strong onc; I have no doubt about it,
but I can assure you that the Chinese
believe that their case is a strong one.
They say so, whataver they believe.
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Shri Rajendra Singh: They are
wrong.

Shri Vajpayee: Why should the
Prime Minister say that the Chinese
say so? Let the Chinese say what
they want.

Shri Rajendra Singh: The Prime
Minister is in doubt about our case.
That is why he is saying like this.

Shri Tyagl (Dehra Dun): The Prime
Minister knows what he talks.

Shri Raghunath Singh: That shows
his vigilance.

Shri Jawaharlal Nehru: When you
discuss the border of any  country,
wherever it may be, which has histori-
cal backgrounds, all kinds of past
incidents are brought up, which are
discussed. I think the Chinese case
is a very weak one. They go back,
which is very wrong, I think, to past
periods of history. That is a different
matter. But whatever it is, if you have
to deal with it, you have to answer it.
My point is, I cannot deal with them
by saying, “All that you say does not
require an answer”. We arc right,
but that is not the way. We may be
right 100 per cent. or 99 per cent, but
I have to answer their case, as I in-
sist that they should answer mine.
Otherwise, there can be no dealings at
all. Otherwise, you decide in an arm-
ed way or coercive way—they or we—
and whichever has the longer  lathi
possibly produces a greater effect. The
whole thing cannot be dealt with in
this easy-going way, as if it does not
require any argument. It does require
argument to convince them, to convince
the other countries and all that.

Acharya Kripalani himself referred
to some foreign countries. They are
no fools—those people; they are
friends; yet, they have argued  this
matter in a variety of ways.

L 1]

These is so much said about the
McMahon line and we have strongly
stressed our case. I have not a shadow
of doubt in my rgind that not only the

PAUSA 1, 1881 (SAKA) Sino-Indian Relations

6724

McMahon line is right from our point
of view, but I would go further and
say that before the McMahon line was
made, the McMahon line itself was
the laying down of something that
gxisted before it; that is, a justiticat-
ion of the traditional border there. It
is not the McMahon line that created
the border. It is only after a conflict
it was laid down. That is so. Take
Ladakh. The history of Ladakh, the
present history of Ladakh goes back
to 1842 when after war between the
ruler of Ladakh, Maharajah Gulab
Singh, and the ruler of Tibet, both
being fcudatories of others—the ruler
of Tibet being the feudatory of the
Emperor of China and the ruler of
Ladakh being the feudatory of the
ruler of Punjab at that time—the war
between them ended ultimately in the
victory of Gulab Singh's forces, and
that resulted in a trealy, acknowledg-
ing that Ladakh was part of Kashmir
State territory. Later this area, this
boundary, was not demarcated on the
ground, but laid down in maps by
some English surveyors.

Now I can understand some dispule
being raised about some country here
and there. Of course, it is not marked,
and its territory is not inhabited.
There is no administration, no pay-
ment of tax, no proofs—the only
proof is travellers’ accounts the normal
thing that has been understood by
people who pass that way and maps;
these are the two or threc ways of
proving these things. So that, the
question may arise about minor points
here and there, but the major point
is the basic boundary of Ladakh which
was laid down 112 years ago, not
today. It is not marked ‘there; it is
marked in maps.

Now, some maps differ. There is no
doubt about it. Maps differ, travel-
lers’ accounts differ and travellers’
books differ, and all these matters can
be argued about. One cannot say that
we will not talk about these matters.
But the basic thing is not about those
border troubles, but this rather mas-
sive infiltration into Ladakh which has



:6725 Discussion re:

[Shri Jawaharlal Nehru]

chiefly taken place, to the best of my
knowiedge, during the last summer,
.apart from the Aksai Chin area.

The argument—if it is raised—that
“we are here and we have taken pos-
session of this territory; therefore, it
is ours” of course, is an utterly wrong
argument. The sovereignty of a coun-
try does not ch b bod
comes and sits in a corner of it. It is
obvious it cannot. No country has an
army spread out all along its borders
to protect it from people coming in.
Anybody can come in, but the sover-
reignty of that country remains over
that territory, even though some peo-
ple may sit on a little part of it.

Therefore, if I may say so the basic
point today is not, I submit, that we
should not negotiate; let us consider
that, because one has always to negoti-
ate, and to say that negotiations will
not bear fruit, if I may say so, has no
relevance in this matter. Even if it
did not bear fruit, even then you will
have to negotiate, because that is a
way of procedure. The moment you
refuse to do so, you are wrong before
the world, and the world will think
you are afraid of negotiation; you are
afraid of that. They will not accept
your word for it—you are afraid of
talking to the other parties; that is
the impression created.

But the negotiation has some value
only if it is backed by strength.

Raja Mahendra Pratap: On a point
of order. As an elderly man, I say:
let us also negotiate amongst our-
selves. It is 6.30 and let us adjourn.

Shri Jawaharlal Nehru: In the final
analysis, it comes to this that we must
build up our strength and, as I have
said previously—I think on the last
occasion—this is not a matter which
we can dispose of by a discussion. It
may take a few months or a year or
more,
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Whatever the issue of this is, the
issue, of this matter may come or may
not come in a few months or so, I de
not know, but what I am saying i s that
the situation that has arisen on our
borders is of such historical significance
from a long-term point of view. India
and China, these two great countries,
for the first time face each other on a
long border which is a live border, and
even if we are friends, even then, we
have a live and dangerous border; if
we are not friends, then it is worse.
Therefore, this tremendous historical
development is taking place in Asia
affecting not only India and China, but
all the countries of Asia, necessitating,
quite apart from other developments,
the building up of our strength. Then
we can consider using it whenever it
is necessary.

Building up of our strength means
certainly defence forces and the de-
fence apparatus, but remember that
defence means today industrial
strength; it is industry that gives real
strength. So, while we keep our Army
etc.,, as strong as we can make it and
as well-equipped as possible, the
real basis, the real strength, will come
from rapid industrialisation.

We come back really not only to in-
dustrialisation; it means better agri-
culture, better industry, in order to
meet these crises, because it is only
then that countries become strong.
That is how other countries are strong
today. The so-called Great Powers or
the middling Powers are strong be-
cause they have become a modernised
State, because they take advantage of
the modern methods which increase
their production, give them strength,
all kinds of things. Therefore, the
basic  thing is that we become a
modern State, not remain in a back-
ward condition economically and
socially.

These are the basic things that we
have to face, and this is a challenge
to the country, not a challenge in the
present of course which we have to
meet, but much more so a challenge
for the future, becfiuse ultimately un-
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less proper balances are created in
Asia, all our wishes may not lead us
to what we want to have.

Therefore, I would beg this House
to look at this matter from this wider
point of view as well as from the im-
mediate danger point of view, and to
consider it not a party matter, but a
national issue of far-reaching conse-
quences.

Shri Braj Raj Singh:
Kripalani has to reply.

Acharya
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Mr. Speaker: The discussion has
been allowed under rules 193 and 195.
It is specifically noted in rule 195 that
there is no motion and no voting shall
be taken, and there is no right of
reply. I am sorry.

18:33 hrs.

(The Lok Sabha then
sine die).

adjourned
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eums in India’ 6475~76
1134. Landlesslabourin Kerala 6476—79
1135. Diversion of Jaxnuna
inDelhi . . 6479-80
1136. Scholarships to chxldren
of political sufferers . 6480—84
1137. Bihar-West Bengal
Border Dispute . . 6484-85
WRITTEN ANSWERS TO
QUESTIONS . . 6485—6572
5.Q.
No,
1138. Indiscipline in Educa- -
tional Institutions. 6485-86
1139. Smuggling .. . . 6487
1140, Commissioner for Sche-
duled Castes and Sche-
duled Tribes . . 6487~88
1141. Working of Suppression
4 of Immoral Traffic
in Women and Girls
Act . . . 6488-89
1142. Rihand Dam Proycct 6489~90
1143, Tripura Territorial
Council Accounts 6490
1144. Foreign Exchange 6490
1145. Disease in paddy ﬁc!ds
of Andamans . 6490-91
1146. Pinto and rotnry ml
Mills . B 6491
1147. Manufactureof precision
instruments 6491-92
1148. Mineral explormon in
Orissa 6492
1149. Export of scrap 6492
1150. Hindi Assistants . . 6492-93
1151, Three  Year Degree
Course . . . 649495

WRITTEN ANSWERS TO
QUESTIONS—contd.

S.Q.
No

1152,

Subject

Excise Duty on Khand-
sari . B

1153. Loan from U S. A '
1154. Naga Hostiles . .
1155. Oil exploration at Sib-
sagar . .
1156. Residential permits for
foreign Nationals,
1157. Bsxfurcanon of Bombay
1158. Separation of Judncmry
from Executive .
Fertiliser Plant at
Neyveli . .
1160. Department of Archae-
ology . .
India’s conmbunon to-
wards U. N. spccml
fund . .
1163. Special type ot‘ stecl
1164. Durgapur Steel Plant
1164-A. Statue of Sardar
Vallabhbhai Patel .
1164-B. Amerjcan aid to India
1165. Foreign Nationals w1th-
out passports .
1166, Indo-Pak
talks . .

1167. Selﬁre of kmves in

I159.

1162,

anncnul

1168. Military Trammg for

youths . .
1168-A. Smuggling of gold
1168-B. Headquarters of

National Atlas  Or-

ganisation of India .

1169.
1170. Gold smuggling . .

Harijan Welfare De-
partment in Kerala .

1172, Ex-members of Income

Steel plant at Bokaro,

1171,

Tax Investigatlon Com-
mission . .
1173. Production of oil . .

1174. Free education for the
andiospped . .

117s. Applicationsfor Natural-
isation by Chinese Naa
tionals . .

1175-A. Raid by Naga Hosxd'es
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6495
6495-96°
6496
6456
6497
6497-98
6498
649899
6499
6500
6500
650c~01

6501-02
6502

6502~03
6503
6503
6504
6504-08

6508
650506
6506

6506-07

6507~08
6508

6508-09
6509

6509-10
L]



6731

WRITTEN ANSWERS TO
QUESTIONS—contd.

US.Q.
No.

Subject

State Bank of ndi- ~
Branches

1899.
1900. Visit of Commissioner
for 8. C. and S.T. to
Bombay

Polytechnics in Punjab
Allahabad High Court
Remission of sentences
of prisoners.

Collection of taxes in
Delhi

Hall-cum- Audnonuma
in Orissa

S.C.&S. T Com-
missioner’s visit to
Punjab

Education of glrls in
Punjab . .

1901.
1902.
1903,

1904.
1905.

1906,

1907.
1908. Welfare extension pro-
jects in Punjab

Tribal Development in
Punjab

Welfare of S.C., S.T. &
other backward classes
in Punjab .
Children kldnapped in
Delhi s

Visit of Commlssloner
for S.C. & S.T. to
UP.. .
General Educanon Sch—
emes of Delhi
Unauthorised Enu—y into
India . .
Cases under Untouch—
ability (Offences) Act
in Delhi .

S. C.and S.T. in Pun-
jab . . .
Aligarh Musllm Uni-
versity . .
Pakistani books bnnned
in India .

Import of C . L. sheets

Con-upnqn cases in Fin-
ance Ministry . .

1909.

1910.

1911,

1912,

1913,
1914,

1915,

1916.
1917.
1918.

1919,
1920,

1921. Arrest of Pakistanis in
India . . .
1922. Agricultural  colonies
> gr S.C.&S. T. in
Punjab .
1923. Training of Defence

Personnel in forelgn
countries . .
L)

[DALy DrcesT]
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6310

6510-11
6511
6511-12
6512
6512

6512013

6513
6513-14

6514

6514—16

6515

6515—17

6517
6517

6518

6518
6518
6519

6519
6520

6520

6520
6521

65;1-13

WRITTEN ANSWERS TO

QUESTIONS—contd.
U.S.Q. Subject
No.

1924. Gandhi Bhawans in
Universities . .

1925. Development works in
the Andamans

1926. Sangeet Natak Akndeml

1927. Delhi Schools in Tents

1928. Hindi in Delhi Ad-
ministration .
1929. Co-ordination between
Ministry of Commu-
nity Development and
Central Socml Welfare
Board

Extensions for supcran-
nuated Staff .

State Museums . .
Grants to Akhil Bharat
Sarva Seva Sangh
Expenditure on steel
plants

I1930.

1931.
1932,

1933.

1934. Rise in land pnccs in

Dclhi
Panna Dlamond Mmcs
White Cement

Salary structure  in
Engineering Institutes

1935.
1936.
1937.

1938. Film Finance (orpora-

tion .

'Llccnces for busmcss
in Nicobar I[slands

Post-Matric Scholar-
ships .

Show roomsforarticles
produced in Ordnance
Factories .

Corruption N

Educational grants to
Institutions

Indian Botanical Gar-
den, Sibpur (Howrah).

Houses in Kasauli

1939.
1940.

1941.

1942.
1943.

1944.

1945.

1946. hxpenduurc on ngher

Education

Antimony ore in Nag-
pur .
Government Rubber
Factory, Kerala . .

1947.

1948.

1949. Red Fort, Delhi.

1950. Industrial Projects

1951. Payment of rent by

93 Delhi Mumcxpll Corpo-
ration

1952. Strike in Kerala .

6732

CoLuMNS

6522

6522
6523
6523

6523-24

6524-25

6525
6525~26

6526
6526
6527
6527
6527-28
u528
6528
6529
6529~-30
6530
6530
6530-31

6531
6531

6532
6532-33

6533
6534
6534-35

6535
6535-36
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WRITTEN ANSWERS TO

QUESTIONS—contd.
U.S.Q. Subject CoLuMNS
No.
1953. Mineral oilin Bombay 6536
1954. Silver 6536
1955. R.IVE. List ofAssn-
tants. 6536—38
1956. Foreign Exchange 6538
1957. Steel plant at Neyveli  6537—39
1958. Infirmaries 6539
1959. Transfer of Tecachers
in Kerala . 6539-40
1960. Central Scientific Ins-
truments Organisation 6540
1961. Corruption cases 654041
1962. Kerala State Transport
Body . . . 6541
1963. Soviet  collaboration
for oil development 6541-42
1964. Mineral  Survey in
Punjab . 6542
1965. Appointment -of Gover-
nment Pleader in Tri-
vandrum . . 6542-43
1966. Oil Equalisation Fund 6543
1967. Royal Indian Navy
M iiineers . 6543-44
1968. Nepalilanguage 6544
1969. Tribal Zhumms, Tri-
pura 654445
1970. Agreement wuh Mnr-
coniWireless Telcgraph
Company . 6545
1971. (‘arpentnry centre in
Banikhel . 6545~46
1972. Import of m||d steel
sheets . . 6546
1973. Taccavi loans  in
Andamans. 6546
1974. Export of coconut
from the Andamans 6547
1975. Saraikelaand Kharswan  6547-48
1976. Dclhi Darwaja, Arcot 6548
1977. AppointmentofJudges
to Kerala High Court 6548-49
1978. Coconut plantations,
Port Blair . . . 6549
1979. Harijan Welfare Depart-
ment, Kerala 6549-50
1930. Customs duties . 6550
1981. Study team for Sche-
duled Castes and Sche~
duled Tribes 6'.50-51
1982. Pamphlets on Indlan
culture 6551
1983. Grants to Onssa
State 6551-52

6734
WRITTEN ANSWERS TO
QUESTIONS—contd.’
U.S.Q. Subject CoLumMns
No.
1984. Mineralsin Bomay 6552
1985. Ferrous scrap 6552-53
1986. Price of petrol 6553-54
1987. Housing for Police
personnel 6553
1988. I.A.F. Officers on loan
to Ghana . . . 6554
1989. False late smmg cer-
ficates 6554-55
1990. Export of crap iron. 6555-56
1991. DefenceMinistryland
in Gwalior . . 6556
1992. Acquisition cf land in
Manipir 6557
1993. Contracts of ﬁshenes
and forest mahals in
Manipur . 65<7
1994. Loans to Muslims in
Tripura 6558
1995. Ta_ccav: loans in
Tripura 6558-59
1996. Migration of Rmng
People . 6559
1997. Travelling nllowancc fm‘
Government Employees  6559- 6¢
1998 Employees of former
Indo-Mercantile Bank
in Kerala 6569
1999. Journalists in Defence
Ministry . . 6560—62
2000. Engineering cullcgc at
Warangal . . 6562
2001. Flood relief 6563
2002. Voluntary corps 6563-64
2003. Ancient monuments in
Jammu and Kashmir . 6564
2004. House Rent and Com-
pensatory Allowances 6564
2005. Mining Survey of U.P. 6565
2006. Geological survey of
U.P.. . . . 6565- 66
2007. Grants to Cantonment
Boards 6566
2008. Museum at kﬂmalpur 6566
2009. Steel Plant 6567 .
2010. Central Sccretariat Sl,l'-
vice Scheme 6567-68
2011. Fines on Traffic ruh.s
ofﬁ:ndcrs . 6568
2012, Hindi teaching schcmc
for (G:overnment cmp-
loyees 6569
2013. Acquisition of Llnds
m UP. . . 6569-70
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WRITTEN ANSWERS TO

QUESTIONS—contd.
U.S.Q. Subject
No.

2014. Hindi Assistznts
2015. Anti-fraud squad

2016. Higher Secondary
Schools in Lodi Road,
New Delhi

2017. Fire in Sita Ram Mxll S

Kerala
PAPERS LAID ON THE
TABLE

(1) A copy of Nouhcarmn
No. G. S. R. 1321 dated
the sth Dccember, 1959,
under sub-section (2) of
Section 13 of the Central
Sales Tax Act, 1956, mak-
ing certain amendments
to the Central Sales Tax
(Registration and Turn-
over) Rules, 1957,

(2) A copy of each of the
following Reports :

(1) Report of enquiry into
theexplosionat Jamuria
Bazar, Asansol on the
29th November, 1959.

(i) Reportofthe Commis-
sioner ofpolice, Hydera-
bad dated the ~16th
December, 1959, on the
explosion on the 13th
Dccember, 1959 in a
three-storeyed building
in Begum Bazar, Hyde-
rabad.

(3) A copy of Notificarion
No. 5. S. R. 1364 dated
the r2th December, 1959,
under sub-section (3) of
Scction642 of the Com-
panies Act, 1956, making
certain amendment to the
Companies (Central Go-
vernment’s) General Rules
and Forms, 1956.

(4) A copy of Noification
No. Ro4s5/59/IA4 dated
the 13th October, 1959,
published in Kerala Gaza-
tte containing the Kerala
Money Lenders Rules,
1959, under sub-sec’ion
(3) of Scction 21 of the
Kerala Money ILenders
Acr, 1958 read with clause
(b) of the Proclamation
dated the 31st July, 1959
issued by “the ~President
in relation to the State of
Kerala.

[DArLy Dicest]

CoLumMns

657¢-71
€571

6572

6572

6573—75

PAPERS LAID ON THE

TABLE—contd.

(5) A copy of No tification
No. G. O. (P) 552 dated
the 2nd June. 1959 pub-
lished in Kecrala Gazette,
containing the Kerala
Ministers’ and Speaker’s
Travelling Allowance and
Daily Allowance Rules,
1959. under sub-section
(2) of Section 10 of the
Payment of Salaries and
Allowances Act, 1951 read
with clause (b) of the pro-
clamation dated the 31st
July, 1959 issucd by the
President in relationtothe
Staie of Kerala.

(6) A copy of the statcment
regardirg the location of
Drugs Projects and the
Intermediates Project.

(7) A copy of the Report
(Parts T and 1I) of the
Commissioner for Sche-
duled Castesand Scheduled
Tribes for the year
1958-59, under  Arficle

338(2) of the Constitution.

’ (8) A copy of Notification

No.G. S.R.1363datedthe
12th December, 1959,
under sub-section (4) of
Section 19 of the Medici-
cal and Toilet Prepara-
tions (Excise Duties) Act,
1955. making certain fur-
ther amendments to  rhe
Medicinaland T oiler Pre-
parations (Excise Dutics)
Rules, 1956.

MINUTES OF PARLIA-

MENTARY COMMIT-
TI-FQ LAID ON THE
TAB . .

(1) The Minutes of the Six-
1eenth sitting of the Com-
mittee on  Government
Assurances  held during
the Ninth Session were
laid on the Table.

(51) The Minuies of the
Seventeenth sitting of the
Committee on Absence of
M:mhcrsfrnm!hc&nnngs
of the House held during
the Ninth Session were
laid on the Table.

6736
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MESSAGES FROM
RAJYA SABHA
Sccretary reported three

messages from Rajya Sabha

that Rajya Sabha had

no recommendations to
make to Lok Sabha with
regard to the following

Bills:

(¢) The Sugar (Special
Excise Duty) Bill. 1959,
passed by Lok Sabhaon
the 17th December,
1959.

(if) The Mineral OQils
(Addi:ional Duties of
Excise and Customs)
Amendment Bill, 1959,
passed by Lok Sabha
on the 18th December,
1959.

(i55) The Indian  Tariff
(Ameadme:)Bill.1959,
passed by Lok Sabha
on the 17th December,
1959.

‘REPORT  OF COMMITTEE

‘STATEMENT BY MINIS-
TER . . . . 6582—86

ON SUBORDINATE LE-
GISLATION—PRESENTED

Seventh Report
sented.

was pre-

REPORTS OF ESTIMATES
COMMITTEE—PRESEN-
D .. ..

Six y-cighth,sixty-ninthand
seventieth Reports were
presented. .

The Deputy Minister of
Finance (Shrimati Tar-
keshwari Sinha) made a
statement correcting the
reply given on the 4th
December, 1959 to a Sup- |
plementary by Shri Harish
Chandra  Mathur  on
Starred Question No. 585
regarding Financial and
Accounting procedure.

IBILL PASSED

“The Minister of State in the
Ministry of Transport and
Communications (ShriRaj
Bahadur) moved for the

[DAmy Dicmsr)

CoLuMNSs

6579

6580

6580--82

6587—89

BILL PASSED—contd.

consideration of the Motor
Vehicles  (Amendment)
Bill. The motion was
adopted. Afrer clause-
by-clause  consideration
the Bill was passed.

MOTION RE. MODIFI-

CATION OF COAL
MINES RESCUE RULES,
1959 . . . .

Fifteen motions regarding
modification of the Coal
MinesRescue Rules, 1959
were moved by (1) Shri
S.C. Samanta (2) Shri
T. B. Vittal Rao and (3)
Shri Abid Ali.

The Deputy Minister of
Labour (Shri Abid Ali)
replied to the Debate and
three motions moved by
Shri S. C. Samanta and
Shri Abid Ali were adop-
ted.

MOTION RE. REPORTS
OF ORISSA MINING
CORPORATION

ShriPanigrahi moved forthe
considerationof the First
and Second Annual Re-
ports of Orissa Minning
Corporation (Private) Li-
mited for 1957 and 1957~
s8. Thediscussion was
concluded and the motion
was adopted.

(L.ok Sabha adiaurned a' 3.45
p.m. and re-assembled at
4 p.m.)

DISCUSSION ON MAT-
TER OF URGENT PUB-
LIC IMPORTANCE .

Acharya Kripalani raised a
discussion on the letter
received from the Chinese
Premier in reply to the
Prime Minister of India’s
Jetter dated the 16th No-
vember, 1959.

The Prime Minister (Shri
Jawuharlal Nehru) replied
to the Debates.

[Lok Sabha adjourned sine die
at 633 p.m.]

6738
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6589—6612

€632—48,
6651—63

6663—6728
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RESUME OF THE NINTH SESSION OF SECbND LOK SABHA

1. PBRIOD OF THE SES-
SION

2. NUMBER OF SITTINGS

3. TOTAL NUMBER OF
SITTING HOURS .

4. NUMBER OF DlVl-
SIONS HELD .

s. GOVERNMENT BILLS:
(f) Pending at the commen-
cement of the Session
(55) Introduced . .
(¢¢5) Laid on the Table as
passed by Rajya Sabha
($v) Referred to Select Com-
mittee . .
(v) Referred to Jomt Oom-
mittee .
(vi) Reported by
mmittee
(uis) Reported by
&)mminee .
(visi) Plssed
(ix) Returned by Rajya
gab without n’gy
amendment . .
(x) Returned by
Sabha with amendment " .
(x1) Pcndmg at (he end of
the Session

6. PRIVATE
BILLS :

Selecl

Jom(

MEMBERS’

() Pending at the com-
mencement of the Ses-
sion .

(#7) Introduced .
(#55) Withdrawn

(iv) Pending at the end of
the Session .

(v) Negatived
(vr) Passed .
(vis) Motion for leave to in-
uce—pegatived .
7. GOVERNMENT RESO-
LUTIONS : .
Moved
8. PRIVATE MEM
RESOLUTIONS
(¥) Received
(¢%) Adopted
320 (Ai) LSD—10.

2

BERS’

. November
16th to
22nd De-
cember,
1959/ Kar-
tika 25 to
Pausa 1,
1881(Saka)

27

166 hrs. s0
mts.

I

Rn)yu ‘

Nil

104

Nil

Nil

781
Nil

(#7) Included in the List
of Business

(fv) Withdrawn.
(v) Negatived

9. STATUTORY  RE&SO-
LUTIONS
Moved
Negatived
10. GOVERNMENT MO-
TIONS :
(#) Moved
(i) Adopted
11. PRIVATE
MOTIONS :
() Received
(¢) Admitted
(4i¥) Moved
(iv) Adopted .
12. MOTIONS RE. MODI-

FICATIONS TO STATU-
TORY RULES :

(%) Received
(%) Admitted
(fi5) Moved
(sv) Adopted

13. DISCUSSION HELD ON
MOTIONS OF URGENT
PUBLIC IMPORTANCE.

14. HALF-AN-HOUR  DIS-
CUSSIONS HELD .

1s. NUMBER OF MATTERS
URGENT PUBLIC
IMPORTANCE
WHICH ATTENT]ON
OF MINISTER _WAS
CALLED AND STATE-
MENTS WERE MADE
OR LAID BY MINIS-
TERS . . .

MEMBERS’

16. ADJOURNMENT MO-
TIONS :

(5) Received

(55) Admitted

(&%) Consent
Speaker

17. QUESTIONS ASKED
(5) Starred
(u) Unstarred (Inc)udmg
Starred Questions con-

verted as Unstarred Ques-
tions)

(#t8) Short Nouce Qumnon-

withheld hy

6740

385
Nil

62
31
10

16
16
16

Nil
24

1190

2015
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18. REPORTS OF PARLIA-
MENTARY COMMIT-
TEES PRESENTED :

(¢) Business Advisory Com-
mittee . . . B

(#8) Committee on Absence
of Members from the
Sittings of the House

(#i7) Commiittce on Petitions
(iv) Committee on Privie
embers’  Bills  and
Resolutions . .
(v) Estimates Committee
(vs) Public Accounts Com-
mittee . . .
(##) Committee on Subor-
dinate Legislation .

6742
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